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LOK SABHA SHRI YESHWANTRAO CHAVAN :

Friday, Agust 25, 1972/Bhadra 3,
1894 (Saka)

————

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Relfel in Debt Repayment

+
SHRI P GANGADEB :
SHRI SHRIKISHAN MODI :

*341,

will the Minister of FINANCE be pleased
{o state *

(a) whether the World Bank is trying to
persuade members of the And India Consor-
tium to double the £ 100 million debt rcliet
given to India every year ; and

(b) whether India’s repayment problems
have been discussed with World Bank consul-
tant Dr. H.C. Coombs and and if so, the
outcome of the discussions ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
India’s debt repayment problems have been
discussed with Dr. H. C, Coombs, who had
been engaged as consuitant by the World
Bank to make recommendations for debt relief
to be provided by the members of the India
Congortium for the last two years of the
Fourth Plan, On the basis of his recom-
mendations the quantum of debt relief to be
provided by the Consortium for the current
year is being discussed by the World Bank
with the other members of the Consortium,

SHRI P. GANGADEB : Have Govemn-
mient worked out any programme of repayments
and the possible awailability of resources
including et flows qver the next three yoars ?
If 50, what are the brond details ?

"

The total debt service repayments {0 ¢onsor=
tium countries is estimated to be about § 1130
mulion 1n the coming two years. The main
problem is about obtaining debt relief in the
repayment of this amount. As to what
actually happens, we will have to see. We
will have to consider from what resources the
commitments have to be met This is a matter
to be processed further.

SHRI P. GANGADEB : Inview of the
fact that some members of the consortium have
been reluctant to cffect any Increase in their
aid commitments, have Government made any
apptoaches to these consortium members re-
garding re-scheduling of loans ? If so, what
18 the 1eaction of the countries concerned ?

SHR1 YESHWANTRAO CHAVAN :
Really speanang, the World Bank itself is
taking nterest 1 this matter and talking to
different member countries. Dr. Coombs
himself went rouud and discussed this problem
with the consortium members, They ewen
visited us and had some discussions with us
also  DBut naturally this 1s & matter that will
have to be waiched, We cannot just be in-
different to it ; at the same time, we cannot
also run after the countrics for it.

ot sitfesrw A & Tt wm @
w1 wgar g o qae amon) favw Av @
&Y ZONT S qr37E & FAi qX § gEear
faw af oY 791 A9 OF  EEIT VG A9
fom gam saf dsax ofiom & feg
gt T w7 oare gF FTW@ O
faare @y § 7 sk Ad @ v
Ay 9w 53 7

qsqA AR W gridiferw
FA5H ALY ) HET §

ot sitfwerr Y : st fae oy ot
va¥ foq & 99 W g

wensy wfves o g frur g8 weX §
fir agh &g H3 at agf )



3 Oral Anzwers
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SHRI YESHWANTRAO CHAVAN : I
have answered many questions in the form of
apswers to Starred Questions apd Unstarred
Questions, If he refers to some of those
documents, he can get the information. I
have not got the information now with me,
As far as the present question is concerned,
it is about debt relief—what debt we are sup-
posed to pay including interest and capital in
the coming two years. I gave the figures
about that. It comes to nearly 1,130 million
dollars.

Proposal to Arrange Air Tndia International
from Calcutta to London and Paris

o+
%344, SHRI PRIYA RANJAN DAS
MUNSI :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have under con-
gsideration a new proposal to arrange Air-
India International flight from Calcutta to
London and Paris ; and

(b) if so, when it will be finalised ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) Effective November 3, 1972,
Alr India will introduce a new flight which
will originate in Calcutta and terminate at
London, The routing of the flight will be ;—

West bound : Clacutta— Bombay — Cairo—
Geneva—Paris— London.

Fast bound : London— Geneva— Rotne —
Cairo -- Delbi — Calcutta.

SHRI PRIYA RANJAN DAS MUNSI :
1 am very much plsased to get this answer
from the hoh, Minister. It was announced
maay times before by the Ministry that the
Civil Aviation Department will take the best
help possible from the Inteinational &ir ters
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minal building for the Calcutta airport 2lwo,
It is unforttinate that in the last two yéars
most of the international air traffic has totally
collapsed in respect of the operations from
the Calcutta airport for many reasons. [
would like to know from the Minister whether
he will take best efforts to utilise the Calcutta
airport for the effective landing of Jumbos so
that more internations! air traffic can operate
through Air India and other airlines ?

DR, KARAN SINGH : The international
air services are operated under bilateral agree-
ments. It is true that a number of foreign
airlines have pulled out of the Calcutts airport
much to our distress. As far as the Ministry
is concerned, we are trying our best to utilise
the international air terminal building. One
of the suggestions was that it might be utilised
for domestic jet traffic also. I must say that
that was a suggestion which commendecd itself to
me, because there was a lot of spare capacity,
but that would involve quite a heavy additiona}
expenditure on the part of the Indian Air-
hines,

As far as jumbo is concerned, the jumbos
arc at present operating on the west-bound
route. When they start operating to  Tokyo,
certainly Calcutta will also at that stage be
covered by the jumbos, ¢

SHRIMATI MAYA RAY : Would the
hon. Minister kindly give us an assurance that
when these flights start operating from Lon-
don to Calcutta, the passengers are not asked
to disembark at Bombay, which I personally
bave experienced on a number of occasions
in the past 2 Would he kindly give that
assurance ?

DR KARAN SINGH : The whole point
of having this service originating and termi-
nating in Calcutta means thae the passcogers
will certainly not be asked to disembark at
Bombay.

SHRI S. M. BANERIJEE : Sir, may I
know from the hon, Minister whether he is
aware that the new international airport which
has been constructed at Dum Dum  Jooks like
a haunted house in the absence of any phssens
gers thers 7 In view of the fact that & Tags
amount has bee speat thors to construst this
airport, may § know whether thé number of
intoroationsl flights ls Inctensed to Hob that
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this money is properly utilised and the terminal
slso wtilised.

DR. KARAN DINGH : As I said, itis
not possible for us untaterally to incresse the
international flights on other airlines because
they function according to their own commer-
cial judgement, But as far as Air India is
concerned, this point was raised that there was
no {flight originating at Calcutta, and for this
very purpose, we have now introduced this
new flight which will also be marginal, and I
hope that traffic will pick up from that,

SHRI B. K, DASCHOWDHURY : While
appreciating the hon, Minister’s statement that
they will opgrate the service from 3rd
November, may I know from him bow many
flights there will be both to the west-bound
and to the east-bound of Calcutta.

DR. KARAN SINGH : At present, a
total of 110 1nternational scheduled flights
operate every week to and from Caicutta.
That includes a large number of foreign flights
as well as international flights operated by
Air India and Indian Aurlines,

SHRI DINEN BHATTACHARYYA :
The Question relates to the Minster of Civil
Aviation and a'so to the Dum Dum Airport.
May I know whether it is a fact that for
sometime past cancellation of flights of IAC
has become a regular feature which 1s causing
serious inconvenience to the passengers, spe-
cially at night...

MR. SPEAKER :
Questions.

SHRI DINEN BHATTACHARYYA :
This is regarding Dum Dum Airport, It has
come in the press, The Minister can easily
reply to that. I am not asking any irrelevant
question, This has become a regular feature
and, at night, the passengers are put to a lot
of difficulties ..

MR. SPEAKER : Please don't argue.
If you ars there to judge the relevancy of the
question, I have no business to sit here. The
House need not have the Speaker if the Mem-
bers are going to judge the relevatcy of the
question themiseives. 1 am do sorry, I sm
not aliowing it,

SERY DINEN BHATTACHARYYA : 1
5 mikking & homble submisson, Kisdly

1

Wait for another
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allow me to get a clarification. Everybody is
afraid to go to the Dum Dum airpoxt...

MR SPEAKER : There is another Ques-
tion. Let him wait. He has no patience to
listen to me.

SHRI RANABAHADUR SINGH : 1
would request the hon, Minister to tell us
when the flight from Calcutta to Tokyolwm
start.

DR. KARAN SINGH : We already have
flights from Calcutta to Tokyo by 707, They
go every week. About Jumbo jets, it has not
been decided, Probably, it will be sometime
in 1974,

SHRI TRIDIB CHAUDHURI ¢ Has any
inquiry been undertaken by the Ministry of
Civil Aviation to find out what lies behind the
disinclination of International airlines to use
Calcutta airport 7 The Minister has referred
to the commercial judgment. Is there any
reason to believe that there is colluston of
travel agencies and also of international air-
lines to organise these things to aveid Calcutia
or to overfly Calcutta ?

DR. KARAN SINGH : [ do not think
there is any such collusion because it is in the
intereat of travel agents that more and shore
people should fly and they get their commis-
sior. Of course, the reasons are many, Their
commercial judgement, I feel, 1s based on the
fact that for 3+4 years, the political conditions
in West Bengal were very disturbed, I think,
that has had an effect upon the thinking of
foreign airlmes, But 1 would not like to
speak for them, I am just, as the hon, member
asked the question, venturing a guess as one of
the factors which may have been responaibie,

fagre W farelte wgraan
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" havecertainly the problem of drought.

- ';‘l‘eumlmd tmnad wl hwt mmd

‘. " ‘THE MINISTER OF FINANCE (SHRI
’ YESHWANTRAO CHAVAN) : (a) and (b).

N0 formal communication as meuationed in the

. Question’ has been received from the Govera-
- wyent of Bihar. However, the Sixth Finance
" Commission would no doubt take into account
" ..the financial position of the States while re-

- commending their share in Central taxes and

-duﬁu and grants-in-aid under Article 275, for

: the Fifth Plan period.
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SHRI YESHWANTRAO CHAVAN : The
queation is about assistance for the Fifth Five-
‘Year Plan, Really speaking, the Biliar Govern-

..gment has got its problem of overdrafts, they
They
.do.come for certain problems. ‘We cotsider

':_tbosc problems and try to solve. them. But

- here 1:am answering the question what assis-
. ‘tamce is to be given and what is the method

_to ‘be adopted by the Sixth Finance' Commis-

‘.'5-'_“ jion for that matter
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Integrated Time Table for Rail-cum-Road
cum-Air-cum-Sea Travel for Tourlsts

*346. SHRI B. V. NAIK : Will the
Minister of TOURISM AND CIVIL AViA-
TION be pleased to state :

(a) whether any attempt has been made
to introduce integrated Time Tablcs for rail-
cum-road-cum-air-cum+sea travel for tourists
in this country ; and

(b) if so, the outoome thereof ? .

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) No, Sir, However, information regarding
rail, road and air services is incorporated in
the inserts produced by the Department of
Tourism. The Department also produces a
concise tourist Railway -Time-Table for the
benefit of tourists. o

(b) Does not arise,

SHRX B. V. NAIK : Before an inm

_ted time-table for rail-road-sir-sea travel is

produced,. I want to know whether we ‘have a
sort of time-table in respect of road services
in the country, the services by bus which carry
the maximum number of the .comton people
of this country, even greater than the total -

DR, SARQJINI MAHISHI : Hvsty mdff
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SHRIB. V. NAIK : 1 am efraid the
hoa, Ministpr bas not had the opportunity of
travelling by rosd in recent years, The major
portion of our road transport i in private
operators” hands, Wherever we have got
State transport or Government  transport
system, we have at least some semblance of
road time-table, But, by and large, we do not
have a time-table for road transport, Is that,
therefore, a case for nationalisation of entire
road transport in the country ?

MR. SPEAKER : I am not allowing this
question. We are not concerned here with
nationalisation of all these, You batter ask
a relevant question.

SHRI1 B, V., NAIK : It is a question of
major import for our people, If you see the
rail and air services, you will find that we have
got first class time tables. But when it comes
to road tiansport, we do not have a time-table,
Is that a case cnough for doing something
radical s1n thus behalf 7 It is very relevant,
Sir. It is a question of the masses.

MR. SPEAKER : You may address this
question to Shri Raj Bahadur, It is a very
good idea that you have given, But it does
not come i'nder Civil Aviation,

Sources of Crude Supplics and Existing Capa-
cities of Public and Private Refineries

*347. SHRIS. R. DAMAN! : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the existing refinery capacity both
under public and private sector and the extent
of utilization ;

(b) the sources of crude supplics on
which these Refineries are depending and the
amount of foreign exchange spent thsreon
during the last three years, year-wise ; and

(c) the salient features of proposals for
expansion during the Fourth and Fifth Plan
periods and how the supplies of crude will be
met ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHE-
?&%w (BHR1 H. R. GOKHALE) : tn)

shisting capacity in the public eector is
A5 milllov sonnes, It ie tstiliped to the extent

R
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of 11.6 million tonnes. The balance 1 mitlion
tonnes capacity at Barauni refinery is being
progressively commissioned on imported crude
oil from Iraq commencing from the end of
this year, The balance 0.7 million tonues
capacity at Koyali Refinery will be commission-
ed as increased production from North Gujarat
crude oil fields materialises by the ond of mext
year, The licenced capacity of the four pri-
vate sector refineries was only 5,075 million
tonnes. During the current year they have
been allowed to operate to the extent of 7.5§
million tonnes.

{b) The four inland refineries including
the private sector refinery at Digboi operate
wholly on indigenous crude. The five coastal
refineries are importing crude oil fiom Iran
and Saudi Arabia. The foreign exchange spent
on these imports in the last three years were—-

Rs. 94 Crores

in 1969
in 1970 Rs. 102 ,,
and in 1974 Rs. 140 ,,
e e il o —_—

(c) A statement is placed on the Table
of the House.

Statement

The salient features of schemes for expan- '

sion of refining capacity during the Fourth
and Fifth Plan periods which have crystalli-
zed so far are as follows :—

() Cochin Refinery : In March, 1971,
the refinery was granted an indus-
trial licence to expand its capacity
by about 1 million tonnes annually,
The estimated cost of the project is
Rs, 5.11 crores. The additional capa-«
city is expected to be c¢ommissioned
in 1973, Supply of crude will be
met by import.

(i) Barauni Refinery : Altbough the

refinery’s capacity is 3.2 million

tonnes, it is operating at 2.2 million
tonnes per annum due to the limited
capacity of the pipeline from the

Assam fields, It is propoked to utis

lise the balance capacity of the .

nery by processing erude,

The avsiiabis crudes from the Middle

ey
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(iif)

(iv)

)

East mostly being high sulpbur crudes
sertain  modificationts/additions aro
being carried out in the refinery to
enable it to process high sulphur
crudes, The estimated cost of the
project is Rs, 13.6 crores and it is
expected to be completed by niid-
1974. The idle unit at the refinery
is, however, expected to be commis-
sioned by the end of 1972 by utitising
crude oal proposed to be imported
from Iraq. This crude has ncarly
2% sulpher against almost sulphur
free crude from Assam. As a result;
pending the completion of modifica-
tion works by mid-1974, the 3rd unit
will be operated at a lower capacity
of 0.7 miltion tonnes only.

Koyali Refinéry : Although the
design capacity of the refinery is 3
million tonnes per annum, by a pro-
cess of revamping and debottienccking
it has aiready been increased to 43
million tonnes per annum. The
Working Group constituted to exa-
mine the question of furjper expan-
sion of the refinery in all its aspects
submitted its report in November,
1971, The report has been examined
and the Indian Oi] Corporation have
been asked to prepare a feasibility
report for expansion of the refinery
{0 5.5 mullion tonnes per annum de-~
signed to process imported crude
supplemented with indigenous crude.

Haldia Refinery : A refinery with
a capacity of 25 million tonnes per
annum is under construction at Hal-
dia in West Beugal. This project is
expected to come on stream by the
third quarter of 1973,

North West Refinery, Mathura :
The refinery, to be set up at Mathuora,
will have a capacify of 6 million
tonnes per annum and will be the
Piggeat oil refioery in the country.
The crade 0il requirements of the
refinery will be met by imports.
Crade Ofl to be jmported will be
rectived 1 the CGrulf of Kutch where
su offshore ‘single buoy mooring’
facility wili be provided, From there
erade oil will be brought to « shors
toventont and therefrons by s pipetine
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to the refinery site at Mathuen, The
refinery is expected to produce motor
spirit, naphths, high speed Diese]
Qil, Kerosene Oil, Light Diesel O,
Furnace oil (including feedstock for
fertilizers), LPG  and Bitumen, A
special feature of the refinery project
will be tbe provision of & one-million
tonne Hydrocracker to convert heavy
residue into more valuable middle
distillates for which there is a large
and growing demand in the north-
west-region. The refinery is likely
to be ready for commissioning by
1978.

(v) Bongaigaon Refinery : Govern-
ment have decided to set up a million
tonne grass-roots refinery at Bongai-
gaon in Assam together with a DMT/
polyester fibre petro-chemical com-
plex.

The Bongaigaon refinery will
process mixture of ONGC and OIL
Crudes. The existing Oil India
pipeline from Naharkatiya is being
expanded in capacity to transport
this additional one million tonne
crude from the ONGC fiekds to Bon-
gaigaon, The project is expected to
come on stream in 1976,

(vii) Fifth Plan Projects : Koyali
expansion and the construction of
new refineries in the North West and
at Bongaigaon as also the modifica-
tion of Barauni Refinery will only be
completed during the Fifth Plan
peniod, The other projects for the Fifth
Plan period are under consideration of
a Task Force appointed by the
Planning Commission in the light of
the recent recommendations of the
Fuel Policy Committee,

2, The gap between the indigesous avai~
Jabllity of crude oil and the toial
requirements will be made good by
imports,

SHRIS. R. DAMANI : As far as refin-
ing capacity is concerned, 1 think the
Government has done impressively. But, s
far as produstion of crude oit is conoerded, we
are very much Hagging behind, Wo sie still
importing & hirge quantity mmmw
other covntriss which coets

Qur mm mmllm
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behind. Sometime back government offered
to purchase crude oil and supply to private
refinerics.  What is the reaction of the private
refineries to the government supplying them
crude oil ?

SHRI H. R. GOKHALE : 1In fact, there
are two questions in this. One is with regard
to exploration. The hon. Member says that
exploration has not been adequate. This is
not related to the other question. On this
all I can say is that we have reached nearly
the target of 8 mi'lion tonnes, which is not a
poor target, although we certainly desire to
reach more.  Efforts are being made to have
both inland and off-shore exploration. As
the House knows, off-shore drilling will start
somewhere late this year or early next year
after the platform is ready. Then we expect
substantial quantities will be explored. The
second question was whether efforts were
being made by some private companies for
refining oil supplied by the Government, and
not imported by them. 1 believe that is the
implication of the question. All such offers
were always accompanied by such onerous
conditions that without detriment to our
interest we could not accept them.

SHRI S. R. DAMANI : Government
made an offer to supply crude to the refineries
because the refineries are otherwise increasing
their prices. During the last few years the
refinerles raised the prices often when Govern-
ment staid ‘‘no, you cannot increase the
prices ; we will supply you the crude.” What
has happened to that proposal ?

SHRI H. R. GOKHALE : So far as the
foriegn oil companies, to which probably the
hon. Mecmber has made a reference, are
concerned, there are three coastal refineries
in the private sector. They have consistently
stood by their agreements which provided
that they will be entitled to import their own
crude. All our efforts to see that we import
crude for them have not succeeded,

SHRI S. R. DAMANI : The hon, Minister
has referred to exploration work. Is there
any time-bound programme for exploration
of crude oil ?

I could not
‘pro-
For

SHRI H. R. GOKHALE :
follow.  What does he mean by
gramme’——‘time-bound  programme’ ?
what ?

BHADRA 3, 1894 (SAKA)
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MR. SPEAKER : I am trying to follow
him.  About exploration, he asks whether
there is any phased programme, any time-
bound programme,

SHRI H.R. GOKHALE : There is a
time-bound programme as the House knows
already because it was stated here more than
once before that a joint team of ONGC and
Russian experts have gone into this question.
This is not directly related. so, I do not have
the exact figures, I know that they have
come to the conclusion that within the first
five year period we arc in a position to dis-
cover reserves to the tune of six to seven
million tonnes and in the subsequent five year
period we will be reaching a target of thirteen
million tonnes. That joint recommendation
was one of the recommendatious that has
been accepted and put into implementation and
there is a possibility.

SHRI RAJA KULKARNI . Is the
Government awarc that the ESSO and
Burmah-Shell refineries in Bombay had re-
sorted to restrictive production practices by
importing less crude on the ground of non-
availability of foreign exchange ?

MR. SPEAKER :
not relevant......

My dear Rajaji. it is

SHRI RAJA KULKARNI :
the point......

I will clarify

MR. SPEAER : Why are you going
that far ? The question is about the capacity
of refineries, You are bringing in ESSO,
Burmah-Shell, etc.  You may ask a separate
question about it.

SHRI R. S. PANDEY : With regard to
the question of essentlal commodities which
are to be imported by the private sector, in
order to avoid the mal-practices, the import
of these essential commodities has been
channelised through the STC. 1 would like
to know whether the Government have got
any scheme to channelise the crude oll imports
which are at present being made by the
private sector refineries. If not, why not ?

SHRI H., R. GOKHALE : The hon.
Member knows and the House knows that the
Government is as anxious as the hon,
Members to see that the import of crude, so far
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@4 the private sector refineries ats converned,
should be made by ourselves at prices favoura-
ble to us, But, s T have said before, and
I think it bears repetition, with regard to
foreign oil companies, we have got agreements
for a period of 25 years, the first of which
comes i an end sometimes in 1979, The
result is that they are insisting on the written
clause of the agreement that so far as crude
oil is concerned, they will be entitied to bring
their crude from their own sources for the
purpose of refinery in their refineries.

SHRIR S. PANDEY : This is the crux
of the problem. They may be estitled, but
when they induige in malpractices, cant’t you
annul the agreement 7 The Government is the
supreme authority.

MR. SPEAKER : Please don’t take the
socond chance,

MR, SPEAKER : Shii Vajpayee - absent.
Shri Mayavan— absent,
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Payment of Bonus to the Chvilian Employces
ad “wmmnetma e

*353. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the All-India Defence Emp-
loyecs Federation has requested Government
to refer the question of payment of Bonus to
the civilian employees in Defenoe to the
Committee which has been formed to review
the working of the Bonus Act ; and

(b) if so, the reacrion of Government in
this regard ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCL {SHRI VIDYA CHARAN
SHUKLA) : (a) aud (b). The communica-
tion referrcd to by the Hon'ble Member is not
readily available However, the gquestion
whether employees of Departmental Under~
takings under the Ministry of Defence may ce
eligible for payment of bonus is being
examined,

SHRIS. M. BANERJEE: In the consul-
tative committee meeting of the Labour
Ministry held on 24th July a resolution was
passed by all <ections of the Members present
there demanding from the Labour Ministry,
or rather the Labour Minister, that the matter
should be referied to the Government for
consideration. 1 want to know whether the
hon Muinister 1s aware of this fact., I want to
know whether the Defence Mimstry has also
supported this cave in view of the discrimina-
tion betwcen public undertaking and Defence
Ministry and the Department of Labour.

SHRI VIDYA CHARAN SHUKLA : As
I said this is still under examination. The
Department of Labour is processing this case.
After the mutual consultations among vari-
ous ministries concerned are over they will
take up the matter before the Cabinet for the
decision of the Cabimet, Only after that we
will be able to indicate what action we ate
going to take in the matter.

Utilisation of Loans from World Bank given
to States

#3%. SHRI C. R. CHANDRAFPAN :
g?m ths Minister of FINANCE be pleased to
e i

LY
B »
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(a) whether the World Bank loans ;mq
to the various States during the last three
years have remained unutilised ? "

(b) if so, the amount of Joans
unutilised and the seasons therefor ;

¢

aa

k

(c) whether Government muke any snguiry

from the states from time to time about thes¢
loans ?

t
THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): {a) OQut of
loans/credits received from World Bank and
the Internations! Development Associstion for
groundwater development, itrigation and farm
machanization in various states an amount of
$ 21 million has been utilised so far.

{b) These loans/credits are to be wutilised
over a number of years according to the
phased programme for implementation of the'
projects. The .amount of credits still 10 be!
drawn 13 $ 303 mithon.

(¢) Yes, Sir.

SHRI C.K. CHANDRAPPAN : There
are press reports saying that due to some
procedural difficulties, Government have failed
to utilisc these loans provided by the World

Bank. How far are they true ? |

SHRI YESHWANTRAO CHAVAN:
We hope that utilisation will pick up as time
passes, because in the ecarlier stages this
takes certain preparatory work as this is a
rather very complicated thing with institu.
tional arrangements and other \hings. But as
time passes, it will pick up speed, '

SHRI C. K. CHANDRAPPAN : The
Minister reffered to snitial difficulties.  But if!
I may be permitted to say so, World Bapk’

loans amounting to § 324 million for agriculs -

tural development have been with the Ministry "
ungpent for three years. That is not due to
initial difficulties.

SHRI YESWANTRAO CHAVAN: Itis
not just 8 question of the Ministry having got
the maney and it has to be just thrown around. |
Tt has to be apent for proper purposes. It dow
dulres certaln spénding in each State, But Lean
say it ls picking up. For example, only § 3.2
million were spent during 197071 ; it bas gooe

4 4

n « §
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wp 40 $ 7,3 wlitivn during 197172, During the
ttrrent yewr, we bave utilised o far $ 105
milfion, This Is how it is going up, Butl
S sare it wilt take tine. I cannot say that
only bechuse the money is awailable we will
be able immediately to spend it. There are
derinin conditions in the project itself, in what
sowaner it is to be spent,

SHRI PRIYA RANJAN DAS MUNSI:
in reply to {c), the bon. Minister answered
in the affirmative. Since the reports
toy be seadily svailable with the Ministry,
which aye the States or which is the only State
which is utilising readily the money given by
the World Bank for agricultural develop-
ment 7

" SHRI YESHWANTRAO CHAVAN: 1
do sot think I should identify any parti-
dular State becsuse practically the position is
move or less the same everywhere since the diffi-
culties are the same. Mostly sclected States bave
already undertaken this responsibility. For
example, in the case of irrigation projects,
Andhra Pradesh and Gujarat are the major
Biates in this. In the case of the former, we
have got the Pochampad project and in the
case of the latter, the Kadana project. In
regerd to the Kadana project, the contractor
who was given the contract could not
fulfii it. So they issued new notices and
pow tenders.  Nobody responded to that.
Therefore, Government decided to take it up
departmentally. These are the difficulties that
gome in the way, We are in touch with
Btate Goveruments, I hope the hon. member
will appreciate my difficulty In specifically
poiuting ont which State is better and which

SHRI P. M. MEHTA : What s the pro~
the demand of loans by the

Are the States not required to for
the proposed projects for the Joans 7 If
they ate, how is it that the project was not
a8 a result of which the loan
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World Bank come here, and they ait with the
Central Government, they go and inspect the
project, they prepate the project report or the
feasibility report, and after that. it is discussed
and negotiated, So, that is & different matter
altogether. The present question deals with
the post-sanction position and the difficulties
in implementing what has already been
sanctioned and we are discussing only thet
point now.

SHRI R S. PANDEY : With regard to
the World Bank loans, may I know whether
when money is sanctioned for a particular
project but it is not utilised, we are obliged
te pay commitment charges in terms of foreign

exchange ?

SHRI YESHWANTRAO CHAVAN: 1
do not think that there is any question of our
having to pay back when the money is not
being used.  For, the question is one of
disbursements on the basis of actual expendi-
ture,
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gramme and the utilisation of the amount
and then ask for the loan from the World
Bank ?

YESHWANTRAO CHAVAN :
Both things are there,

SHRI
We do both.

Import of Imterior Lubricant by I.O.C,
and its sale to Railways

SHRI N.K. SANGHI : Will the
AND -CHFMI-

*356.
Minister of PETROLEUM
CALS be pleased to to state :

(a) whether the Indian Oil Corporaticn
imported from Bangkok and Rumania some
lubricant of certain specifications inferior to
1.S. specifications through the Oceanic Petro-
Jleum Company during the last three years and
sold the same to the Indian Railways through
the D.G.S. & D representing it to be of L.S.
specifications with the result that Railways
had to suffer heavy losses besides impairing
the efficiency of running of trains ; and

(b) if so, what action Government have
taken against the concerned officials for the
above transaction and, if no action has been
taken so far, whether Government intend to
institute an enquiry into the matter ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) The
axle oil required by the Indian Railways is
normally imported from Rumania under rupee
payment under the provisions of the Trade
Plan agreement betwsen the two Governments.
All of these imports are made through Messrs
Petrolexport, the Rumanian Government
agency. In the last two years some imports
have also been made from Bangkok through
M/s. Oceanic Petroleum Corporation, after
inviting competitive tenders. Currently, imports
are being made from Rumania through Messrs
Petrolexport. None of the imports made
from Bangkok through the Oceanic Petroleum
Corporation has been found to be inferior or
different from the Indian Standards specifica-
tions. Three out of the nine consignments
imported from Rumania, however, had margi-
nally different specifications than those speci-
fied by the Indian Standards. These were,
however, within the tolerance limits and were
accepted by the Indian Railways as such.
Neither the IOC nor the DGS&D through
whom all these supplies are made, have receiv-
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ed any complaints from Railways of damage
or losses on this account.

(b) Does not arise.

SHRI N.K. SANGHI: May I know
whether the three consingments sent by Ruma-
nia through the Petrolexports were inferior to
the ISI specifications ? If so, has this matter
been taken up with the Petrolexport for dama-
ges ?  Was this aspect brought to the notice
of the railways that the oil that was being
supplied from Rumania was not up to the ISI
specifications but within the tolerance limits ?

SHRI H.R. GOKHALE : As I said, the
specifications were in a few consignments less
than the standard. But they were within the
tolerance limits ; they were routed through
the IOC and the DGSD, and neither of these
two organisations nor the railways have raised
any question that they were inferior and it has
affected the working of the railways, Our
enquiries also show that this was not on account
of anything wrong done by Rumania, but
there has been some contamination during
transit, and the reasons for that contamination
for the small quantity could not be located,

SHRI N.K. SANGHI: May I know
whether a memorandum has been sent by the
Akhil Bharatiya Oil Dealers’ Association
where so many vagaries have been mentioned
and whether they have been brought to the
attention of the hon. Minister ? Has this
memorandum been examined and proper act-
tion taken ? They have particulary aileged
that inferior oil has been shown as superior
oil, and superior oil as inferior oil, to various
dealers.

SHRI H.R. GOKHALE : This particular
organisation has been making a number of
representations for quite sometime. They have
all been axamined and appropriate replies
have been given at the appropriate time.

Ex-Rulers Holding Foreign Exchange

Accounts Abroad

*357. SHRI PRABODH CHANDRA :
Will the Minister of FINANCE be pleased to
state :

(a) whether many of the ex-rulers are
still holding foreign exchange accounts and
assets abroad ; and
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+ (b) the action Government propose to
yiake against those ex-rulers who have not yet
ydeclared their accounts and awsets abroad
{48 required under Government disectives ?

s

i 'THE MINISTER OF FINANCE (SHRI
IWESHWANTRAOQ CHAVAN) : (a) Govern-
ment are awsre that some of the ex-rulers
are holding assoty abroad.

(b) Ex-rulers are subject to the same rights
ind obligations as other citizens uader the
regulations. Consequent upon the commence-
ment of the Constitution (Twenty sixth amend-
ment) Act, 1971 this legal position is being
intimated to the ex-rulers, Those who fail to
comply with the legal requirements will be
iable for action under law.

MR. SPEAKER: Yes; Shri Praboth
“handra—not asking any supplementary ques-
jon. Now, Shri Banerjee.

SHRI SM. BANERJEE: After the
wendment of the Constitution, the same
wtion will be taken against the ex-rulers as is
gken against any Indian citizen having foreign
wsets, Now, I would like to know whether
BY Rssessment has been made of their total
ssefs in foreign countries. May U also know
thether it is also a fact that besides foreign
schange accounts, curios and statues and
swels and other thiogs are also sent out and
ept in foreign countries, and whether any
ssessment has been made of those things and,
“so, what action has been taken against the
meerned ex-rulers ?

SHRI YESHWANTRAQO CHAVAN: I
ave not got the actual amount of assessment in
whvidual cases. But the position has chang-
1 after the amendment of the Constitution,
be previous position was that before a cer-
fn date—~zero hour—whatever they had
fore that date, it was supposed that they
are entitied to keep them abroad. But now,
ter the amendment of the Constitution, the
thts and obligations about holding any
reign exchange in other countries for all
& Indian citizens have become the same. On
it ground, certain instructions or certain
i#detines would be issued to the Reserve Bank.
hink the Home Ministry also will ioform
» individual rulers so that they will become
are of it,

SHRI S,M. BANERJEE: What iy ther
al dgset ?
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SHRI YESHWANTRAO CHAVAN: I
have not got the defails of the assessment with
me.

SHRI 5,M. BANERJEE : Apart from the
foreign exchange accounts, is it not a fact that
from Jaipur or Udaipur or any other ‘Pur’,
they are sending their curios to foreign count-
ries and whether any watch is kept on them ?
1 want to know what the Government are
doing.

MR. SPEAKER :
in this ?

You include curios

SHRI S.M. BANERJEE : Yes, Sir. They
are sending them out to foreign countries.
(Interruption)

MR SPEAKER :
Gotkhinde.

Order, please. Shri

SHRI ANNASAHEB GOTKHINDE :
May 1 hnow irom the hon, Minister whether
the Government would give us an assurance
that any ex-gratia payment that the Govern-
ment intends to make to the ex-rulers will not
be made to such defaulting ex-rulers ?

MR. SPEAKER :
action.

It is a suggestion for

SHRI SHYAMNANDAN MISHRA
May I know whether there is any obligation
cast upon every citizen to declare what he has
been holding by way of accounts in foreign
bunks ? If that is so, may 1 know whether
these rulers had also given some information
to the government that they were holding
some account in foreign banks ? Secondly,
may I koow whether recently permission
had been given to any ruler to bring back
money held in foreign countrics ?

SHRI YESHWANTRAO CHAVAN: 1
cennot give all these details unless separate
notice is given, 1 think it is obligatory on
every citlzen to declare whatever foreign ex-
change he hoids abroad.

SHRI SHYAMNANDAN MISHRA
But the Minister said in reply to an earlier
question that Government was not it posses-
sion of information about the wota)l stsount
thet 1he rulers havwe abroad,

i
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SHRI YESHWANTRAQ CHAVAN
What I meant was that at the presént moment
7 have not got that information,

SHRIS. A. SHAMIM : It is an open
secret that most of the rulers have been holding
huge sums in foreign oxchange outside the
country. Will the Government ascertain
through some agency as to what i the sum
in terms of foreign exchange or will it be
Jeft to the sweet will of the rulers to declare
whether they have any amount there or not ?

SHR1 YESHWANTRAO CHAVAN :
While we expect the rulers to declare what
they have been holding abroad, in case we
find that what they have declarec is illusory,
we can always do that also. But, at the pre-
sent moment, 1 do not think we should begin
with that.

Award of Prizes to Sarpanchs of Gram Pancha-
yats for Securing Deposits Under Small
Savings Schemes

#3590, PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleased to state :

(a) whether it has been decided by Go-
vernment to award prizes to the Sarpanch or
Pramukh of the Gram Panchayat securing
hughest collections Iz his/her Block during the
special National Savings Fortnight in order
to provide incentives to those engaged in
Small Savings collections ;

(b) if so, whether the prize winners for
the various Blocks in the eountry have been
selected by the State Governments copcerned
for the year 1971 ; and

{c) whether it is also envisaged to give a
special prize to the Sarpanch/Pramukh, who
secutes the highest collection in a state and
in the whole of the country ?

THR DEPUTY MINISTER IN THE MI-
NISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : () Yes, Sir. In order
to encourage non-official participation at Gram
Panchayat level for promoting small saving
coliections, the Government of Indis institu-
ted the sward of prives reckonsd at the rate
of Rs, 130/« for each block to the Sarpanch or
Pramukh of the Gram Panchayst securing
highest ooliections ih cach Biock during the
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National Saving Fortoight beginning from the
316t October, 1971,

(b) The period of special campaign was
varied by most of the State Governments and
thus the compaigns continued in the States
for varylog periods up to the 29th February,
1972. Complete information about the num-
ber of prize winners selected has not been
recsived from all the States. Kerala have selec-
ted 23 prize winners and Gujrat have selected
18 prize winners,

(c) The scheme of prizes for 1971-72 did
not envisage the award of special prize to
the Sarpanch/Pramukh securing the highest
collections in a State or in the country as &
whole.

PROF NARAIN CHAND PARASHAR :
In view of tbe answer to part (c) of the
question, may I know whether the government
is considering the award of a prize to the
sarpanch who has the highest coliection to his
credit in his State or the country ?

SHRIMAT! SUSHILA ROHATGI : It is
& good suggestion. I do not think Government
will have any objection to that. We can cer-
tainly consider it.
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THE MIKISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (8) to (). It hax been reported
that & procession was taken cut at Ranvir-
singhpute on the 12th June, 1972 to demand
oxtension of the scope of the schemes sanc-
tioned by the Department of Rehabilitation
for compensating or alleviating the Jlosses
suffered during the Decembder 1971 conflict.
Mo referonce in this regard has, however,
beon received from the State Government who
are responsible for settling the claims and
effecting payment.
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SHRI R. V. SWAMINATHAN : Hon’ble
Moamber is making a speech, Kindly ask the
question.,

SHRI JAGANNATHRAO JOSHI: I am
puiting the question, I do not understand his
impatience. The Speaker is there fo controf the
Members,
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MR. SPEAKER : He has already men-
tioned it. I will now go throngh the second
round of the Question List.

Indian Airlines Flights from Madras, Delhi,
Bombay and Calcutta Delayed and Can-
celled during the Last Fifteen Days

*351 SHRI PILOO MODY : Will the
Minister of TOURISM AND CIVIL AVIA-
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TION be pleased b0 state :

(a) how many Indian Airlines flights from
Madras, Delhi, Borabay and Calcutta were do-
Iayed and for how long, during the last fifteen
days ;

{b) how many of themn were cancelled after
making the passengers wait for long hours
and how long after depariure time wers they
anaounced as cancelled ; and

{c) the reasons for these dclays and cane
cellations ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI :
(a) to (c). I lay a statement on the Table of
the Sabha.

Statement

{a) The Number of Indian Airlines flights delayed from Madras, Delhi, Bombay and
Calcutta during the period 25th July to 8th August, 1972 is given here under :

Break up of delays
between between exceeding
S, No. Station 15 minutes and 61 minutes and two hours
one hour two hours
1. Madras 49 4 6
2, Delhi 72 24 2
3 Bombay 131 2 21
4, Calcutta 98 47 57
Total : 350 97 113
GRAND TOTAL 560
" (b) Number of fights cancelied :
. Ex Madras Ex Delhi Ex Bombay Ex Caleutta
. § § 7 3

{

#®
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(¢) Reasons for the detays and cancellations :
T H‘M;dm ! Delhi ) ;I;bt!' ) —{ dmmm
) : )
RN L A A
1. | Bogineering s -— P 1 41 - 58 2
2, | Commerclal (Cate-
ring Traffic and
Security check) 14 — 9 —_ 39 _— 12 -_—
3, | Operations -— —_— 3 — s — 14 -
4, | Transport 2 — 1 — 1 — 4 —
5. } Weather — — 6 — 3 —_— 6 4
6, | Consequential 32 1 56 — 59 1 76 5
7. | Miscellaneous 6 — 21 L] 22 6 3 20
8, | AT.C. (DGCA) - - - | - 4 | — | 1| —
!
Total :— 59 1 , 125 6 174 7 202 31
|

SHRI PILOO MODY : If I could not
come here in time to ask the Question, 1 could
bave hardly the statement,

)

Sir, very often the planes are being de-
layed for no reason at all, Only yesterday,
when 1 came from Calcutta, because they did
not have enough passengers on a scheduled
flight, they combined the two flights and ran a
Iatter flight thereby delaying me for 1§ hours.
I do not think this 1s the manner in which a
public utility service should be run, What has
the Minister got to say about merging of
flights and why most of these delays are
caused ?

DR. SAROJINI MAHISHI : It is not
ususlly done like that in & public sector under-
taking, whether it is economical or uneconomi-
cal, We undertake to operate lnes whether
there are passengers or no passengers. The
services are operated, I do not know whether
the Metber knows the extact reason as to
why ori¢  flight was cancetled or deleyed. |
shaii try to find it out, Usually, the merging
does not take place.

WRITTEN ANSWERS TO QUESTIONS

Preference Given by Monopolies Commission
to Joint Sector Units

*342. SHRI K. MALLANNA : Will the
Minister of COMPANY AFFAIRS be pleased
Btate :

(a) whether the Monopolies Commission
has expressed itself in favour of more joint
sector units instead of private sector units ;

(b) if so, whether recently any joint sector
ventures have been cleared by Government; and

{c) if so, the names thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The Commnsion has not made any such
general observation, In one case, ooe Member
inbis minority report bad proposed divestment
of a segment of shares held by dnother com.
pany in favour of flosscial jostitutions as
Brit step towards joint sector,
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(b) and (c). Among the ocases coming
under Section 21 or 220f the MJR.T.P. Act,
an applichtion of M/s, Centuaty Spinning &
Mabufscturing Co. Ltd, hay been approved on
the basis of formation of a new company
the capital structure of which would be in
the natute of & joint sector. An application
from M/s. Bangur Bros. Ltd., though not
referred to  the M.R T.P, Commission, has
been approved on the same principle. An appli-
cation from M/s.Cominco Binani Zinc Ltd,,
though not referred to the M.R.T.P. Commis-
sion, has also been cleared subject to the
condition that the project will be one in the
joint sector in terms of the Press Note dated
the 18th February 1970, issued by the Ministry
of Industrial Development and Internal Trade,

Assistance to Bangladesh

%343, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE be
pleased to state :

(a) whether the Government of India have
informed the Government of Bangladesh that
India would meet the marginal resource gap
in the annual dewelopment programme of
Bangladesh which has been lsunched recently ;
and

{(b) if %0, the extent of aid that India is
likely to provide annually ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (8) There
has been no request from the Government of
Bangladesh that India should meet the resource
gap in the annual development programme of
Bangiadesh.

{b) A provision of Rs, 200 crores has
baen made for assistance to Bangladesh for
the two years 1971-72 and 1972.73,

wefrber & adewt & fo et ot
s ¥ W
*348. q’tmf-&wﬁ wrwich : s
whew it were fastrr el oy wER W
e w5 fe

(%) Wt 2w we & ahRTOTY @
arare & Fog ikt gg el adewt wY
o ww ¥ widvw ¥ qeqw ey a%

BHADRA 3, 1894 (SAKA)

Wrissen Answery 34

i B wher woh qft ot ot wftw
qqTs A9 & i 9F @

(&) w fedw ¥ e ¥ -
%) ¥ fou vl w1 &Y smaT W7 AW
¥ aqt § wor a7 Wr; WK

(v) @ waiw & qden faawr gw
et W@y ?

qfEn sfre Avre fewmm wult (Wto wei
fag) : (%) ¥ (7). @@ v wam,
Tyt aq owAeh dfe geR o orlw
qw & fav aft fogd qftomerss af #
TUwa um aeang aF wfvkw § dduarfd
N ymfaw e @) ogw wfedkw qor
freeeg wqreT 93 IR ATATHEUTA, §L
afeag sgaear ¥ widy &Y o v, 9Og
feafy qw qearg & a7 g T ¢

v axErR & qar wer § fr foed
fir oot ¥ fewfa ot woeft g Al gf
foradY fir g a1 gorg A avefr-amarm
# ofgad afz % W ¥, srAw qar
qfcaga § fratg wfustfos s wayw
Y oY @Y 1 el qered faer & 509
IR Je v g g Fafa
ghare ¥ oF qdew WS & s, ww
gay wfedw ao emisw § fafes
wharstl ¥ 3600 sWT & 1 Fawamy
# faufor foqg o1 W@ 9gew @@ a9r
sy ¥ fndareht 9 & feare & oty
fow o goeTe A, wivhw qur sy
A N qw-gw adew dw ¥ faadr £
Qe WY §0

ot o o o fro & wiity
wal ¥ qden & fawrg & foy oW -
e @ (afer qw) A wwew oo
f1 R e gTET B Ty g §
e gfearadt & fawry & fog g AR
o fare W o fawfor R )



35 Written Answery
muwmmam

349, SHRI V. MAYAVAN : Will the
mh Minister of FINANCE be pleased to
afate ; ¢

(a) whether contraband goods valued at
Rs. 17'8 lukh wore seized from » Dutch ship
in Bombay on the 15th July, 1972 ; and

(b) if so, what sction has been taken
against those held responsible ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K. K,
GAMESH) : (3) and (b). On 14+7-72 contra-
band goods valped about Rs. 17°66 lakhs
(at Indian market rate) were seized from a
Doch Motor Vessel Strrat Johore., Since, on
the basis of the enquiries made, it was not
possible to connect any particular person on
borrd M. V. Strrat Johore with the contra-
band seized no arrests were made. How-
ever, the vessel was seized on the grounds
that it was used for transporting smuggled
goods and was later released on a bond with
Bank susety for Rs. 10 lakhs. Show Cause
memos are being issued to the Captain,
Chief Engineer, agents and owners of the
vessel, .

Scheme of Statistical Returns in Banks

#352. SHRI SUKHDEO PRASAD
VERMA ; Will the Minister of FINANCE be
pleased to state :

{a) whether Government propose to intro-
duce & now scheme of siatistical returns
replacing the practice of monthly returns of
sdvances by the Commercisl Banks in the
cotntey ; and

M) & so, tho salient festures of the
wcheme 7

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) (a) Yes, Sir, The
Resorve Bunk of India has iptroduced & new
system of statiptiédl yoturns by the Commer-
cist Banks.

{6) A Statement Iy Inid on the Table of
the Howe,

AUGUST 28, 1972
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Starement

Sallew on she new System ; [
Rduﬁu; ';;:'roduﬁ by the Rcurgrw

Inidic with efffect from August,

(1) The new system of statistical repor-

@

®

)

&)

®

ting is designated as “Basic Statistis
cal Returns™ (B.S.R.).

It provides for a steady flow of in.
formation on deposits and advances
required by the Reserve Bank with-
out uadue strain on banks' branches,:

Under the new system basic informa-
tion on deposits and advances will
be submitted by branches to the
banks twice a year

In the past returns from the branches
were submitted straight to the Re-
serve Bank with a copy to the Head
Office of the bank concerned, Under
the new system branches will submit
their returns to the Head or Regional
Office of cach bank and that bank
will issue the responsibility for the
collection and checking of the re-
turns. The Head Offices of the banks
will send the returns to the Reserve
Bank after checking the accuracy of
the returns.

Taking into consideration the socio-
economic significance of agricultural
development, two special returns, one
the quantumn and levels of lending to
agriculture and the other relating to
recovery performance, have been in-
troduced. These returns have to be
submitted bwythe Head Offices of the
banks,

Returns submitted to the Reserve
Bank wil be on Siafe-wise basis.
The banks have also been advised to
consdlidate the sdata on districtwise
basis to mest enquiries that aries
from time to timw.

The eysters aleo provides for sulling
@ wrnmtmy'mnm Head Offices
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Scismic Surveys in the Bombay High

Structures

*354. SHRI RAJDEO SINGH: Wili
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

{a) whether detailed seismic surveys in
the Bombay High Structures have been comp-
leted to pinpoint locations of the first few
wells ; and

(b) the period during which drilling
will be completed there after getting the
delivery of mobile platform from Japan ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir.

(b) Duilling in this area would initially
be of a limited number of exploratory wells,
In the event of any of these wells indicating
the presence of favourable geological conditions,
a number of additional wells have to be drill-
ed to further explore the oil potential of the
area and to assess the commerciality of the
oil-find. If this leads to the establishment of
oil accumulation of commercial importance, a
larger number of development wells would
have to be drilled to obtain production of
oil,

Thus, it cannot be reliably estimated, at
the present stage, as to the period during
which drilling would be completed at these
structures, as it would mainly depend on the
results obtained from exploratory drilling and
the time that the drilling of the various wells
will take,

Violation of Indian Territorial waters and

Air Space by Pakistan
*358. SHRI D. K. PANDA : Will the
Minister of DEFENCE be pleased to state

the number of times Pakistan Violated Indian
territorial watzrs and air space since the cease
fire of December, 1971 ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : No report of violation
of Indian territorial waters by Pakistan since
the cease-fire of December 1971 has been re-
ceived, The number of violations of Indian
air space is ten,

BHADRA 3, 1894 (SAKA)
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3380. SHRI MARTAND SINGH OF
REWA : Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal under
the consideration of Government to appoint
a Plan Investment Board to expedite clear-
ance of projects included in the Central Plan ;
and

(b) the number of projects in the country,
State-wise which are behind schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) It has been decided to con-
stitute a Public Investment Board as a form
for consideration of public sector investment
proposals.

(b) Information is being collected and
will be placed before the House.

Fall in Exchange value of Rupee in South
East Asia

3381. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE
be pleaced to state :

(a) whether the exchange value of rupee
has since fallen in South East Asia ;

(b) whether similar trends are discerni-
ble in European couatries also ; and if so, to
what extent this has fallen in different places ;
and

(c) how the fall in exchange value will
affect India’s trade obligations with these
countries ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
No, Sir. All authorised foreign exchange
transactions are carried out at the official
exchange rate, Because of the sporadic and
marginal character of foreign exchange deals
carried out in contravention of Exchange
control Regulations, unofficial rates cannot in
any way be considered as an indicator of the
external value of the rupee,

(c) Does not arise.
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Drugs and Pharmaceuatical Firms in India
which hold more than 25 per cent
Foreign Equity

3382. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the reply
given to Unstarred Question No 6738 on the
19th May, 1972 regarding drugs and pharmaceu-
tical firms in India and state:

(a) whether the information, referred to
therein, has since been collected ; and

(b) if so, whether it would be laid down
on the Table of the House ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and (b).
The names of Drugs & Pharmaceutical firms
having more than 25 per cent foreign equity
are given in the statement laid on the Table of
the House. [Placed in library. See No.
LT-—3502/72]. The remittances made by them
on account of dividends, royalties, technical
know-how fees etc. are as follows :

1970-71

AUGUST 25, 1972

e
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the first six months of 1972 :

Period Production Utilisation
{in million cubic meters)
January/June
1972 786 453

1969-70
RS. RS.
Dividends/Profits, 364,37,643 414,03,353
Head Office expenses. 11,98,907 27,01,459
Technical know-how 12,01,622 26,97,678
Royalty. 94,95,272 17,73,425
Total : 483,33,444 485,75,915

Availability of Natural Gas and its Use

3383. SHRI BISHWANATH JHUNIJ-
HUNWALA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state the total availablity of natural gas in the
country at present and the quantity
which has been put to use and the nature
thereof ?

THE MINISTER OF LAW AND JUSTI-
CE AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE): The present avai-
lablity and utilisation of Natural Gas may be
seen from the following figures pertaining to

The utilisation was as feedstock for manu-
facture of fertilisers, power generation, indus-
trial fuel, and maintenance of pressure in
oilfields.

Utilisation of Gas for Fertilizer Plants

3384. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
whether Government have considered the desi-
rability of using natural gas for fertiliser plants
as is being envisaged by the Government of
Iraq and if so, the details of the studies made
in this matter ?

THE MINISTER OF LAW AND JUST-
ICE AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE) : Government is
aware of the advantages of using the Natural
gas as feedstock for fertilizer production. In
fact, natural/associated gas is already being
used for fertilizer production by the Namrup
Unit of the Fertilizer Corporation of India
and the Gujarat State Fertilizer Company,
Baroda, Natural gas is also proposed to be
used as feedstock in the Namrup Expansion
Scheme and in the unit being set up by the
Indian farmers Fertilizer Cooperative Ltd. at
Kalol. These two schemes are currently under
implementation.

Extent of Reduction in Revenue and Emp-
loyment Opportunities due to shifting
of Foreign Air Companies from
Calcutta

3385. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased to
state the extent to which the revenue and emp-
loyment opportunities have dwindled during
the last three years at Calcutta Air port due
to shifting of foreign air Companies from
Calcutta ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : {DR. KARAN SINGH):

.78
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St
Yesr Revenue
1969-70. Rs. 1,01,00,565.
197071, Rs. 10494418,
197172 Rs. 95,39,327.

The slight drop in revenue in 1971-72 is not
solely due to shifting of operations by some
of the foreign airlines from Calcutta.

Though the shifting of operations by some
airlines has resulted in retrenchment of some
employees engaged by the airhines concerned,
there has been no change in the employment
position so far as the staff of the Civnil Avig-
tion Department and the Iaternational Air-
ports Authority of India are concerned.

Shortfall in Credit Advances to Neglected
Sectors

3386, SHRI MARTAND SINOH OF
REWA : Will the Minister of FINANCE be
pleased to state :

(a) whether there has been a shortfall in
the percentage of credit advanced to the
negloected sectors by the nationalised banks ;
and

{b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]) : (a) No, Sir.

{b) Does not arise,

Output of the Shakjahanpur Ord
tgleo&wlﬂ‘actory mance

3387. SHRI JITENDRA PRASAD :
'Wl’g the Minister of DEFENCE be pleased to
s

{a) whether the oytput of the Shahjahan.
pur Ordoance Clothing Factory was mobe
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before the Emergency than during the period
of emergency ; and

() if 0, the lewel of production three
months befors und three months after the
promuigation of emergency ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No. Sir, In fact the
production increased after the Promuigation of
Emergency.

(b) Monthly value of production for

September 1971 to February 1972 was as
foliows :

September 1971 ..Rs. 1.51 crores,
October 1971 .« Ra. 0.79 crores,
November 1971 «-.Rs, 0.89 csores,
December 1971 « Rs, 1.73 crores.
January 1972 «.Rs. 1.75 crores,
February 1972 «.Rs, 118 crores,

Applications for Loan Received
e Branch of State Bank of l:‘thiddlh

3388. SHRI CHAPALENDU BHATTA-
CHARYYIA : Will the Minister of FINANCE
be pleased to state :

(a) the number of loan applications
received by State Bank of India, Giridih
Branch for loans upto Rs. 10,000 in 1971 and
1972, separately ;

(b) the number of applicants who have
been advanced loans ;

(c) the rules for realisation of these Joans
and whether these rules are uniformly being
adhered to ; and

€d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THEH
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): {(a) to (d), The
fnformation is being collected so the extent
feasible and the same will be placed on the
Table of the Hoam,
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3389, SHRI CHAPALENDU BHATTA:
CHARYYIA : Will the Minister of FINANCB

be pleased 1o state :

{») whether the L.1.C. had extended the
Scheme of advances for housing to Policy
Holdors in Giridib (District Hazaribagh) in
January, 1971 ;

{b) if so0, the number of loan applications
received since then ; and

{c) thé number of applications 5o far dis-
posed of and advances actually made ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) The
L.1.C. has extended its ‘Own Your Home'
Scheme (for its policy holders) to Giridih
Centre in. November, 1970.

() and (c). Of the seven applications
' seceived from this Centre till 3ist March,
' 1972, the L1C. has sanctioned five loan
‘ applications for Rs. 99,000/~ and disbursed
Rs, 73,000/-. One application was rejected,

. i of Clerical Posts In the Bank of
Filllag up Barods

3390. SHRI DHAN SHAH PRADHAN :
Will the Minister of FINANCE be pleased to
siate @

{2) the number of applications received
m response to the last advertisement of the
Sank of Baroda for filling the clerical posts
'wnd the number of posts filled ;

(b) whether & number of graduates/posts
radoates with high good divigion were not
iven chanpe to appsar for the written
ot ;

;e i€ wo, the reasons therefor and the
vinria  far the selection of candidates;
nd

(d) wiether {Sdfernment proposed to
renroline the sysiiti of tecruitment and form
comuon poot i all the Nationalised Bauks
, 4 1t not, the reasons therefor ?

AUGUSY 25, 1973
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THE MINISTER OF STATE N THRE
MINISTRY OF PINANCE {SHRI K. R.
GANESH) : (a)tp (c). I response to, the
last advertisoment, Bank of Baroda teceived
about 85,600 applications,. No post has boent
filled op, as the selsction process is not yet
complete, The Bank called caodidates
15 times the number of anticipated vacancies
for the written test. Keeping in mind the
promotional opportunities to the officer cadre,
the Bank decided to call 60% of the candi
dates who were degree holders and the rest
who were non-graduates, However, all the
Scheduled Castes/Scheduled Tribes candidates,
with the requisite qualifications, whether non-
graduates or graduates, were called for the
written test, As the bank needed more
graduates with agriculture, commerce and law
qualifications, the bank feit it nepessary to
Iumit the number of candidates who possess
degrees cither in Science or Art. Therefors,
it is Hkely that a number of graduates/post
graduates with high total marks, in such facu-
lities as Art or Science may not have been
called for the written test.

{d) Government have under consideration
a proposal for setting up a common recryit-
meat ageacy for all the nationalised banks.

Finsncinl Assistrace from Forelgn Countries
for Educational ll:d mm Institations

3391, SHRI VAYALAR RAVI: Wwill
the Mumister of FINANCE be pileased to
state :

(2) the number and names of educational
and charitable institutions in Kerala receiving
financial assistance from foreign countries and
the total amount received by them during
1970-71 and 1971-72 ;

(b) whether Government aro awase that
the assistance received by these institutions is
being used to organise agitations against
Government : and

{c) if s0, what steps hive been taken to
regulate the inflow of foreign money to
such institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The information is being
collected and will be liid on the Table of the

-
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() and (), At possent thées is oo law or  Touriss Develogment Schomes for Gulmarg

machinery to oheck the loflow of foriegn  (Kasmin)apd Kosam Beach ko

momoy in India, Legislative proposals are

being finalived for the purpose of imposib gag  SHRIK. MALLANNA : Wit the

suitable restrictions on the receipt of funds
from foreign associations, sgencies or indivi-
duils atherwise than in the course of ordinary
énd bona fide tramsactions, A Bill will be
introduced in Parliament at an early date,

* Pilot Training to Rankers In LAF.

3392, SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be pleased to
state :

(a) whether there is any proposal to give
pilot training to raokers in the Indwan Air
Force ; and

(b) if so, the main features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) A scheme already
exists to train airmen as pilots in the Flying
Branch in the 1.A.F.

{b) The qualifications required are that the
airmen should be below 21 years of age and
should have passed Matriculation or equiva-
lent Examination.  After selection through
the Services Selection Board, those airmen,
who are found medically fit are detailed for
training as flight cadets and they are com-
missioned after successful compietion of the
prescribed training.  Those who do not make
the grade during the training are allowed to
revert as airmen or are releasod from the ser-
vice, if the so desire.

in the Pay of Officers and
Bridging the gap 0 the D y

o Qo

2393, SHRI VAYALAR RAVI: will
the Minister of DEFENCE be pleased to state
whether there is any proposal to bridge the
exiating gap in the Pay of Officers and the
Nou-c:mnﬁuioncd Officers of the Defence
forees

THE MINISTER OF DEFENCE

JAGIIVAN RAM) : The stroctare

Minister of TOURISM & CIVIL AVIATION
be pieased to state :

(a) the salient features of the tourism
development schomes for Guimarg (Kashmir)
and Kovalnm Beach (Kerala) ; and

(b) the amount spent by the Centre on
these two schemes so far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
{a) The salient features of the tourist deve.
lopnient schemes at Guimarg, which is boing
developed as a winter sports resort, and at
Kovalam being developed as a beach resort
during the Fourth Plan period are as follows :

Gulmarg :
(i) A road from Tangmarg to Gulmarg.

(ii) Brection of an aerial passenger
ropeway, a chair-lift and ski-ifts,

(ili) Establishment of the Institute of
Sking & Mountaineering.

(iv) Snow-clearing operations,

(v) Purchase of ski, mountainecring and
snow-clearing equipment.

(vi) A centrally-heated hotel.

(vi)) A master plan of Guimarg indicate
ing its development over & 10 year
period.

Kovalam :
(i) A 100-room hotel,
(1) 40 cottages.
@ii) A beach service centre.
(iv) An open-air thexire,
(V) A yoga-cum-massage cenire,
() ' Devaloprent of agustic sposis,
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) A sam of Ra. $1.01 lakhs on the
Guimarg Project and Rs, 31.87 lakhs on the
Kovalam Project bave been incurred upto
30\64!072,

Grant of Exemaption from Income-Tax on
Gratuity received by Employees

3395, SHRI CHANDRA SHEKHAR
SINGH : Will the Miqister of FINANCE be
pleased to state ;

(a) whether Governmoent propose to
amend the relevant portion of the Income-tax
Act to allow exemption from tax on gratuity
received by employses on retirement, on their
maxanum 20 months® salary received as gra.
tuity if it exceeds Rs. 24,000/~, under the re-
cently passed Payment of Gratuity Bill, instead
of the present Rs. 24,000/- gratuity being
exempted from tax ; and

(b) if so, when the amendment is likely
to be introduced in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir,

(b) Does not arise,

Court Cases Instituted Against the Employees
of Controller of Defence Accounts, Patna

3396. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE

be pleased to state :

(a) the number of court cases instituted
against the employees of Controller of Defence
Accounts, Patng, and the number of employees
involved therein, during the past three years ;

(b) the number of the court cases dis-
posed of and the number still pending ; and

(c) the pature of offences for which
court cases were instituted ?

THE DEPUTY MINISTER IN THR
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROMATOY) : (a) No court case
was instituted by the Controller of Defence
Amuu‘t;; Parna, awmh t any of MIW
during past thees years, 0N
oourt cass was instiigred by Civl  Anithoddiis
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aguing? one of his employess. Information
is not readity avaifable sbout the number of
court cases instituted againgt the employess
by, or at the instance of others,

(b) The case referred to against (a) above
has been disposed of. The individual was
finally acquitted.

(c) Waging of War against Government
of India,

Edncation Facilities by Oil Indis Limited
and O, & N.C.C. to the Children of
Employees Working at Dulisjan

‘ 3397, SHRI ROBIN KAKOTI : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the facilities given by the Oil India
and the Oil and Natura! Gas Commission
to the children of their employees at Duliajan,
Manan and Naria in Assam ; and

(b) the amount spent annually by the Oil
India Limited, O & N,G.C,, Indian Oil
Corporation and Assam Oil Company for the
education of their employees® children, sepa-
rately ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R. GOKHALE) : (a) and
(b). The information is being collected and
will be placed on the Tabie of the House

Compensation to Land Owners by Oif Indla
Limitedand O. & N.G.C.

3398. SHRI ROBIN KAKOTI : Wih
the Minister of PETROLEUM AND CHE-
MICALS be ploased to state :

(a) the total acreage of fand acquired by
Oil 1ndia Ltd., and Oif and Natural Gas Com-
mission in the Districts of Dibrugarh and

Sibasagar ;

(b) the number of families who were paid
compensation folly and number of families who
bave not yet received compensstion ; and

() ressons for not paying compensation
to the families s0 far 7

THE MINISTER OF LAW AND JU§.
TICE AND PETROLEUM AND CHEM
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CALS (SHRI H, R. GOKHALE) : (») The
aress aoguired by Ojl India Limited and Oil
and Natural Gas Commission in these disiricts
are 1,145 acres and 1320.006 acres respectively.

(b) and (c). Oil India Limited has paid
compensation to 1342 owners (pattadars) and
the cases of compensation for 16 owners are
pending since their cases are Sub judice and
the payment is stayed, by the competent
authority,

O.N.G.C. acquires land through direct
purchase and also through the State Govern-
ment, The amount of compensation of the
land acquired through the State Government
iy deposited with them by ONGC m full,
immediately after the assessment i3 made by
the State Government, for disbursement to the
concerned parties. Land was acquired from
273 land owners by ONGC through direct
negotiations and compensation was paid to
them in full.

Enquiry into Foreign Tobacco Leaf and Ciga-
rette Manufacturing Companies

3399, SHRI Y. ESWARA REDDY :
Will the Mimister of COMPANY AFFAIRS
be pleased to state :

(a) whether on receipt of a memorandum
from the Tobacco growers and other allied
mterests regarding the monopohstic and res-
trictive trade practices of the foieign monopo-
lies in India in the Tobacco Leaf and Cigarette
industrics (Indian Leaf Tobacco Development
Co., Vazir Sultan Tobacco Co., and Imperial
Tobacco Company) Government asked the
Monopolies Commission to go into the
matter ;

(b) whether the Monopolies Commission
has completed its investigations ; and

{¢) if so, its findings and the action pro-
posed to be taken in this regard ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(8) The M.R.T.D. Commission bas received
a complaint from 27 consumers of cigdrettes
sgaingt Indlan Tobacco Co. Ltd, and Vazir
Sultan Tobacco Co. Ltd. allegmg certain
restrictive std monopolistic  trade  Practices.
The complaints relating to  restpictive trade
pravtioss ‘have boen referred by the Commis-
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sien for preliminiry investigation by the Ditec-
tor of Investigation, :

(b No Bir,
(c) Does not arise.

Drawback of Castom Duty on Plywood Chests
granted to Tea Exporters

3400. SHRI B, K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state :

(a) the conditions and rate at which tea
exporters are granted drawback of customs
duty on Plywood Chests used for packing tea
in bulk ;

(b) the purpose for which the drawback
is granted ; and

(¢} the total amount of drawback
on plywood panels paid by Central Govera-
ment on account of exports in 1969-70, 1970-71
and 1971-72 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a8) The grant of drawback is
subject to the conditions laid down in Section
75 and Section 76 of the Customs Act, 1962
and the Customs and Central Bxcise Duties
Drawback Rules, 1978, The oxisting rate of
drawback on Complete tea chest made of ply-
wood panels is Rs. 138.20 per 100 Square
metres of surface area of tea chest,

(b) The drawback is allowed to relieve
che export goods from the burden of Central
Excise and Customs duties paid on materials
used in export goods so that our export goods
zmm more competitive in the world mar

ets.

() The information is being collectsd
and will be laid on the Table of the House,

Drawback of Custom Duty on Tea Chests

3401, SHRI B. X. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state ¢

(a) the total amount paid to tas exporters
towards drawback of custom duty on complete
Plywood chests during the last three yewrs
year-wise, i to the rebate of excive
duty oit tee :
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®) whuhcr drawback i aliowed only on

chests manufactured wocording to the

specifications of Indian Standards Institution

o raguired gnder the Tea (Distribution and
Export) Control order ; and

{¢) If not, the action taken against the
toa exporter whose export business licence is
stated to have been cancelled by Tea Board
for having exported tea bulk in svb-standard
plywood chests to U.5.A. as reported in the
Press report “New threats to tea export’ publi-
shed in ‘Hindustan Standard® dated the 19th
June, 1972 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : () The information is being
collected and will be laid on the table of the
Hogse.

(b) Grant of drawback is not subject to
the condition that the chests should be manu-
factured according to the Indian Standard
specifications,

() Itisa fact that a tea exporter's
licence has been cancelled by the Chairman,
Tea Board who is the licencing authority, on
the ground that he bas contravened the pro-
visions of the Ten (Distribution and Export)
Control Order, 1957. The exporter has pre-
ferved an appeal against the cancellation of
his lcence, which is under Governments’
sonsideration,

Assessment of Income.Tax on Tea Exporters

3402, SHRIB, K. DASCHOWDHURY :
Wili the Minister of FINANCE be pleased to
itate

{x) whether the attention of Government
sas been drawn to the practice of not main-
‘aining proper record of private purchases of
©a by & section of tes exporters as revealed
n the Press Report published in ‘HINDUS-
FAM STANDARD” dated the 19th June, 1972
wder the caption “New Threats to tea

wport” ; and

(b} if 50, the steps proposed to be taken
» Govermment 't0  eUWRre HTOPET AsSESN.
mtﬁmmwmmm?

THE MINISTER OF STATE IN THE
ANSTRY OF FINANCE (SHRI K. R.
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GANESH) : (a) Press teport nientiored
Has been socn,

()~ Necessary lnvestigations will be nade
and suitable action as called for under the law
will bs taken.

Preference to Lady Doctors in Armed Services

3403. KUMARI KAMLA KUMARI
Will the Minister of DEFENCE be pleased to
state :

(a) the number of Lady Doctors in the
Armed Services ; and

(b) whether no preference is given to the
Lady Doctors in Army Services in the matter
of appointments and posting and if so, the
reasons thercefor ?

THE MINISTER OF DEFENCE (SHRI1
JAGIVAN RAM) : (a) 275.

(b) The lady medical officers are not
given any preference in the matter of appoint-
ment. However, as regards postings, they are
mostly posted m such estabhishments as family
wings of the Armed Forces Hospitals, Sick
Bays, Station Sick Quarters, etc.

Iudnstrhllbuslnm Establishments in which Shri
R P.G oenlmhom and Members of his Family
Shares

3404, SHKI LALJI BHAI :
SHRI BHARAT SINGH CHOW-
HAN:

Will the Mimister of COMPANY
AFPAIRS be pleased to state the nanus of
the industrial and business concerns of which
Shri R. P, Goenka the industrialist of Calcutta
and the Members of his family ace share-
holders ?

THE MINISTER OF COMPANY
AFFAIRS {SHRI RAGHUNATHA
REDDY) : The information is being collected
and it will be laid on the Table of the House.

rmomumsmmm
Maedulipataam

3405, SHRI RAM PRAKASH @
SHRI JAGANNATH MISHRA :

Will the Minister of DEFENCE be pleaed
tb stide !

(®) whother Government propgee: 40 take,
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over thh matagenwnt of Asdhrg Solentific
Company, Misulipatnam ; and

{b) if so, the reasons therefor ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA  CHARAN
SHUKLA) : (a) and (b). Government have
already takea over the Management of the
Ardhra Scientific Company, Masulipatnem in
June 1972 under the Industries {Development
snd Regulation) Act, 1951,

This was beciuse the Compamny had re-
mained closed for financial reasons since
November, 1971 and it was considered neces-
sary to revive production 1 the unit to meet
Defence and Civ] requirements for Scientific
Instruments in the country, The Company
had also the necegsary potential both by way
of plant and machinery and technical person-
nel to achieve this end,
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Manufactare of Laser Weapons

3407. SHRI NARENDRA SINGH ;
SHRI SAMAR GUHA :

Wil the Minister of DEFENCE be pleased
to state :

() whether Government are aware of the
fact that USA has developed a laser weapon
which renders all conventional armies and
anuclear weapons obsolete ;

(b) if so, Government's reaction thereto ;
and

(c) whether QGovernment proposs 0
manufacture similar weapons for the defence
of the country ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE éSHR! VIDYA  CHARAN
SHUKLA) : (a) Government is awaze of the
development of laser weapon systems in  USA
but Government bss 0o information that US4
has developed & luser weapon whish penders
all conventional armies and nucienr weapons
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(®) We are fully alive to the potentiality
of Laser in military use.

{c) OQur Defonce Research and Develop-
ment Orgagisation has already undertaken
several investigational problems on develop-
pent of Laser borne systems and our activities
are going to be eoxpanded in the pext few
years.

Comswmer Price Index for Industrial Workers

308. SHRI ATAL BIHAR!I VAJ-
PAYEE : Will the Minister of FINANCE be
pleased to state :

(s) whether the National average consu-
mer price index number for industrial workers
has reached 238 ;

{b) whether the workers are to get in-
creased D A, saccording to the recommenda-
tions of the Gajendragadkar Commission : and

(c) if so, since when ?

THE MINISTER OF STATE IN THE
MINISTRY OF PINANCE (SHRE K. R
GANESH) : (a) The All India Average Con-
sumer Price Index number for industrial
workers for the month of Jupe, 1972, which
is the latest avilable, was 244 (Base 1949w
100), The 12 monthly average for that month
was 327,08,

(b) and (c). Presumably, by the term
“workers” Central Government employees are
meant, I so, the last increase in dearness
allowance was given to Central Government
employees with effect from 1.9.68 on the 12
monthly average of Ail India Consumer Price
Index namber (bage 1949 =100) reaching 215
in terms of the recommendations of the
Gujendragadkar Commussion. Subsequently,
on the recommendations of the Third Pay
Commission, mterun relief and  additional
nterim relief were allowed on the 12 monthly
average of the Index number reaching 218 and
298 respectively. ¥o terms of the recommen-
dasions of the Pay Comvmission, the question
of ahy further can arise when the 12
monthly average of the Index reaches 238,

AUGUST 29, 1972
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Saving of P
Oﬁm E
qul?l:nu
3409, SHRI FATESINGHRAQ GAEK-
WAD :
SHRI PURUSHOTTAM
KAKODKAR :

Will the Minister of FINANCE be pleased
to state :

(a) whether a self-imposed cut in  the
Accounts Office of the Indian Embassy in
Washington has resulted in a substantial saving
of foreign exchange : and

(b) if so, the extent thereof ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) Yes,

.

In Apcoants
n

(b) Thurteen thousand six hundred dollars
approximately duning 1971-72.

Concentration of Pak Volunteer Force fo
occupied Kashmir

3410. SHRI BIRENDER SINGH RAO :
SHRI K. MALLANNA :

Will the Minister of DEFENCE be pleased
1o state :

(a) whether a new Pakistani volunteer
force of 2 lakhs men s at present under tramn-
1ng in Pakistan occupied Kashmir ; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) * (a) Government bave
information about the trmning of a volunteer
forcé 1n Pakistan Occupied Kashmir,

(b) Al related developments 1in Pakistan
are taken into consideration while reviewing
our defenco plans.
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Revenue Pool Arrangement between Air
India and Malaysia Singapore Alrways

3412, SHRIPK.DEO:
SHRI BHOLA MANJHI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there was revenue pool arran-
gement between the Air India and Malaysia

Singapore Airways ;

(b) if so, the broad outlines of the arrange~
ment ; and

S whether this arrangesment has now
come to & close and if so, why ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b), Air India currently bas a reve-
nue pooling arrangement with Malaysia-Singa-
pore Airways  This provides that the revenue
in respect of traffic wuplified in India and
discharged at Singapore and vice wversa is to
be pooled by the two carriers and shared on

L0 agreed basis,
(c) Does not arise,

ecovery of outstanding Amount of Loan
® from Refnmfr’mhklmn

313, SHRIJ. MATHA GOWDER:
Will the Minister of FINANCE be pleased
to snle
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{a) since how long the sum of Rs, 2,68
crore in cass of 2620 loan accounts at the
close of Qctober, 1971 is outstanding from
refugees from Pakistan ;

(1) the procedure adopted for the recovery
of the loans ;

(c) the expenditure being incurred on
the staff of Rehabilitation Finance Adminis-
teation Unit which is now functioning as only
2 recovery unit ;

(d) the criteria adopted for compounding
the due by remission in part or in full in
deserving cases ; and

(e) the amount of loan that has so far
been compounded by remission in part or in
full ?

THE MINISTER OF STATE IN THE'
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) Most of the loans were
given between 1948 to 1951 and a few between
1951 and 1958 by the erstwhile Rehabilitation
Finance Administration.

(b) and (c). Tho loans were for a period
not exceeding 15 years, ordinarily payable
in 12 annual instalments., In case of defauits,
they are recoverable as arrears of land reve-
nue, Where the full recovery of outstanding
dues is doubtful, cases have been compounded
on payment of a certain lump sum in pettle-
ment of the dues. The compounded account
is decided, on the merits of each case after
taking into account the paying capacity of
the borrowers/guarantors mainly on the follw~
ing considerationy ;—

() Where recovery proceedings are likely
to cause avoidable hardship to the
borrowers/guarantors and/or involve
incornmensurate time, labour and
expenditure ;

(i) Where the position of the borrowers/

guarantors has been adversely affected

due to natural calamities and/or other
factors ;

(iif) Where the only source of recovery
is the sale of hoyse property, whether
mortgaged or otherwise, solely used
for pusposes of dwelling and such
sale would result in the eviction o{
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Sceminar on Public Undertakings

3417. SHRIRR. SINGH DEO: Wil
the Mimster of FINANCE be pleased to
state

{a) whether a seminar on public under-
takings was recently held 1n New Delhi ;

(b) the various recommendations made
at the Seminar ;

(c) whether 1t was suggested at the semi-
nar that all Government units should fix
realistic prices of their products ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FININCE (SHRI K.R.
GANESH) : (a) Presumably, the Honours-
ble Member i5 referring to the ‘Semipar on
Perfprmance of Public Sector' held in Now
Dethi from July 27 to 29, 1972 The Seminar
was organised primarily by s non-govern-
mental body,

{b) and (c). The immrtapt mattets consi-
dered st thé Servinar

0 mm scienfific project formula.

ot
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(i) adoption of proper performaice
budgeting techniques ;

(iv) identification and quantification of
social objectives ;

(v) problems of “accumulated deficits™ ;
and

(v)) peed for realistic pricing policies,

(d) The Seminar
an exchange of ideas and experien.
ces between the senior public sector
executives with regard to wvarious aspects
affecting the performance of public enter-
prises, The conclusions of the Seminar will
receive due consideration by the suthorities
concerned

Arrests in cosncction with Seizure of
Court Stamps in Debiradun

was meant for

3419. SHRI M.M. JOSEPH :
SHR] BIRENDER SINGH RAO :

Will the Minister of FINANCE be pleased
to state :

{2) whether any arrests were made on
28th July, 1972 in Dehra Dun on the seizars
of Court Stamps valued at & million rupees
and if so, the number of persons arrested ;

(b) whether any enguity bas been held
in the matter and if s0, the outoome thereof ;
and

(c) the action taken in the matter ¢

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) t0 (c). The information is
being collected and will be laid on the Table
of the Sabha.

Procedure for of Persosnet for
re e G takings

3420, SHRI NX. SANGHI: Wil the
Minister of FINANCE be pleased to state :

(a) whether faulty personnel selective
proosdure is one of the major factors responsl-
ble for poor performance of public sector
undertikings ; abd

commities Tais bhén
Wwaom&amwwﬁ. the
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terms of reference of the Commitiee and when
the findings of the Commitice wil be avale
ladle ¢

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b) It will not be correct
to genoralise that personnel selection in public
sector is faulty and as a result is inhibiting
performance in some of the public sector
undertakings, Selection of personnel for lower
echelons of the management in an enterprise
is entirely the responsibility of that entarprise
and even for filling 1a the posts of top full-
time executives, perference is given to per-
sonnel from within an enterprise who have
knowledge and experience of the enterprise.
However, various aspects of the managerial
personnel policy are being reviewed by Govern-
ment, In this context, proposals relating,
apart from recruitment, to such matters as
Management Organisation, Managerial In-
centives and Management Development Plans
which embrace essential aspects like recruit-
ment points, training programmes, job-rota-
tion, career planning, succession plans, etc.
are being considered. It 15 expected that
when Government's final decisions on these
proposals are implemented, a more sound
mansagerial personnel policy will emerge. No
time limit has been fixad for the finalisation of
these matters by Government and no specific
Committee has been appointed for the
purpose,

Control of Managing Agency on Indust-
rial Houvses am‘rte Abolition on the
system

3421. SHRI INDRAJT GUPTA : Will
the Minister of COMPANY AFFAIRS be

pleased to state :

(a) whether even two years aftar the
sbolition of managing agency most of the
industrial houses in practice have been conti-
nuing the same centralised control and ma-
nagement in diffetent forms ; and

{b) if so, what action has been taken in
the matter ?

THE MJINISTER OF COMPANY
APFAIRS (SHRI RAGHUNATHA REDDY):
(a)and (b) Government is siready seized
of such prectioss and the novessary provision
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Clawss 15 of the Companies (Amendment)
Bill, 1972. The notes on clauses in  respect
of Clause 15 at page 36 of the said Bill explal-
ns the reasons for this proposed smeéndment,

Loan from World Bank

3422, SHRI FATESINGHRAO GAEK-
WAD :  Will the Minister of FINANCE be

pleased to state :

(a) the total amount of World Bank loans
received by India so far ;

(b) the amount and percentage of the
loans still unutilised ;

{c) the reasons for not utilising the loans
fully ; and

(d) the names of the projects which bave
been financed wholly or partly with World Bank
funds and those progress has been found
unsatisfactory ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Iadia
has received an gmount of $ 1,111.42 million
from the World Bank and § 1761.25 nullion
from the International Development Associa-
tion, a soft-lendng affiiate of the World
Bank,

(b) The unutilised amount as on lIst
August, 1972 is $ 108.69 million in respect of
loans received from the World Bank and
$ 364,28 million in respect of credits received
ftom the International Development Associa-
tion. This works out to 9.8% aasd 329,
respectively,

(c) The utilisation of the loans/credits is
to be in accordance with the phased imple.
mentation of the programmes/projects for
whilch assistance has been secured,

(d) The progress in regard to some of the
Agricultural Credit Projects and lrrigation
Projects had been somewhat slowet than
anticipated but the orgaisationsl and pso-
cedoigl  problems connected with their
iraplementation have now boeon resvlved and
it iy expected that the uMlisation of the
Cridits would b socclersted it the nedr

to plug this joophole has besn incladed fw . future.
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3423, SHRI P. GANGADEB:
SHR! SHRIKISHAN MODI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission has saved foreign exchange to the
tune of Rs. 8 crores.

(b) if so, in what manner ; and

(c) whether the Commission has developed
indigenously air tube clutch assembly which
was earlier being imported from U.S.S.R, ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Yes. Sir.

(b) By establishing and procuring indi-
genous substitute of such equipment, instru-
ments and spare parts, as were hitherto being
imported,

(c) Yes, Sir.
pies’ Fund by Executive

Defence in Criminal
Proceedings

Use of Com
Personnel

SHRI P. GANGADEB :
SHRI PIL.OO MODY :

A,

Will the Minister of COMPANY
AFFAIRS be plessed to state :

(a) whether Managing Directors and
Manageris] Personnel of Companies can use
Companies' funds for their defence in criminal

proceedings against them ; and
(b} if not, the reasons therefor 7

THE MINISTER OF COMPANY
mmm RAGHUNATHA REDDY) :
( MM Attention is invited to the pro-
of Seckion 201 of the Companies At

1%, m Bodiy with ' et naneer,

b
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Delay in fasue of Licence to Phitaiic Anhy-
,&—-—Abon Stream Unltni Todian
Petro Chemicals Limitod

3425, SHRI P, GANGADEB:
SHRI FATESINGHRAQ
GAEKWAD :

Will the Minister of PETROLFUM AND
CHEMICALS be pleased to state ;

(a) whether delay in the issue of licence
to a down stream unit of the Iadian Petro-
Chemicals Limited, namely Phthalic Anhydride
is likely to put the Corporation to an anoual
loss of Rs. 85 lakhs ;

(b) the reason for delay in Issuing the
licence ; and

{c) the steps taken in this regard ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI.
CALS (SHRI H. R GOKHALE) ; (a) Due
to non-synchronisation of production of ortho-
xylenes by the Indian Petrochemical Corpora-
tion with increased production of phthalic
Anhydride, the Corporat:on may have to find
some other use for a part of its procuction for
some time andfor to export it, The realisa-
tion to the Corporation on these accounts
may be less than what it would otherwise
have been. The exact position in this regard
can be known only after the Corporation has
started production and its volume of produc-
tion and the time-ieg between this production
and the production of Phthalic Anhydride etc.
become know,

(b) Four units are likely to utilize the
Ortho-xylene to be produced by IPCL., In the
case of one unit which has already been
granted an industrial licence, an application
for impart of capital goods for effecting modi-
fication to the existing plant to consume the
Ortho-xylene of the specification offered by
IPCL is under consideration,

An iIndustrial licence to another party
whose forelgn collaboration proposal and OO
application have besn cleared by the Govern-
ment, is under issue.

Fareign oliaboration proposals from twe
parties ,who have been given letters of intent
sr¢ undee comaidenativn, :
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() ANl possible steps are being taken to
ensure establishment of Phthalic Anhydride
units at the carliest,

Misapprepriation in the Ration Account of
656 Coy. ASC Brigade

3426. SHRI K. MALLANNA : Will the
Minister of DEFENCE be pleased to state :

¢a) whether Government have since comp-
jleted the inquiry into the case of misappro-
priation of Rs. 1 lakh discovered in the
Ration Account of 656 Coy. ASC Brigade ;
and

() if so, the outcome of inquiry and
the action taken by Government in the
matter ?

THR MINISTER OF DEFENCE )SHRI
JAGJIVAN RAM) : (a) and (b). The case
is still pending investigation with the Central
Burcau of 1nvestigation, Neccessary action
will be taken by the Government after the
receipt of report from them,

Financial Asslstance from Foreign Countries

3427. SHRI CHINTAMANI
GRAHI :

SHRI ISHWAR CHAUDHRY :

PANI-

Will the Minister of FINANCE be pleased
to state :

(a) the total amount of foreign aid
received by India from foreign countries
country-wise, durmg the current year so far ;

(b) how do these figures compare with
those of Jjast three years dunng the same
period ; and

(¢) the steps taken to do away with

dependence on foreign aid ?
THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) and (b).

A statemont is Jaid on the Table of the
House,

() The Government is  consistently
emphewsing the need @ achiovs greater el
selisnce by purssing policies for kmport aubstl-
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tution and export promotion in order to reduce
our dependence on foreign loans.

Statement

During the current year agreements have
s0 far heen signed with the following
countries, for total assistance of § 83.47

millon :
Canada $ 46 25 million
Denmark $ 570 milhon
Sweden $ 10,60 million
Netherlands $ 20.92 muliion

2, Agreements signed with these countries
during the last three years were as follows ;

($ million)
1969-70 1970-71  1971-72
Canada 2802 27174 49 94
Denmark — — —
Sweden —_ — 500
Netherlands — - 13.81

The most attractive place in India for an
average Foreign Tourist

3428. SHRI PRIYA RANJAN DAS
MUNSI. Wil the Mimster of TOURISM
AND CIVIL AVIATION be pieased to state
which 18 the most attractive place in India for
average foreign tourist 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN RINGH):
This is a question of opinion However, accord-
mg to a sample survey conducted during
November, 1968 to October, 1969 the largest
number of foreign tourists to India (609%)
visited Delhi.

Resettlement of Ex-Army Personnel in
Andaman snd Nicobar Islands

3429, SHRI B.V. NAIK: Wil the
Minister of DEFENCE bg pleased to atate :

{2) the progress achieved so far in the
settiement of ex-army porsonnel in the islands
of Andamian dnd Nicober ;

(b) the facilities Drovided to them in
ng thermeives ; and

.
L]
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(c) the State-wiss composition of these
CXRIMY ntilm ? ’

i

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (c). Under a
scheme in 1969, 100 ex-servicemen were in.
ducted in the Andaman and Nicobar Islands,
The pattern of land allotment is as follows :

Officers 25 acres
JCOI 15 ”
ORs 10 ,.

In addition, each family was provided with
the foilowing assistance :

(1) Transportation from home town to
the islands at Government expense,

(2) Free ration at approved scale for the
1st year, and at 75% and 50% of
the scale for the 2nd and 3rd years
respectively.

(3) [Imtial grant of Rs. 2500/ for seeds,
fertilizers and pesticides etc. for one
year.

(4) QGrant of Rs. 3,000/- for purchase of
agricultural cquipment, live-stock etc.
Supply of these was made in kind
through Agriculture Department.

Grant upto a muximum of Rs.
2,500/- for purchase of house-hold
equipment, utenslis ete,

®

Grant of Rs, 5,000/- for comstruction
of houses ; pending such construc-
tion, temporary accommodation was
pl'ov‘dﬁdn

{6)

Other amenitics like internal roads in the

colony, water supply, dispensary and schools
otc, were provided by the Andaman Adminis-

tratlon.

TISALINAT 3, $8YS (MRS

L

L L R
All the settlers were from Punjab,
Custpdiany of Nationalised Banks

3430, SHRI B, V. NAIK : Will the
Minister of FINANCE be pleased to state :

(a) the names of the Custodians of the
fourteen nationalised bank ;

(b) how many of them belonged to the
management cadre of the concerned banks
before nationalisation ;

(c) wheher the top management personnel
of the nationalised banks are transferable from
one Bank to the other ; and

(d) whether any transfers have been made
in their cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A statement giving the re-
quired information is attached.

(b) Under Section 7(5) of the Banking
Companies (Acquisition and Transfer of
Undertakings) Act, 1970 the person who was
the Chairman of the bank before nationalisa-
tion because automatically its Custodian,
Since nationalisation there have been changes
in the custodianship in nine of the fourteen
nationalised banks and four of the new
Custodians are from within the concerned
banks.

(c) and (d). The management personnel
of the nationalised banks are not transferable
from one bank to another. However, thers
is mo bar under the Banking Companics
(Acquisition and Transfer of Undertakings)
Act, 1970 to the appointment by Gaverament
of a person belonging to one nationalised
bank as the Custodian of another nationalised
bank or as a managing or whole-time director
under the Scheme framed in accordance with
the Act. Two Custodians appointed after
nationalisation, are on deputation from the
Reserve Bank and the State Bank and two
others were formerly serving in the Ressrve
Bank snd in the State Bank,
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Statement ’
Nantes of Presem Custadinns of Fourteen Nationalised Banka

5. No, Name of Bank

Name of Custodian

- —— ot o—rrited rirmfogbrosts SU%,

1. Central Bank of Indla
2. Bank of Indis
3. Punjab National Bank
4, Bank of Baroda
s United Commercial Bank
6. Canara Bank
7. United Bank of India
8. Dena Bank
9. Syndicate Bank
10. Union Bank of India
1L, Allababad Bank
12, Indian Bank
13. Bank of Maharashtrs
14. Indian Overseas Bank

Shri B, N. Adarkar

Shri J. N, Saxena

Shri P, L, Tandon

Shri V. D. Thakkar
Shri V. R. Desai

Shri K, P, J. Prabhu
Shri B. K. Dutt

Shri R. A, Gulmohamed
Shri K. K. Pai

Shn P. F, Gutta

Shr1 B, K. Mookerjea
Sha G. Lakshminarayanan
Shri C. V. Joag

Shri R. N. Chettur

Totroduction of Passenger planes for mass
traasportation

3431, SHRI B. V., NAIK : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the introduction of passenger
planes capable of mass transportation at consi-
Gerably reduced fares, with slower speeds, are
pontemplated by Government ; and

(b) whether the measure would be possi-
Ble within the existing {rame work of acronau~
tical manufactyring capacity of the country
and expertiec in Cavit Aviation ?

THR MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(s) No such proposst is under consideration,

(b) Does not arise.

a 1971-72 ¥ gfanr quesew
ay gue chaar & wiwtficat ara
%t o gyamsi W s

3432, st wreoflt wif : T Qe Wit
A faoee wolt 9g AW A FO wQY
s af 1971-72 ¥ <o gfega queeney
aat qu sfowar & wdwft ara feady
AT grw oY w1k e afonmerey fead
gaerfin w1 gFam gar ?

qikzx it e fevaw st (w10 W
fag) : 197172 ¥ <y getfe &
gwars 2t gk & Rex it go Wil & o
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wifcdt & doht 4% wod & Feg qwm
ermk ¥ adwr & oy qufedf & fog W
A feat ay &t wwr w8 o N ot o
geb ofomrerer gt of A sive
vy Al &1

TR AW W ST & e @ g

3433, Yt wrwey wrf
o SR ATTAN TAY ¢

w1 fae G og @aR A Far w1
far .

(%) wer vt & srawe oY Ean
R ¥ gwwia wfaad §w fead eafial &
amawT @ fear gur sAw fea ofir

ags A ag;

(&) S amas AN 3=\ 9 fraar
uF @ gaT;

(7) a1 qTHTE T@ AT & S 8
qrasy ¥ gE ww & fedr Qvemr a3
9T I H oft & S § HIF TGS FA
& gq¥ sAral 9T Afuw e K w@®
% 5o 9 faae F <@ ;) ok

(7) afx g, o acgadt gor A} &
g7

farer siarverm & Trog st (o o WrTo
wier) : (w) foed i ant ¥ faer safal
A AT ¥ AT AT F HATT AR
st foar oo dear Wl A age &Y
w 6w ¥ A § guar e gvew Al
t 1 aafy, sfas wredio sree-aifend
1967-68 & syt qT af 1967-68 & daiw ¥
4Y AT Iqwen § 1T 4y @ AR g i —

wr Trwiffusdt ot shert — 3,70,569
g wdt ¥ gw we—-3,3504

BIRNATIA Dy MOTE Aarapansny

(), feformey ot sy Fiefiqeoy arver il
& vy fraififadY & s aqu oo & feg
o g BT wew ¥ fawcor W <m0 FwAT )
marfr o waw A ¥ gveew ¥ fro®

i et w1 yo w0 g werc ¥ —
forefta s g (v
el )
1969-70 16.16
1970-71 19.44
1971-72 21.04
(syfrrm)

(r) &(w). snT geew Fegw §
we-fraffifaal & ot 7 §, s < A gw
@ &Y ¥ AAT @ & fawrndy
g § | qurfa, 9V oAt & ST & e
*Y agelt 9% ag® & g fasy sarw fag
g

shatfrs wfassat gro sowid
fareite srewnal & o femr WAy

3434. Wt s i
WMo agiATOTY qivy ¢

e w1 fww wd 33 q@F AN g @

(%) mar Y a5t & 5% F {4 &
afaform s qomt ety aeqia} @
gfiwier o 37 3 @y fw aSYafne
sfgeerdl & am sar § a9T A% waw
fadmeY & am war §; A

() w% frad-foadt  saofe
Ferefy ?

faeer st & e Wt (W W
ureo wiw) : (%) sic (@), owe
#ry ww Suesw guar orfan O wr off
& o awt g g T o gt o
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phaudtan&rwthz rcplynimm

Wﬂﬂd W I A C. and state ¢

(l) whether the mhnial data regarding
em!bn and operation of the Welding Machine

impqrwd from United Kingdom in 1966 and

- lying at ‘Santacruz Airport bas been received
wd if 80, when H

(b) what are the reasons: for such dday
in reeeiving the technical data ;

(c) wbﬂher the machine. has since been
_ igq:gl_kd and.if so, when ; and

' {b) - whether afier the question referred to
abov: was asked in Parlisment, the machine
- was shifted from the one side of the workshop
. to the other and is kept covered with tarpau-
Iin -and is not bemg used at all ?

e THE MINISTER OF TOURISM AND
~CIVIL AVIATION (DR. KARAN SINGH) :
(u) Yes. Sir, at the eud of the year 1967,

g (b) The data supplied initially was ina-
" .dequate. - Further clarification had to be
wuzht from the manufacturers which resulted
ill the dehy.

(e) After recexpt of the installation and
_’g qp_mt:onal instructions, the machine was
- grected in the ‘welding shop located in the
wmem 'side of the Tata hangar in February
mﬁs "Unfortunately,. .the clectrical power
. cuble to this hangar which was laid as far
back as 1946 was found inadequate for the
,;-q‘additiomi power load requn'ed for
! mmu\ .

Jatef on, when a new cable of higher
capacity was laid for the Electrical Overhaul
M ‘on;the eastern side of the Tata hangar,
he ‘machine was shifted there in Jauary 1971,
1o’ this drea the maximum sanctioned demand

thqncmnl power aommption

nstatred Question No, $35 ‘on the 1Bth-
| ‘December, 1970 regarding Welding machme

this

was.of 200 KW for ‘which the rate. of -
yi s &q, 11/-- per . KW .per month
ctive of 'VERMA : Will the. Misi

SWMG Sumﬂv Gan« FAIRS b

 witted b -fnorenss i - Jodd” diiéind
1200 ‘to 400° KW if the. mtwldmg

.mnchiné'was to be permanently. comnscted
, withtbamw oain, . T lx;:wwld hunmu g
*. an. immediate increase of R
r rmmlsm AND- mm AVIA:

monthiy electric bilf and. it “was folt tbat for

part-time - utilisation of the machine, the .
monthly | payment of Rs. 2,200/~ would be
.wutaful Lo -

In the ‘new hmxer oomplex. a demand,

load of 645 KW from the high tension supply

has been made. It will be possible to connect
the machine permanently when this load is
made available to Indian Airlines at the new
hanger complex.

(d) The machine in question was not
otherwiss shifted from one side of the work.
shop to the other after the question in Parlia«
ment, It is kept covered with a tarpaulin as
a measure of protection.

Agsistance in setting up a Fertilizer Plant
in Iraq

3436. SHR1 SUKHDEO PRASAD
VERMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state 7

(a) whether an Iragi Oil delegation which
visited India recently asked for assistance in
setting up a fertiizer plant in Iraq ; and

(b) if so, the reaction of Government in
this regard and the extent of assistance
agreed to ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R. GOKHALE) : (a) and
(b). . The Iraqi delegation which visited India
recently have evinced interest in the setting .
up of a fertilizer plant in Irag in collaboration
with India. There has been some exchange
of thought between the two countries. on this
subject. Some further discussions were  alwy. .

_held with the Iraqi delention ‘which was in

Indm in the last few daya.
- Mmorandum from Younn Clurteml
Accoutitan
34'37' '

SHRI SUKHDBO “PRASAD

'metal' c:omrmv”
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{a) whether the Young Chartered Accoun-
tants Forum in a memorandum to the Prime
Minister has demanded the setting up of a
high powered committee to go into the working
of the Institute of Chartered Accountants of
India ; and

(b) ifso, the reaction of Government
thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). Information is being collected
and it will be placed on the table of the
House.

Progress made to have more Fertilizer Factories
to meet shortage of Fertilizers

3438. SHRIS. M, BANERIJEE : Wil
the Mmister of PETROLEUM AND CHE-
MICALS be pleascd to state what further
progress has been made to have more Ferti-
hizer Factories 1m the country to meet the
shortage of fertiizers and to reduce the
imports from other countries ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CHE-
MICALS (SHRI H R. GOKHALE) : 11 new
projects are currently under implementation
and the capacity of threc existing units is be-
ing expanded, These together will increase
the capacity for production of nitrogen by
21.55 lakh tonnes. Certam other proposals
for creating additional fertilizer capacity are
also under consideration. These are n addi-
tion to measures that are being taken ona
continuing basis to optimise production in the
existing units.

Procurement of sub-standard Goods by M.E.S
Authorities at Jnl!:vndur during Indo-Pak
ar

3439, SHRIS. M. BANERJEE : Will *

the Minister of DEFENCE be pleased to
state :

{a) whether some sub-standard goods were
procured by M E,S. authorities at Jullundur
Juriog the Indo-Pakistan war of 1971 ;

, (b) whether any enquity fu the nistter
ks 'boely rtmsdy a6 if 00, the oxtoormp thereof 3

BHADRA 3, 1894 (SAKA)
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(c) whether the whole material, s0 pro-
cured was consumed and if so, how and why ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a; Yes. Sir.

(b) An enquiry has been instituted and
result is awaited.

(¢) Most of the materials, except small
quantitics, were 1ssued to units, during the
Indo-Pakistan conflict of December, 1971, to
meet their operational requirements.

Construction of Quarters at Pathankot
3440. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pilcased to

state ©

(2) whether some residential quarters are

under construction at  Pathankot near
Dhangoo Pir ;
(b) if so, whether the quarters are quite

near to the boundary of Airfield of Pathankot ;
and

(c) the estimated cost of construction of
these quarters ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Rs. 42,31,000 00 approximately.

Number of officers in the Joint Cipher Barean
drawing less Pay shan the Junior O

cers

3441. SHRI 8. M. BANERJEE ; Wil
the Minister of DEFENCE be pleased to
state °

(a) the number of officers in the Joint
Cipher Bureau drawing lesser pay than the
officers junior to them in the same grode:
and

(b) the steps taken to protect the pay of
the senior officers and how much tme ¥ woldd
take to remove this anormsly ¢

. THE MINISTER OF DEFENCE (3

[P RO S T



19  Written Anawers

{h) Measures to protect the pay of seniors
wnd avold recurtence of such anomalies are
alyeady under examination,

Restoration of Land to Cultivators at Ba
4 ors at Babatpur

3443, SHRI RAJDEO SINGH : Will the
Mipister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether as a result of re-alignment of
fencing of Babatpur Airport, it was decided in
1969 to restore the surplus land to cultivators ;

(b) ifs0, whether this has been done ;
and

(c) if not, the reasons therefor and the
time by which the land is proposed to be
restored to the cultivators ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
{a) The Director General of Civil Avia-
tion had decided that the land near the kut-
cha runwsy at Babatpur aerodrome (which had
become surplus consequent on the re-alignment
of the operational fencing) should be released
fot cyltivation,

(b) and (c). The auction proposed to be
beld on the 8th August, 1972 for cultivation
rights has been postponed for a few weeks t0
enable interested cultivators to form a co-
operative society which could also take part in
the auction,

Flight recorder indigenonsly devel at
lg the Aircraft “%yum':u Divhlwoxfod

3444, SHRI RAJDEO SINGH : Will the
Migister of TOURISM AND CIVIL AVIA-

TION be pleased to state :

{») whether & flight recorder has been in-
digenously devejoped at the Aircraft Overhaul
Division of the indian Airlines ;

, () wheiher it has been completely tested
s found upto the tark ;

o © ir-o.wl:;:m“g:vemmm propuise
manufactuge says loreign
exthkons ; and . " r

AUGUST 25, 1972
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(d) whether every passepger plane of
Airindin and Indian Airlines will be fitted
with this equipment 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
{a) No, Sir, The flight data reocorder is an
imported equipment but its installation on
F-27 aircraft has been designed by Iudian
Airlines,

(b) The installation of F-27 aircraft has
been successfully completed, tested and appro-
ved by the Director General of Civil Aviation,

(¢) Some foreign exchange has been
saved by designing the installation system

locally.

(d) All Boeing 737s and Caravelles of
Indian Airlines are already fitted with flight
data recorders. They are also being fitted
progressively on HS-748 and F-27 aircraft,

Evasion of Taxes by Big Busincss Houses

3445, SHRI PRABODH CHANDRA ;
Will the Minster of FINANCE be pleased to
state :

(a) whether it has come to the notice of
Government that evasion of taxes to the tune
of crores is being perpetrated by Big Business
Houses ; and

(b) if s0, what steps Government propose
to take to stop this ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) and (b) The problem of
tax evasion and the methods to combat it have
been examined by the Wanchoo Committes
and the report submitted by it has been laid on
the Table of the House. Some of the recom-
mendations have already been incorporated in
the Finance Act, 1972 and other recommends.

tions are under consideration,
nd
e
46, Wp
rmm i s ,m M of PINANCE
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{2) whetber the scheares of Fixed De-
positsand the 15-year Asnuity Certificates
have been discontinued as they were no longer
popular with the public ;

(b) if so, whether any study has bees
made to aoalyse the causes of their being un-

popular ; and
©

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sit De-
posits under the scheme of Fixed Deposits are
not accepted with effect from the close of the
business on the 31st July, 1971. The sale of
15-year Annuity Certificates was discontinued
from the 1st September, 1971,

if s0, the main findings of the study ?

(b) and {c). Before the decision to dis-
continue the above mentioned two schemes
was taken, a rcview was made m consuitation
with the Reserve Bank of India and the matter
was also considered at the meeting of the
National Savings Central Advisory Board
The 5-year Fixed Deposits Scheme had not
attracted much money and the collections
were showing decreasing trend possibly due
to the introduction of the 5-year Post Office
Time Deposits with effect from 16 370, with
higher rate of nterest of 7}% par annum (tax-
able) It was, therefore, dectded to discontinue
the Fixed Deposits Scheme The 15-year Annu-
ity Certificates had lost their popularity because
of the availability of various other savings
certificates with higher rate of return and also
because the commercial banks were offering
higher rates of interest on investment. The
paymonts by Government under this scheme
had been more than the investments during
the last few years. It was, therefore, decided
to discontinue the scheme with effect from the
1st September, 1971,

Delay in Execution of Public Scctor Projects

3447. PROF. NARAIN CHAND PARA-
SHAR ;  Will the Minister of FINANCE be
pleased to state :

{(a) whether & number of feambility re-
ports on the industclal and other projects
were scrutinised in compliance with the  direc-
tive of the Prime Minister and the causes of

i the executibm of public sestor
projects wiee analysed by Govepnment | and
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{b) if s0, the main covses responuible
for the dealy in the execution of public se¢or
projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH) : (a8) In compliance with the
dircetive of the Prime Minister the causes of
delay 1n executing public sector projects and
the consequent shortfalls in budget provisions
were.studiad 1n the Mipistry of Finance,

(b) Important causes responsible for a
delay in public projects were found to be ¢

(1) Shortage of material liko stee! ;

(1) Late delivery of indigenous equip-
ment ;

(m) Slow progress scarce of civil works ;

(v1) Labour troubles ;

(v) Procedural delay in  procurement of
indigenous equipment through DGS
& D, in finalisation of consultancy
agreements and n procurement of
equpment nvolving Foreign Ea-
change.

(vi) Delay m the preparation of detailed

project reports after the investment
decision 18 taken.

Setting up of Credit Guarantee Corporas
tion of India

3448, PROF, NARAIN CHAND
PARASHAR : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have set up
Credit Guarantee Corporation of India Limited
to provide credit facilities within certain spe«
cified limits and the Corporation has started
three new schemes ;

(b) whether under the scheme, entitled the
Crepit Guarantee Corporstion of India (Service
Cooperative Societies) Guarantes Scheime, 1971,
only the State or Central Corporation hran-
ches in Andiwa Pradésh, Madbys Pradesh
and Mabrashtra and Union Tesritovies of
Gos, Daman and Dis are cligitie 20 join this
m 1
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(¢} whether the other States would also
stand 3o benefit from this Schems ; and

{d) whether Goverament propose 10 per-
suhade the remaining Governments to  extend
the coverage of the Deposit Insurance Act to
thelr territories ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF FINACE (SHRIMATI SHU-
SHILA ROHATGI): (a) Yes, Sir. In con-
suitation with the Government, the Reserve
Bank has promoted an institution called the
Credit Guarantee Corporation of India Limi-
ted to afford a measure of protection to banks
and other financial mstitutions against risks,
if sy, in meeting the credit needs of the
smaller borrowers 1n the priority and hitherto
neglected sectors, The Corporation was regis-
tered under the Companies Act 1956 on 14th
Janvary, 197! and was granted the cestificate
of commencement of business on 29th January,
1971. Dunng the first year of its operation,
the Corporation introduced three separate gua-
rantee schemes,

(b) Yes, Sir Under the Scheme entit-
fed “Credit Guarantee Corporation of India
(Service Co-operative Societies) Guarantee
Scheme 1971, besides all the schedule com-
merical banks in the country, other credit
mstitutions  eligible to partipaie in the
Scheme are the State and Central co-operative
banks of those States which have adopted
the Deposit Insurance  Act, 1961,
Currently, it is only the States of
Andhra Pradesh, Madhya Pradesh, Maharshtra
and the Umion Territory of Goa, Daman and
Diy which have adopted Deposit Insurance
Corporation Act, 1961,

() Other States would become eligible
to participate in the Credit Guarantee Cor-
poration of India (Service Cooperative Socie
tlee) Guarantee Scheme 1971 as soon ag they
adopt the Deposit Insurance Corporation Act,
1961 bo snitable enactment by the State Legis-
Intyres,

) In Mm of provision of Deposit
Insurance Clorpbration Act 1961, the deposht
insomyice oover oim be  extendad to cosbpera.
tive banks of only those Btatés which carey

This question i sider
considerption of the varions Sties,
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Mshila Pradhen Kehetriya Bachat Yojus

3449. PROF. NARAIN CHAND PARA-
SHAR : Will the Mipister of FINANCE be
pleased to state :

(a) whether Government have launched
the “Mabila Pradhan Kshetriya Bachat
Yojna™ ;

{b) whether according to the scheme,
organisations and individual women workers
will be paid commission on the collection
secured through them ; and

(c) if so, the amount of commission to
be paid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI]
SUSHILA ROHATGI) : (a) and (b). Yes,
sir. *

(c) The amount of commission payable
is 2.259% of the collections secured and depo-
sited in post offices from time to time,

Theft of belonging of victims of Japan Airlines
Plane crashed near Delbi

3450 SHRIN. K, P. SALVE:
SHRI P, K. DEO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government’s attention has
been drawn to the theft of belongings of the
victims of Japan Airlines Plane crashed near
Dethi in June, 1972 ;

(b) whethor Government have apprehen.
ded the culprits ;

(0) whether some police personnel were
also involved it the thefts ; and

() if so0, the action taken against them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION ¢ ;m.xmmmam

(8) Giovernment have loon some press thports
th this conaection, but enguitie bave unt wde:
tantinted them,

£5) €0 4, Y00 weit arive.,
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forg, R Farerar woer oy e 2
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dged) : (%) Luk, 1972 W



87 Written Answers

g7 H [CAAFI AFT FY aF0AT AAH
wf 5848 U8 =a7 4t |

(@) grvaq: AEAT  93E AT
gufera ot &1 fag wg w0l &Y feafq
SITAAT TR & 1 "t 1971 & afeqw gAanT
ax #1 feafg z@ 99wk ¢

1. zfy (F705 9% #)
(%) waay fas 4.55
(@) syam fag 2.00

2. B 9 &F IAT 6,96

3. ag% afaga 2.41

SiE ———;.8——2-——

[Lq NIW &F FIPWIL AN & AGETA
Fl & get ® wifRe A w1 A

3455. =t war =IO fed ;A7 QgIA
v AR faaEA 956 a3 9N AT FAr
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¥ mifaw FI7 &1 |740T T 9@ F; SR
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(@) 9w ad Izam)

weadey § yrAwT Ayt argeh
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3456, =Y dwEw Afa ;o aar faw
Ha g w3 g8 ufacfta wad) & an
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11 awed, 1972 & aqifsa 9w gen
1834 & I F qrageg § Tg AT £V T
&3 fF wew wew & www F fAErud|
awEl ¥ g@ fRady uln sigdeq o ?

faw dama & wew Aa (57 Fo Ao
TF) : HEOHIW & Fgdd ¥ 1 oaiw
1972 &1 Fe-frain & feu  1,33,574
A fg=arvetT ¥ 1 3 sraued AFE
A G FfAERT F qu G F A @
STIAT ST gt 21

Loss suffered by Indian Airlines
during 1971-72

3457. SHRI HARI KISHORE SINGH:
SHRI ISHWAR CHAUDHRY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Indian Airlines has suffered
a loss during 1971.72 :

(b) if so, the extent thercof and the reasons
therefor : and

(c) the steps taken to improve the draw-
backs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Approximately Rs, 4.55 crores.  The
main reasons for this loss were ;

(i) Disruption of air services on account
of Pakistani aggression,

(ii) Increase in the price of fuel and
other operational costs.

(iii) Substantial increase in the wage bill

following wage settlements.

(iv) Additional expenditure on account
of circuitous flights to avoid Pakistani
territory and stoppage of flights to
Kabul,
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(iv) Increase in insuravce reles to cover
hijacking and war risks.

) Bfforte are being made to incresse the
utilisation of aircrafts, promote teaffic and
reduce expenditure by effecting economy where
possible,

Propossl to set up & Nylon Textlle Factory
in the Public Sector in Assam

3458, SHRI HARI KISHORE SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased (o state :

(a) whether Government have any propo-
sal to set up a Nylon Textilc factory in the
Public Sector 1n Assam ;

(b) f so, the broad outhmes thereof ;
and

(c) the stage at which the proposal stands
at piesent and the action so far taken in
persuance thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI DALBIR SINGH): (a)and
(b). A letter of intent was issued to the
Assam Industnial Development Corporation
on 29th December 1971 for setting up a new
industrial undertaking 1n the State of Assam
for manufacture of 2100 tonnes per annum
of Nylon Filament Yarn, The capital cost
for a project of this size is estimated (o be
of the order of Rs, 7 crores, Caprtal goods
for the project would be of the value of about
Rs. 6.25 crores, of which mmported capital
goods might constitute approximately 60%.
These are only preliminary figures and details
will be available when the party makes the
capital goods applicatipn, Foreign collabora-
tion is envisaged for this project, The
Corporation will be holding a minimom
equity share holding of 26% ia the
company implementing this project, and they
will be the single largest share-holder,

(¢) Proposals regarding Foreign Collabora-
tion ete, are awaited,

Amount Mobilieddy Unlt Trust of Tnlia

3459. KUMARI KAMLA KUMARI :
“mWMM FINANCE be pleased to
¢

v
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(8) whether in its ¢ight years of existence
the Unit Trust of Indla has been able t0 mobi-
lise only a sum of Rs, 100 crores ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) During the first eight years
of the Trust’s operations ended the 30th June
1972, sales of units amounted to about Rs, 119
crores, Allowing for the repurchases (i.e.
units sold back to the Trust), the net gale of
units as on the 30th June 1972 amounted to
about Rs. 105 crores,

(b) The Trust was established in 1964 with
the primary objective of mobilising the saving
of the small and medium income groups by
providing them with an opportunity of
investment in sound equities with minium risk
and reasomable return., The units of the
U.T.l. are only one of the many avenues
open to the public for investing their savings.
The unique position of ‘units’ by virtue of
exclusive tax concession on mcome upto
Rs. 1000 derived by unit-holders from invegt-
ment in units in the initial years was no
longer available after the Ist April 197 when
the tax concession was extended to income
from other investments also such as deposits
with banks, shares of Indian Companies,
National Savings Certificates and other speci-
fied investments. Raising of bank rates in
January, 1971 and attractive rates offered by
the National Savings Certificates in March
1970 also decrease the attraction for units.
The sale of units was also affected due (o
economic stresses suffered by recession in .
certain industries during 1965-67, drought in
various parts of the country l'or two conse- |
cutive years and two wars with Pakistan.

Expenditure on Rations and Games of Pak
pend P.O.Ws

3460. KUMARI KAMLA KUMARI
Will the Miaister of DEFENCE be pleasad ¢«
siate :

- {a) the cost of rations for the Pakistan|
Prisoners of War till June, 1972 ; apd .

v () the cost of squipment Jor gatest
Supplied 9 the Peisanos of Wee ? .,

}
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MINISTER OF DEFENCE (SHRI
ﬁéﬁm RAM): (s) Hs 1,02,08,000 upto

{&) Ra. 28,000 on amenities which includes
cost of equipment for games, upto 30.6 1972,

The expenditure at (a) and (b) above
includes cost of rations and aminities provided
both to military personnel and the civilians.

Permission to Pakistani Prisoners of War
to tune jnto Radio Pakistan

3461. KUMARI KAMLA KUMARI :
Will the Minister of DEFENCE be pleased to
state whether Pakistani Prisoners of War are
permitied to tune into Radio Pakistan, where-
as the Indian Prlsoners of War in Pakistan
are pot getting such facilities and if so,
Govarnment’s reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) * The Pekistant Prisoners
of War in India are permitted to listen to
news bulletin of the Radio Pakistan, The
International Committee of Red Cross have
not yet confirmed that faciities to listen to
All indla Radio are avadable to Indian
prisoners in Pakistan, The matter has been
taken up with the International Commuttee of

Red Croas,

Pocket Allowance to Pak P.O.Ws

3462, KUMARI KAMLA KUMARI :
SHRI K. SURYANARAYANA :

Will the Mmister of DEFENCE be pleased
to state

(a) whether the Pakistani Prisonets of
mr are recetving pocket allowance regularly ;

(b) if s0, the total expenditure imcurred
on the Prisoners of War as pocket allowance
bp %o June, 19722

'THE MIN OF DEFENCE (SHRI
JAGITVAN i (a) Yes, Sir,

(b) Aa expenditure of Rs, 67,29,000/- has
bon inoucred up to 90672 ou wilowanoo

AUGUST 2, 1972
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given to military personnel and civillang
in accordance with the Geneva Conventions.
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3463. ot frwgwre Wt ¢ W

tfware oty cavem Wy ag wnd o wor
=5 e

(%) war ¥m % WRQfoaw oty <wmaw
Fearei A welt #Y s ¥ @@ go -
WAt IU gt sl Af & saran
T o7 fAw §; a%

. (&) afz gr, &t vt goo st s

wifomm it wan samem ¥ 39-
WY (st vwate fag) (%) @ (@),
areg iy & ow & §9 F ag fAug fear
war § fe fafoee 99} & woar & qoiaar
JI4WT B 59T W @A gg W o< faane
firqr Srg | mwer T A, 9§ wRar 4
AT 9T frwT Iy §ug, I@ig WY
srawware w1 o dwiafy  glesin
storar oAt & A #E wAi X, @war Wy
wedfan At & sfeeesy gro fafea
a3t farqy o &1

et WY Tt

3464. ot forx gaTe M
oY ol qevTe

T qAt ag A N T &8
fs:

(%) wmr firnwr et & spada
et WY el § e e ot wd §;
)4

(%) e, & ot weher e g !



93 Wrinen hnswers

wrdtlt (Wt sl ) : ()
W (@) firwer auedd o), ¥ar ¥ deifer
sl o wrgifaeg v & a § wrefiw
war qriweardy Jur qeqeif & sfafafd &
o sy ferwre Fas ardy 80

Rw ¥ w oftww sraer e et
¥ fawre & forg wviem

3465, st fore gare sweal
ot ¥o wrewn :

¥t T aite wve famery A g
T &Y FIT w0

(%) ®r ey W g ol
YW e ¥ &1 faww s & feg
¢ FIIHA AT R

(&) ufz g, &Y fea-fen eqml ag;

(7) wraTER #1 faw @ fauy §
qeagd F & fer ol W ¥ oF
seqyA 7w Ay wr §; A7

(w) afz gt Srwa ?

aizn se amre fewem s (v
o fog) : (%) Aw § gy oty Qe &
faamw #Y gfear ser WA & foq, qded
favrr ¥ 97 gg U=y Sl aw s
oftr wreor-eamt snife oY ggraer ¢ &
T

(w) o¥ ¥ef & forf At oy @
af § vy fie ¥ w1 farwre 8, Freafefe
whenfon § ;—

1. srfténr a ol wowverr
(wramr) o

2, wrog TS and (7 wdw)
3. W U e (e witir)
f’«.‘Mme(m)

BHADRA 3, 1694 (S4XA)

Written Arswars 94
5. ¥feqre war oftr weoeqm (¥vw)

6. waagx ¥ iy RN
(roreer)

7. arfeer g Wlw wreRdaA
(Troreqr)

8, yerewt a7y iw wowewr (ufie
)

9. TtdtgT amrata weoredr (#ge)
10 =N o Ny weeam (dqz)
11, worm ot oo (Rgree)

12, o® g0aT gt wooredr (YIraE)

13, ¥i®®T 7w @ WG
(gfarmr)

14, wTTET &4 oy WA
(sfeaw swrer)

15, dge yasifes o, Fang
(=iwr wdw)

(w) o, adr

() =& 7Y S5O 0

que gfogar & fog =2 awr &w
i we faa @@ &
e ¥ freimr

3466. st faw ywre welt : e
girew ST ATTe v vt ag wany
w1 %38 fF ey e ¥ oy froiw fngy
¢ foowaw que thear & wdt sig
aff 9 wTay oF aw a¥ aur Ay ofy iy
frrr aff @R onedi ?

Wﬁtm -
W) B, o mmm‘;m

#



" 95 Written Answers
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it & fawre & foq fradt ufr & 0w
feqag § ?

firer siovory & vt (ofrerelt goita
Qyaet) (%) 30 g7, 197) #) offye
vz yorgrare fael § wd v @ qodnd
#a & &+, frady wdopy &% N mifhe
8 & smfed) o dear 1w wwre ff 3

Rz dx Tfape 46 oy
are gfieqr B wmfer Qe
o 7 ¥y
5
g 20 2 #
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o Riahiuia ko
wr o § o gwrgew ot & wgft )

foelt & wrerhie gt & fieg sy

3474, St geR W v : WY Y@
it oy vy Y pT W

(%) wr g8 Wi ¥ sl ¥l &
fag wroy ot & wredhi e Wy aoerg
wo wr w3dw fear §; &

(w) afgt, N acwsaedt st W
§ v w9 T wwTC A war shvfear § 7

owt ot (s wwatem Tw) (%)
& g, shw

(w) s qoR A oz Hify § fr ag
ufy firw 3ot & wfr qurgowy Tgmw
faktef grer g firg 77 aAw avE o
ey @1 Y gfT & ww® ¥ o wf st
sowz WY &) o awft o

Takks with U.S.S.R, on Refinery Equipments
3475. SHRI MUHAMMED SHERIFF ;
SHRI M. S, SIVASWAMY :

Will the Minister of PETROLEUM AND
CHEMICALS de pleased ¢o state

{a) whether any talks were held with
USS.R. on refinery equipment in July 1972 ;
and

(b) il so, the outcome thereof and the
progress achieved in this regard ?

THE MIMISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHR] H. R. GOKHALE): (3) and
) A toam of experts from the Indian Oil

innd Eagincers India Limited
viskted s USSR, in July 1972 in this
copseetion. 1t i not in the public interest 1o
Hintionn tho detalls,

AUGUST 25, 1972

Wrien Astwéry 1499
iachiacy 1 resigers e Ao

|
3476, DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL AViAv
TION be pleased 1o state :

{a) whether no independent and impartial
machinery has been evolved in India to
investigate aircraft accident ; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
{(a) and (b) The present arrangements for
aircraft accident investigation have worked
satisfactorily. However, the question of taking
the accident investigation branch out of the
Director General of Civil Aviation is being
examined.

Assistance from World Bank for Rural and
Urban Water Supply Schemes in U.P.

3477 DR. RANEN SEN : Wil the
Minister of FINANCE be pleased to state :

(a) whether the U, P. Government have
sought assistance from World Bank for rural
and urban water supply schemes in the
State ;

(b) 1f so, the nature and extent of assis-
tance sought ; and

(c) whether World Bank has agreed to
provide assistance in this respect ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The Government of U.P. have prepared a
Master Plan for providing rural water supply
in a few districts of U.P and a Master Plan
for wabdr supply and scwerage in KAVAL
towns snd suggested that Government of Tndbk
might seek financial assistance from the World
Bank for the implementation of these projects.
These proposals are under the consideration
of the Government of India,

(c) Does not arise.
Shoriage of Porsonnel in  Nationalised
Banks

3478, DR, RANEN SEN: Will the
Misister of FINANCE b pleased to state
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(a) whether there is a shortage of trai-
ned personnel in the nationalised sector of the
banking industry ;

(b) whether this is hampering the expan-
sion of bank branches in rural areas ; and

(c) if so, the steps taken to meet the
shortage of personnel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) This is acting as a constraint to
some extent.

(¢) Various nationalised banks have
stepped up their recruitment programme and
are redesigning their training activities.

Anniversary Celchrations of Nationa=

lised Banks

SHRI P. M. MEHTA :
SHRI SHRIKISHAN MODI :

3479,

Will the Minister of FINANCE be pleased
to state :

(a) whether the 14 Nationalised Banks
observed the 3rd Anniversary of the take-over
from July 19 to 25, 1972 ;

(b) whether anniversary celebration by
the Bank of Baroda took the form of new
emphasis on traditionally ‘Neglected-sector’
and if so, the nature thercof ; and

(c) whether the Nationalised Banks in
Delhi propose to start ‘Multi-service agency’
to identify and help self employed persons
of modest means, if so, in what way ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) The Bank of Baroda observed the 3rd
Anniversary week of bank nationalisation
with an emphasis on canalising credit towards
weaker sections of the society {.e. self-employ-
ed people of modest means in urban areas
and small and marginal farmers in rural
areas. Accordingly all the branches of the
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bank were to process atleast 5 proposals for
advance to retail traders, small artisans, self-
employed persons and others in the neglected
sectors for making disbursements on the 19th
July, 1962 or during the anniversary week,
In terms of the intensive area approach for
loans to farmers, 980 villages had already been
identified by the bank’s various branches.
As part of the celebration of the anniversary
of bank nationalisation, the respective bran-
ches were asked to process atleast two or three
proposals for advances at these centres for
making disbursements on 19th July or during
the week.

(c) While there is no general decision by
the nationalised banks in Delhi to start a
single unified “Multi-service Agency’, serving
all the banks, the Bank of India has set up
such an agency called *Bank of India Naye
Entrepreneurship Development Scheme”
(BINEDS) with a view to fostering the growth
of entrepreneurship particulary in the small-
scale sector and to secure/provide the backage
of assistance to young entrepreneurs, particu-
larly the techno-entrepreneurs etc. The State
Bank of India has also started Consultancy
Bureau in collaboration with the Federation
of Associations of Small-Scale Industries at
New Delhi recently. This Consultancy Bureau
has been speciffcally designed to serve thé
needs of young entrepreneurs interested to set
up small-scale units,

Scheme for Direct Injection of Liquid
Ammonia into the Soil by F.C.I.

3480. SHRI P. M. MEHTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the Fertilizer Corporation
of India has finalised a packige scheme for
direct injection of liquid ammonia into the
soil ; and

(b) if so, the main features of the scheme ?

THE MINISTER OF LAW, JUSTICE
AND PETROLEUM AND CHEMICALS
(SHRI H. R, GOKHALE) : (a) and (b). FCI
have prepared a pilot scheme for direct injec-
tion of anhydrous ammonia into the soil. The
Corporation proposes to implement the scheme
in the farms situated within the boundary
walls of its units where all facilities with
regard to handling and storage of anhydrous
ammonia are available. The trials would
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e carsiod out ou fhres important crops viz.
whest, Sugarcane and paddy.

tn the Commissioning of the Tata
artilizer Project at Mithapur

3481, SHRI P. M. MEHTA :
SHRI PURUSHOTTAM KAKOD-
KAR :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) whether the commissioning of Tata
Fertflizer Project at Mithapur is likely to be
delayed forther ; snd

(b) if s0, the reasons therefor ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : () and (b)
M/s Tatr Chemicals Ltd,, were given a letter
of intent on 25.7,1972 for setting up a ferttlizer
plant at Mithapur. The period of vahdity
now stands cxiended upto 20th  November,
1972, Detailed financing proposals and other
particulars, as stepulated o the letter of intent,
are being awaited from the company. It is,
therefore, not possible to say at this stage as to
when the project is expected to go into pro-
duction,

fndigenons Manufaeture of Standard Gun

3482, SHRI VISHWANATH PRATAP
SINGH : Will the Minister of DEFENCE
be pleased to state the efforts being made to
design and manufacture indigenously a standard
gudi for our war-ships ?

‘THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): A standard gum for
qur war-sbips has not yet been devsioped
indigenonaly as it would not be cost-effective.

Wlduq in Leander Class of Frigates
I VISHWANATH PRATAP

ﬂﬂ ifl the Minister of DEFENCE
::N %0 state the time by which India
will be ubh to attain selfsufficiency at the
wmamm of frigates of Lean-

L3 Amm 25. ‘m
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THE MINISTER OF STATH (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN SHU-
KLA) : The Indian Navy bas placed orders for
six Leander Class Frigates on M/s Mazagon
Dock Limited which are under construction.
Of these one has already been delivered and
commissioned and another three are under
various stages of construction. All further
requirements of the Navy for this type of ships
would also be met by M/s Mazagon Dock
Limited.

areetfewe faery § voafoer oef
w1 WY w

3484, ¥o wwlATOEW qidw : ¥T
fewr w7l og qOnd g SO fo

(%) Far aretfeaw fawmy & vonfaa
Tt 9T Feqrew e fawr & arfaafead
#1 fagea fear arar & ;

(&) #av wfes qrodty swia sHarQ
w9 & 7T A § 5 SR qew fawir @
aroeifess faamr ) qargD 7 feg @3 ;
R

(n) afz g1, @ 3T TC G € @
sfafmar § ?

farer stwrem & v wait (st o @rTo
o) : (%) rewrfewy fawr & s o
¥ umifrr @@ wim damges agr
T Jearaw GoF ar, Aoy |, F gk A
a1y § Ak wafor s ¥wr & sfwwfal
w7 af o< frgwr fiear ot & ¢ ATORY-
fewg fawrn & o ot i & worafra srderd
e} oY siwer: 9 fawrw & o'oY 4 & wrd-
18 afterd #Y qdfierm w1 i sunm
¥elly garew Qe fawm ¥ W=y Swmw
oo & o7 oft i & afrawt w7 aarewT vk
wg wrar § sty i ooty wratedt
off 9 e WO X areetfewe fawrr &
st oft i wratedt efiewred ot ofver
Fuawmr g



105 Writien Ampwers BHADRA 3, 1894 (54K

(W) ww & wearigw fien § fis aron)-
fowg forwrr ool 41 & odf @ ww fowr
¥ sfawfelf o1 & Frgea fom amm

wrfed
(7) R wa oA g

Fire in Ordnance Ractory, Shahjabanpur
(Uttar Pradest)

3485. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be pleased to
state:

(a) whether there was a fire in the Ord-
nance Factory, Shahjahanpur (Uttar Pradesh)
Jast year in which a few persons were injured
and heavy loss was caused ; and

(b) whether a proper enquiry was made
mto the incident and if so, the outcome
thereof

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) Dunng 1971, a fire occurred
m the Cotton Teasing Shop of the Clothing
Factory Shahjahanpur on 28,52 72, There were
no injunes to any person and the loss was
assessed at Rs  1260.76.

{b) Yes, Sir. The enquiry revealed that
the fire was accidental and remedial measures
suggested by the Board of Enquiry have since
been implemented.

Balaw-Shn:lar:; Gnmen:: made for Defence
n the Shabjahanpur Ordnance
Clothiag Factory

3486. SHRI JITENDRA PRASAD : Will

the Minister of DEFENCE be pleased to
state ;

(8) whether the garments made for the
Defence Services in the Shahjahanpur Ordinan-
e Clothing Factory are not up to the required
;:ndud and they nre accepted under conces-

L

(® it s, the number of such concessions
:‘mdmmw 1971 to Daceimber, 1971;
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(r:) Goverpment propose to
thismnrd?

THE MINISTER OF STATE (DEFENCE
PROPUCTION) IN THE MINISTRY OF
DEFENCE (SHR1 VIDYA CHARAN SHU-
KLA) : (a) to (c). Information is being collec.
ted and will be placed on the Table of the
House.

Tallors of § pur Ordnance Cl
Factory Civillan Garments
for Trade
3487. SHRI JITENDRA PRASAD:

Will the Minister of DEFENCE be pleased
to state :

(a) whether the best tailors and crafts
men of the Shabjahanpur Ordinance Clothing
Factory are employed 1n making civdian
garments are trade and those who are not up
to such standard are making garments for the
Defence Personnel ; and

{b) if so, the reasons for not deploying
the best crattsmen for manufacturing garments
for Defence Services ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a)and (b), No, Sir. Tailors
employed for production of civilian garments
for trade as well as for making garments for
the Defence personne! depending on the gkill
required for the specific jobs,

Scheme for Developmant of Road Tourbym
fn Mysore State

3488, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(s) whether Government have formulated
any schome for the development of road tour-
ism for Mysore State ; and

®)

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() Yes, Sur.

if s0, & gist thereof ?

(%) To promote road tourism, the Ko~
vecnment has lnitiated & wchome to put wp

Camping Sites nnd Motels on zoad souss
whars the densisy of tousist teafiic s high,



©":'T% bogin with, it i propossd o put up
'tmGampiuSim,oneeachlt ‘Belgaum and

'znnmenhma. The Government of Mysore
.Bas‘béen requested. to fornish emmam for
: ﬂma mectl which nre uw:lted _

B Deuih of the schema for putting up Motels
e 3 mmd centres on all-India basis are being
‘fisalised in consultation with the State Go-
yernments. '

xmu; m’_ the Diggleg ¢ ' of Ml In
’s Camp, Ranchl .
.- PURKAR:

. SHRI SAT PAL KAPOOR :

- wa the Minister of ' DEFENCE be pleased
o state’: e

“-‘-f'-'m whether _ inguiry

!'Akiam Prisoncrs of War. camp at Rtnchi
bnn completed ; and _

) A -o.thcouwbine 6( the inquiry"
ether the responsibility has since been fixel
‘mmtﬂun? - o

. ' ._MINISTB& OF DBFENCB (SHRI
JAGIIVAN RAM) (s) Yu. su. ,

3 Jocations for Camping Sites and 3 for' Motels

. SHRI : =
o Miister of TOURISM AND CIviL AVIA r
" TION bo pleated o state : o

3439 SHRI DHARAMRAO AFZAL-

_ into the_ tunnel
. dug under & stack of ﬂrewood in

- aﬁ Qrom Mmlva hm from vmw

a,mmu'nr tm zlnquiry. e dr--“'-"

msm‘mumn.m 'y
mum«pmmmum w0

(&) whether rmim mumu mfcr no.w.-ﬁi :
and othet foreign airlines to: Alr- ”lndiu :
minxlnormnxofthe country ;'

o ino. whether  Government bm-
nmlyndthcmsonstbmfm.lnd - o

(c) whetlm myumhnwbm uken to
make Air India service more attractive to
attract foreign ‘oumts to travel by thil
al:llne! :

THE MINIB’I'ER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The figures of traffic carried by Air India,
BOAC and other foreign airlines during the
year 1971 are given hereunder and will show
that Air India is securing a substantial share
of the market :

'i'o India From India

Air India  1,23,457 1,34,084
BOAC 32,758 38,903.
Other foreign '

airlines 1,71,334

1,97,451

(The above figures do not include the

- trafic carried between Iadia and neighbouring

countries viz,
A_tgh;nhm )

(®) Does nof arise.

Burma, Nepal, Ceylon and

(=) - Yes, Sir. - In.collaboration with the
Department of Toutism, Adc India bas set -up -

.~ a joint ptomotional effort in Burope (including
fu, K.) a0d US.A. 1o stract more toucise 0.

Alr India bas isiroducod, through :Amj .
mwhlm . munbuu: discounted. promotion- -
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\
to the zeply given 10 Unstarped Question No.
2235 ‘on the 7th Apeil, 1972 regarding re-
thittance by Indians living abrosd and state :

(a) the number of persons detected and
arrested for receiving funds remitied through
unsuthorised channels by the Iudian immi.
grants abroad and the action taken by Go-
vernment against them during the last two
years ; and

(b) the steps Government propose $o take
to tackle this problem ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) Data re-
garding the number of persons arrested for
receiving funds remitted from abroad through
unauthorised channels are being ocollected
and will be laid on the Table of the House.

(b} Certain legisiative measures aré under
contemplation for strengthening the existing
provisions of the law. The Bnforcement ma-
chinery is also constantly vigilant and takes
action in individual cases that coms to
notice.

Distribution of Money by Industrial Development
B:nkbzf Tudia elog

3493, SHRI PAMPAN GOWDA :
SHRI G. Y. KRISHNAN :

Will the Minister of FINANCE be pleased
to state ©

(a) the total distribution of money by the
Industrial Development Bank of India during
lagt three years, State-wise to encourage small
scale sectors ; and

{b) what has been the ctiteria in this re-
gard while distributing money to private Sector
in each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K., R.
GANESH) : (8) and (b). The Industrial Deve-
lopment Bank of India generally does not give
agsistance (o small sector wpits dirsctly. It
refinances the loans given by banks or State
Finunciel Corporations in respect of units
cavered ynder the Credit Guarantes Scheme,

» & sintoment whowing Statewine distribution
of wefianice pmistance, senctioned . and dise:
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bursed, by the Development Baok in rospact
Mhu’swmnnqmic units during the last
thres Hoancial years is iald on the Table of
'3?64!?102“]‘* [Placed in library. See No. Lt

Repatriation of Profifs by Foreign Companies

3494, SHRI SHYAMNANDAN
MISHRA : Will the Minister of FINANCE by
pleased to state :

(a) whether there has been an increase in
the profits repatriated by foreign companies
during the last three years ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The following table gives the
remittances made abroad on account of
fits and dividends during the Iast t
yeats -

Year Dividends

Profits
(Rs. crores)
1968-69 130 303
1969-70 127 314
1970-71 131 43’5

Data or the year 197172 is not yet
available, While profit remittances during the
three years do not show any substantial in-
crease, remittances of dividends during 1970-71
were substantially higher than in the preceding
two years.

{b) The sizeable increase in dividend
remittances is on account of the larget remitt.
able labilities of foreign owned oil companiey
and the step up in the dividends declared by
some of the other foreign controlled rnpee
companies.

PL, 480 Funds

3498, SHRT SHYAMNANDAN
MISHRA : Will the Minister of EINANGE
be pleased to state the amount of PL. 480
funis for which budgetary credit wis taken
sindp the deginning of the PL, 430 jmporta ¥ -

THE MINISTER OF FINANCE (SHA{
YESHWANTRAD CHAVANY : Tin wig
{

[

{
b

t
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smount of PL. 480 funds for which credlt has
ben taken in the Budget sincde the PL. 480
imports started in 1956 aggregated Rs, 2305
crores on 30-6.1972. This comprises ol the
foliowing components ;—

(Rs. crores)

1. Loan received by Gowt,

of India. 1411
2. Grants received by

Govt. of India. 337
3. PL. 480 rupee funds

invested in Govt. of

India Special Secu:

rities. 243
4, PL 480 imports

made under Con-

vertible currency

credit (involving no

rupee deposits), 314

Total : 2308

Committee to Enquire into the Working of
Foreign Companies

3496, SHRI RAMPRAKASH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have received
any representation for setting up & Commi-
stee inquire into the working of foreign to com-
panies in India ; and

(b) if so, the decision of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) ; (8) Yes, Sir, Govt, have received
& rveference from a member of Parlinment

the excessive remittances made by
osriain foreigh gontrotled companies by indulg-
ing in prod sad marketing of nom-
essential goods, The Hon'ble Member has also
jontde ® suggestion for the setting up of »
smsll commities to probe inte the working
of the foreign compenies fn kidis,

AUQUST 28, 1972
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{b) The matter s under examination.

Enhanced Pension Benefits to Defence Personnel
(Combatant Ranks)

3497. SHRI K. SURYANARAYANA :
Will the Minister of DEFENCE be pleased to
state :

(a) the reasons for which the Defence
personnel (Combatant Ranls) retired during
the period from the 1st December 1968 to 30th
November 1969, were not granted full enhan-
ced persionary benefits as a consequence of
merger of Dearness allowance as Dearness
pay at par with those personnel who retired
with effect from 1st December 1969, when
these personnel are similarly governed by the
Peasion Regulations for the Army Part I and
11 for the grant of pension ;

{b) whether this is not an unproportion-
ate formula by which these personnel were
granted only haif the advantage of enhanced
rates of pension and full and ad hoc tempo-
rary mcrease of pension was deducted, and

(¢) f so, the steps which Government
propose (o take to mitigate the hardship
caused to the retired Defence Service personnel
in the lower ranks ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (b). The orders
treating a portion of dearness allowance as
dearness pay for pensionary benefits in respect
of Service personnel are based on the civil
orders. Like civihan Goveroment employees,
Service personnel below officer rank have
been granted service pension by adding to
their emoluments the following quantum of
dearness pay, without ad-hoc increase sane-
tioned from time to time :—

(i) One-balf of the dearness pay in res-
pect of those personnel retiring on
or after 13t December 1968 but before
13t December, 1969 ; and

(1) full dearness pay in respect of per-
sonns! retir  gon or afier 1st Déceny-
ber, 1969,

. ﬁ.&m&umm:mudﬁnuof penalo
8. oxisting rate pension
ther with sdhor invrenss, this -pongicner

ﬂ'gﬂ
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elgitle S0 draw the later award,
Plan to encoursge Interas} Tourism

3498, SHRI BHOLA MANIJIHI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(3) whether no serious efferts have been
made by Government td encourage internal
tourlsm ;

(b) whether any pian has been drawn up
to encourage tourism within the country ;
and

(c) if so, the main features thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). No, Sir. The necessary infra-struc-
ture for tourism in continuously being expan-
ded and improved. Youth Hostels, Tourist
Bungalows, Reception Centres, Rest Houses at
game sanctuaries and camp sites are beng
constructed Government have also allocated
funds for loans for the construction of hotels
and the purchase of tourist transports, All the
tourism facilities being provided are for the
use of both domestic and foreign tourists,

Master Plan for an Integrated Development
of Goa Beaches for Destination Toursits

3499, SHRI BHOLA MANJHI : Will the
Minister of TOURISM & CIVIL AVIATION
be pleased to state :

(a) whether Government have decided to
draw up a Master plan for an integrated deve-
lopment of Gioa Beaches for destination tou-
rists and charter groups ;

(b) if s0, when the master plan is likely to
be drawn up ; and

{c) what is Government’s estimate of the
possible number of tourists visiting Goa Bea-
ohes, after thuy are fully developed ?

THE MINISTER OF TOURISM AND
AVIATION (DR, KARAN SINGH) :
NMM%&%HI‘: proposed to
Gevilop bomoh rewcrt fucilities n Goa for
mm«wvuw of tourist traffc,

Wm wm«m' iy B

up & thagter

BHADRA 3, 1694 (S4 KA)

Writien Angpwery 114

(c) It will be poasible to estimate the
number of tourists who will visit Goa oily
after the survey has been completed and an
assessment made,

Proposal to develop ench Resorts at lme
portant centres along the Coastline

3500 SHRI BHOLA MANIJHI : Will the
Minister of TOURISM & CIVIL AVIATION
be pleased to staie :

(a) whether Government have any propoe
sal under consideration to develop beach re.
sorts at important centres along the coastiine ;
and

(b) 1f s0, the number of resorts to be de-
veloped and their location ?

THE MINISTER OF TOURISM AND
CIVIL AYIATION (DR. KARAN SINGH) :
{(a) and (b). Yes, Sir. Besides the development
of Kovalam near Trivandrum az a beach
resort, work on which is already in progress,
Goa has been selected for development aa
another major beach resort. Accommodation
and other facilities are also being provided at
Mahabalipuram,

Proposal to set up a Holding Com, for
Alr India :nd Indian AMII;‘”

3501, SHRI JHARKHANDE RAI 1 Wil
the Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether there is a proposal {0 set up a
holding company for Air India and Iagdian
Alrlines ; and

(b) if o, the main features thercof ¢
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) ;.

(a) and (b), The question of strengthening
coordination between the two Air Corpo-
rations it under constant review, In this pro-
cess, & syggostion for cstablishing a holding
company is saleo being studied.

Setting up of Pipeline Project in Eastern India

3502, SHRI VEKARIA :
SHRI D. P. JADRJA | .

Will the Minister of PETROLEUM/
CHEMICALS be pleased 10 sty £ i

() whethor nuy teader wes colidd for the

}

}
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(k) if 90, the name of the company whoss
tenter was accepted ; and

(c) If not, the reasons theroof ?

THE MINISTER OF L.AW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) The
following two pipelines are under coastruction
In the eastern India ;-

() Lakwa.Moran by Oil and Natural
.Gas Commission ; and

(i) Haldia-Rajbandh by the Indian Oil
Corporation.

For the Yakwa-Moran pipeline open
tondlers were invited by the Oil and Natural
Gas Commigsion. The construction of Haldia-
Rajbandh pipeline involves the following four
jobs avd open tenders were invited by the
10C for the last three of those :—

(i) Maialine construction

(il) Pipe handling

{ii) Pump-station erection

{iv) Radiographic inspection and catho-
dic protection.

®) O Lakwa-Moran pipeline :
M/s Dodsal & Co., Bombay.

(i) Haldia-Rajbandh pipeline

Mis Auroville Industries, Calcutta
{Pips bandling)

M/s B. M. Engineering ' Co.,
Calontta (Pump station erection)
Mfs Corrosion Control Services,
Bombay {(Radiographic inspection
mm protection works),

!
(¢} Tendets 'were bot invited for the main.
Wid constenctlon work of Hldia-Rajbandh
plpstise due to the following: reasony &

() The job was requited to o exacisted
mm%brwwm
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of the current working seasnt for
moving imported crude to Baravnl
refinery before the end of 1972 and
to maintain the existing supply of
patrolenmmoq«cts jn the Caleutis

(if) The work involved is a highly specia-
lised one requiring the use of heavy
machines and expertise. Keeping this
in view four well-known contractors
in this field in the knowledge of 10C
and ONOC ware called for negotia-
tion and the best party thereof viz.
M/s Dodsal Pvt, Co., Bombay was
selected by a duly constituted
Committee,

Offshore Drilling at Tapti High

3503, SHRI VEKARIA:

SHRI D. P JADEJA:

Will the WMinister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether because of the setback in its
venture of offshore driling at Allabet,
Government are having second thoughts about
Tapty High ; and

(b) if so, what are the O.N.G C.'s plans

about Tapti High and what progress has been
made so far in this regard 2

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE): (a) No.
Sir.

{b) Asthe water depth at the focation
selected for drilling in Tapti Offshore struce
ture, is considerable and as a mobile offshore
drilling platform has siready been ordered for,
it is considered advantagéous and more econo-
mical to undertake drilling on the Taptl
Structure nsing the moblle platform. The
nwbﬂamm is expecied 1o aptive fn Fndis

n December, 1972, It will be develaped for
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Proposal from Government of Gujarat
for setting up Detergent Alkylate and
Ethylene Glycol Projects

SHRI VAKARIA :
SHRI SOMCHAND SOLANKI:

3504.

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a proposal by the State
Government of Gujarat for setting up Deter-
gent Alkylate and Ethylene Glycol Projects
is still pending with the Government of India ;
and

(b) if so, the decision taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI DALBIR SINGH) : (a) There is
no proposal of the Government of Gujarat
for setting up Detergent Alkylate and Ethylene
Glycol Projects.  The State Government has,
however, proposed to participate with the
Central Government in these two projects
which are being set up by the Central Govern-
ment in the public sector.

(b) No decision has yet been taken.

Determination of existing price for Crude

3505, SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether his Ministry have raised objec-
tions to the existing crude pricing system of
the ESSO and Burmah-Shell ; and

(b) whether suggestions for determining
the price of crude imports were received and
if so, main outlines thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). The various claims made by the foreign
oil companies in regard to the determination
of the price of the crude oil imported by them
from their own sources for processing in their
refineries in India have not been fully
accepted. ESSO and Burmah-Shell have
suggested certain methods for determining
the price of crude oil imported by them.
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However, these suggestions have been linked
by them with the larger questions of expan-
sion of their Refinery and marketing opera-
tions etc. A detailed study has been under-
taken of the various alternatives of dealing
with the matter and a final decision will be
taken as soon as these studies have been
completed.

Persons travelling withont tickets in Calcutta-
Bombay Caravelle of the Indian Airlines

on 27.5.1972
3506. SHRI JYOTIRMOY BOSU : Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to refer to the reply
given to Unstarred Question No. 1814 on the
11th August, 1972 regarding people found with-
out tickets in Calcutta-Bombay Caravelle of
Indian Airlines on 27th May, 1972 and
state :

(a) the particulars of the persons who had
been found travelling without ticket ; and

(b) the names and designations of the
officials against whom complaints have been
lodged in this connection ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The eight passengers without tickets
(including two babies) were members of a
marriage party, Since the parents of the
babies already had tickets, the two children
were permitted to travel after tickets were
purchased for them. The remaining passengers
were aff-loaded and their names are :

1. Shri N. M. Parikh
2. Mast. Ashu
3. Shii R. H. Amin
4. Shri K. K. Chakraborty
5. Shri Rajen Taunk
6. Shri N, M. Patel
(b) An inquiry is in progress and has not
yet been completed,

L.I.C.’s investments in Business concerns

3507, SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the investments made by the Lifg
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"fustirance Corporation in business voncerns  during the same petiod ; end

during the last thres years ;
(c) its investments in the Hindustan Lever

{8 L.1.C, iovestments in the Companies and Co., till date ¥
Wador each of the 20 Big Busiess Houses

THR MINISTER OF FINANCE (SHR1 YESHWANTRAO CHAVAN) : (a) :—

Al hid —— W e saiermania.  ohbaorrerah oy s b ot

1969-79 1970-71 197172
(Rupees in Lakhs)
Putstic Sector Nill 1.36 20,73
Co-operative Sector 192,73 228.36 200,43
Privats Corporate Sector 1217.23 1043.64 994,72
TOTAL 1369.96 1273.36 1215.88
" Larger Industrial House 1969-70 1970-71 P72
‘ (Rupees in Lakhs)
1. ACC. £.76 0.3 19.18
2. Andrew Yulo 0.11 17.717 0.66
3, Bangur 3.90 48 28 499
4, Bird Heilgers 0.02 4.03 0.27
S. Bira 79.98 131.24 4229
6. Goenka 0,23 6.09 4.37
7. LCI, 8394 8.72 7.18
8. JK. (Singhania) 00.8 2.02 9.98
9, Kilachand Tulsidas — — 8.47
10. Kiltick 41.20 17024 35.99
11, Mafatial 10,32 50.21 1.12
12. Mariis Burn 0.14 011 201.57
13, Sahu Jain — - -
14, Sarabhai - - _
15, Scindia Steam Navigation 1.56 — -~
16. Shri Ram 0.18 4,02 2.2%
17. Sooraj Mull Nagar Mull - — —
18, Tata 205,40 134.16 66,81
19. Thapar 0.08 362 0.05
20. Walchand 16,62 345 0.5
Total * 480,52 . ___m,n 405.68
)  Description No. of Face Valne Book Value
— shares Re) (Rs.)
73% Debeutures 1977-80 ~— 85,20,000 83,96,821
g?;w shares of Rs. 10/~ 89,286 292,360 15,75,800

Towl 89286 S412, 860 £
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kank of ‘India has revealed that’ foreign
- functjoning ln ‘fadia are a drain on our

(b) wbetber farge amount of proﬂu of
these companies ' are directly or iudlnctly
remitted abroad ; and. .

(o) if so0, tho steps proposed to be tnken
to check unfair remittances ? : -

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No.
Sir, :

(b) All remittances abroad of proﬁts and
dividends by foreign companies operating in
India can be made only directly with the
prior approval of the Reserve Bank of India.
Such remittances during 1968-69 to 1970-71 are
a8 under :

" (Rs. crores)

Year' . Profits Dividends
1968-59 13.0 254
1963-70 12.7 276
197071 134 38.7

~ (c) Does not ariu.

Placlug Orders for Indigencus l'.mns inllen
: o!‘ Imported ones by the Denmnent of
oo, Defence. Sml!u

B o— MUK.HTIAR sman
SHRIK, LAKKAH’A.

iy ‘-wm m._um of I

e (ey whathier the et of Dy

luwul plased orders for 12,935 itieni with
- the -Jofian manufacturers which
wldmw n«l o

THB mmmx 0F STATE (DEF

. PRODUCTION) IN Tﬂﬁ MINISTRY OF '.

DEFENCE (SHRI VIDYAG'H&RAN i’
SHUKLA) : (a), Since the inception of the
Départment towards the end -of 1965 il ond -
of March 1972, orders hanbmpmedwlth _'
Indian manufactarers for 13,104 items. The

items ordered fall in two categories (i) which y
were originally imported and - (i) which RS
developed ‘indigenously and are ‘being intro-

duced into the Defence Scrvloe !'ortheﬂm .

(b) Since the nnmber of itcms ovdmd k :
very Iarge, it would take considerable: " time to
furnish the list. Moreover, the '~ effort
involved may not be commensnra!e ‘with “the
objective likely to be achieved. It would ‘be
difficult to give the precise figures of saving
in foreign exchange due to the fuﬂowing'_
" reasons ; .

(i) In several cases, foreign emhange ‘is’
released for import of raw materials
and components as well. as for
capital balancing  equipment: and
therefore this amount would ‘have-to
be deducted from the value of items
ordered.  This information : would
bavetobeeollecudcmbycm ‘

As mentwned in part {c). s’ the
items ordefed were ‘mot ‘originally
imported and for such items, nimber -
of which ' is large, . mmspoading
values in forelzn eachanue woutd not
be readily avlthble.- ‘ .

Even for ‘those - itemy whu:h N
originally imported; the wmllm
‘prices in foreign markets, at the. time.
‘of phoemem ‘of -orders on Indim
. oNay: lnmuou.- ‘!‘he. '-n,uinbo .
_tbmlm luhohrm ;

@n

)

mrmhs ot Cemdﬂovmm mam
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inthe Siatement ,on Markst Borrowings laid
‘on the Tabde on 2ust August, 1972 et macket
borrowings of the Unicn Govermment and
Stite Governments duting the would
spprosimaiely amount to Rs. 323 crores and
Rs. 132 crores respectively,

Relpase of Foll Report of Malavipa Commitics
onw&N.G.t.m

SHRI R. R. SINGH DEO :
SHRI M, M. JOSEPH ;

Will the Minister of PETROLEUM AND
CHEMICALS be pleased o state ;

{a) whether the attention of Government
has been invited to a statement made by the
Chairman of Committee on Oil and Natura)
Gas Commussion, Shri K. D, Malaviya, M.P,,
nrging Government to release the full report
of the Committee to avoid misinformed
¢riticisms of its findings ; and

the reaction of Government

a1y,

(b) if so,
thereto ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI.
g:t.s (SHRI H.R. GOKHALE) : (a) Yes,

(b) Government consider  that the
summary of the Malaviya Committee Report,
released by them, is a full and authentic ope
and thete is nothing in it which should lead to
misinformed criticism of the findings contaimed
in the maip Report. As far as the Report
Heelf js concerped it is presently under
examination of Goverpment and after this is
over, Governmwent’s opinion on the various
important recommendations would need to be
forwarded to Paclismentary Committee on
Public Undertakings for their comments, It
is ouly on reccipt of CPU’s comments that
Government would be in a position to take
final docisions on the Report,  in the circums.
fatioos, ¥ is not considered advissble, in the
public interest, t0 telease the Report. It has
als0 to be added that the CPU have not, as
yet, permiited Gowernment 10 release the

wtn
craewrr W whan®t w3 S wer g
& ity g foq W et
| 3512, +l s w2 W e
ol o Aot w e X pn W fe
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(%)} w vwenrn & whonl wro @
e aur srypfow d adhe gro fear oy
T T e O wd & v 0y §;

(w) afe gt, o vo® vt o § 7

fafr alte A xay Wy oitx
curan et (WY qwo MTee MwR) : (w)
W (w). woeaw & ofewit wir &
w iy gaaw ord &1 agias s
i W gew § 9 A & wwga foenr
7= afrm gat geswe fear ot a1 W)
¥ w1 qduw AHRET, 1971 & w=y aw
fem mav et | afsam & o go @ §
v ¥ our gpfow &/ qaw A ax
¥ Qe H qrar gw 9 Y 199 S
# grmy feafs &Y o & amg &Y dyaare
¥ ot 9y af @Y1 Ig T W gwIN
fegfar ) A & a1z amE Ao A &
HAQTC QAT Ao ¥ g% gl FQ &
THT ¥ W 1 ¥E IR N WA Mg
wrefoaw wesf & wfe & <Y 3 o
fafaw frato w1 agr ov =€ W fon,
N wed & weT & foq g F sk
e, wr dwew fear o wife §

wror et fey e

3513, it qwwx v o wr faw
Y ag w0 oo w6 f

(%) war goeT & ad 197172 #
arwre & wew foat w;

(w) afegt, ot femt wgor fosar;

() =vwree Fw ox feedr s
o sy &

(w) woere ot By woif o go foat
ufiy 31 qr, 1971 aw sy vl 7

fewlt (4 ww )
(®) ®, g1 W weore 2w wix
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qatq ors, sEgaT o fearay, 1971 H
= fog 1

(@) wfwari @1 §& @F 626.87
FAT T 47 |

(w) fagdr ad fog 4% QIR HO F
aifgs sarst & @R 33.03 FT T4
dzdr &1

(=) 31 &, 1971 # feafa & argam
FA7 gTEIR g feu af arR wol #
TFETAT THH 4443.71 FAT 77 0 |

amE g, 7% feesdt av gan =m

3514. st A@EFE TOW : FAT GEEN
T AR fqa@a 67 ag gy A Far
w3 fF .

(%) s ges, af feedt 9z aw
1971-72 & gar g ay § fraqt gaufe
g fawrg, faeaie qur gfeg 3fg aT
e 1 ML

(@) ¥@ dew az ag 1971-12 % 3=
frqar sured Had agT @ @S gl
A

() ad 1971-72 % 39 grew F1 fHa
g AT g2 !

quEd 3t} AR fawm AW (St w0
fag) : (F). 1971-72 & ¥ a1 =17
as ¥ sxF 212w F1 Frs faeqry agr fFwan
a1 21 1971-72 & AR ANFWT 9T R
at@r a9 20.84 @@ ¥IF 97 A 1972-73
& drm z@ FEww & feu fagifa 45
org 'Y § § ot a5 7.91 ww@ ¥y A
wifor @5 7 7E 2

(@) &fT (7). a% 1971-72 & ¥&T-
a1t #) 7T 2 Wr &1 1971-72 & A
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arafeqw fasy afoe g7 9% g

@ A —259.31 a1E =99

gorafas qar &7 g ey
(2.30 @@ ®9T &
Sywaie faaz

fraa afga) —238.15 @@ &0

FTAqd @ —21.16 wI@ w9

Selling of Gold in Bombay

3515. SHRI P. K. DEO : Will the
Minister of FINANCE be pleased to state :

(a) whether there has been sclling of gold
in Bombay during the last month ;

(b) if so, the reasons therefor ;

(c) whether as a result thercof, prices of
bullion came down considerably ; and

(d) whether such buying and selling
had any adverse effect on the country’s
economy ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The price of gold in the Bombay bullion
market increased steeply in May 1972 and
during the first week of June 1972 mainly as
a sequel to the rise in the free market price
of gold abroad and also partly due to the
usual increase in domestic demand during the
marriage season, Thereafter the price tended
to decline partly as a result of higher inflow
from up-country markets and partly due to a
fall in the free market price abroad.  During
July 1972 the price moved in the range of
Rs. 230.5 and Rs. 235.5 per 10 gms. and the
range of observed fluctuation in prices in that
month was lower than that observed in June,
1972,

(d) The obsered fluctuations in gold prices
do not appear to have had any noticeable
adverse effect on the country’s economy.

Illegal remittances by Indians living
in Britain
3516, SHRI P, K. DEO : Will the
Minister of FINANCE be pleased to state :

(a) whether attention of Government has
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baen drawm to 8 report in the ‘Indian
Express’ on the 7th June, 1972 under the
hesding *'Plan to channelise sneak Poand” ;

{b4) whether any estimate has been made
by Government as to the amount which comes
to the country through illegal channels and
consequentisl loss in foreign exchange being
sustained by the country ;

(c) whether the Assoclation of India
expatriates in Britain has forwarded a scheme
to Government under which the money would
be transmitted to India oaly through legal
channels if certain faeilitios are extended ;

(d) if so, the reaction of Government
themo;m_d

(¢) whether a copy of the scheme would
be laid on the Table of the House ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b} By the very nature of the problem it
is difficult to arrive at any estimate of the loss
sustained by the country on account of iliegal
transactions,

(c) No proposal of the type referred to in
the press report has been received in the
Finance Ministry,

{d) and (¢) Do not arise,

Loas suffered lg;s.lmﬂu Airlines due to
Operation of HS-748 (AVRO) Alrerafs

3517, SHRI P, K, DEO ;
SHRI FATESINGHRAO
GAEBKWAD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

{a) whether the atteation of Governwment
fas been invited to a report in the ‘Indian
Express' dated the 8th June, 1972, under thp
caption “Heavy lows by Tndian Airlines on
AVRQ";

i
{h) if so, the reaction of Government
thereto ; and

(&) the amount of losses susielied by the

AUGUST 25, 1972
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Indisn Airlines on HS-748 during the last
two yedrs and how these losses are lkely to
be made up ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir, It is correct that due
to increasing direct and indirect costs of
operation, the profitability of the HS-748 has
been adversely affected This aircraft is many-
factured in India and it is in the over all
national interest to make full use of it.

{c) The pattern of operations of Iandian
Afrlines cannot be viewed only in the context
of profitability, as many routes have to be
operated as an essential service for the travel-
ling public. The HS-748s are being used
mainly on regional routes which uvsually incur
a loss, irrespective of the type of aircraft,

Impact of Nationalisation of Natlonal Iranian
Ol Company by fran on the supply of

Crude to India
3518, SHRI P K. DEO: Wil the
Minister of PETROLEUM AND CHEM]-
CALS be pleased to state

(a) whether supply of crude to India is
likely to be affected in any way as s result
of the nationalisation of the Nauonel Tiamian
Oil Company by Iran ;

(b) if so, to what extent ; and

(c) whether India is likely to save foreign
exchange consequent upon the nationalisation
of the Iranian Oil Company and if 50, to what
extent ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a) The
National Iranian Ol Company is in the
public sector in Iran.  Therefore the question
of its nationalisation does not arise.

{b) and (c). Do not arise.

tions made by Centrad Exclee
Reormantmion Chmuiiiee

SHRI DALIP SINGH ¢ Will the
Minister of FINANCE be W glate 2

shither the Contral Bacl Reorga
*ﬂ%mmm*mm:tw

3519,
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tended Cadre composition and  deflned
fonctions of Executive and Ministerial cadres

separately ;

{b) whether all these recommendations
have been fully implemented ;

{c) if so, & brief account thereof and

(d) if not, the reasons for not taking
action so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) . (a) 1o (d), Yes, Sir. A state-
ment containing the information is placed on
the Table of the House, [Placed in Library.
See No, LT-3505/72]

Posting of Administrative Officers in Divisional
Offices of Central Exerse Department

3520 SHRI DALIP SINGH : Willthe
Minister of FINANCE be pleased to state :

(a) whether the All-India Central Excise
and Customs Mnisterial Federation was
assured by Government that the posts of
Superintendent Admanistration will be given
to Admimstrative Officers of Ministerial ranks
m all the Divisional offices in the Central
Bxcise Department ;

{b) whether this assurance has been ful-
filled ; and

{c) if not, the time likely to be taken to
fulfil the assurance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) No such assurance was given.
All the posts of Superintendent (Administra-
tion) have been designated as Administrative
Officers and 75% tbereof are earmarked for
Ministesial Officers.  The remaining 25% ave
filled up by executive officers.

@) and (¢). Question does not arise.
Compogition of Auwdit Partles In Central
lev Dmrt:"ent

3521, SHRI DALIP SINGH : Wil th
Minigter of PFINANCE be Mamammxm )
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{a) tho composition of audit parties
the Central Excise Department ;

(b) whether the recommendations of the
Central Excise Reorganisation Conimistes were
taken into account whils deciding the com-
position of Audit parties ;

(c) whether uniformed Executive Off
cers who are also Assessing Officers are asgon
chi:::fd with the sudit, andif so, the ceasons
therefor ;

(d) how the independence and impar-
tiality of audit 1s ensured; and

(¢) whether the Comptrolier and Audjtor
General of India has been consulted while
reorganising the Internal Audit forostions of
the Central Excise Department ; and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI KR,
GANESH) : (a) Audit parties in the Cent-
tal Excise Department comprise of the Exa-
miners of Accounts, Inspectors of Central
Esene (0G) and (S.G) and Ministerial
stall  viz  Head Clerks, Upper Division
Clerks and Lower Division Clerks, 509 of
the posts of Examtners of Accounts are filled
Superntendents of Central Excise, Class 11,
and the remaming 50% by the promotion of
Ministerial Officers. The number and compo-
sition of the parties differ {rom Collecterate
as per requirements of each Collectorate.

(b) The Committee did not make say
specific recommendation regarding composie
tion of audit parties, However, their recome
mendation for proper arrangements for audit
of transactions of the Central Excise Depart-
ment was takea 1t account while reorganising
interngl sudit pacties in 1966,

(¢) Yes, Sir,

The Executive Officers are associsted with
this work as the audit of asseasment of excisalde
commodities is quite compiicated snd
& thorough knowiedge of the tariff as weil as &
speciatised knowledpe of the procsdure s
field formations. However, 50% of the Geuy
tted posts of Examinars of Accounts have been’
piven to the Minicterial staff and besides this
othier Miviserial siaff wE. Hoad Olerkn, Upgir
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Diyision Clerks ¢tc. are also associuted with
wudit parties,

{d) The sudit partics have been placed
exclusively under the control of Assistant
Collectors who are required to work directly
under the supervision of the Collectors. The
Collectors of Central Excise have been made
personally resposible for effective functioning
of audit and they have been instructed to per-
sonally look into sudit paragraphs and the
defeots pointed out by internal audit parties
and take prompt and suitable remedial measu-
res.  Futher, only qualified and experienced
sta® having a flair for audit work are selected
to man the audit partics, These measures go
along wayin achieving independence and
impartiality of audit,

{®) No, Sir.

The Comptroller and Auditor General was
not consulted as the internal audit parties are
basically intended to serve departmenta! inter-
oa! machinery., He is, however, aware of the
working of these parties. The Comptroller
and Auditor General conducts audit indepen-
dent of sudit parties functioning uader Acco-
untants General,

Import of less Ceude by Foreign oil Com-
panles and its e:l'ect on Pr‘%':!ncllon

3522, SHRI M. KATHAMUTHU: Will the
Minister of PETROLEUM AND CHEMI.
CALS be pleased to state :

{a) how much less crude has been impor-
ted by the foreign oil Companies in India
followiog the decision of Government not to
scoept their demand for an mcreased price for

imported crude ; and

(b) how it has affected the working of
the Refineries and the production ? .

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI HR. GOKHALE): (@) Asa
result of the Government having not accepted
the price increases claimed by the three foroign
oi} conipmnies, the three foreign il companies
together would be importing an estimated
W tonnes Jows crude oil during the year
|

(b) The three sefineries of the foreign

AUGUST 25, 1972

Written Answers 152

oil companies would be operating =t lower
levels of crude throughputs compared t0 their
normal levels, as given below :—

Refinery Normal operating Crude run for
level in million tonnes 1972 1n million

per annum of crude tonnes per
run, annum
Burmah- 3.75 3.460
Stell
ESSO 275 2.486
CORIL 1,25 1,137

L)

There will be & corresponding reduction in the
production of oil poducts. This is being
made good by imports,

Modern methods employed for Identification
of bodles in the event of Air Accidents

3523. SHRI INDRAJIT GUPTA : Will
the Mumister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) how many bodies of the victims of the
recent Japan Airlines Plane crash near Delhi
had been 1dentified and how many iemained
unidentified ;

(b) whether any modern forensic methods
were employed for identification purposes ;

(¢) if so, the names of the forensic
experts concerned ; and

(d) whether Government maintains any
panel of forensic experts in odontology and
other sciences to assist in identfication work
in the event of air accidents ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The bodies of 58 of the 86 killed were
identified,

(b) While every effort was made to iden-
tify the remaining bodies, their condition

was such that forensic experts were not called
in.
r

{©) Does not arie,
{d) No, 8Sir.
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Extenslon of Haldis-Barpini-Kanpur ofl
plpelioe upto the West Coast

3524, SHRI INDRAJIT GUPTA : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(8) whether there is any project in hand
to extend the Haldia Barauni-Kaopur oil pipe-
line upto the West Coast and if so, the Broad
outlines thereof ; and

(b) whether such a project was kept in
mind while selecting Mathura 1n U,P. as the
site for an o1l refinery in North Jndia ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R GOKHALE) (a) and (b).
No Sir. The proposed pipeline from the Gulf
of Kutch to Mathura is required to carry im-
ported crude for processing m the refinery at
Mathura Barauni-Kanpur section of the
Haldia-Barauni-Kanpur pipeline is a product
pipelie for carrying the products of Barauni
refinery to the consuming centres,

Class T and Class 11 Officers in Income Tax
Department
1525, SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) the total number of Class 1 and
Class 11 Income-tax Officers as on 3ist March
cach year from {970 to 1972,

(b) the pumber of such Officers who have
completzd two years, five years and ten years
of setvice respectively as on ist August, 1972 ;
and

(c) the number of Law and Accountancy
Degrec  Holders, Double Graduates and
Master's Degres holders in both classes of
Officers as on Ist August, 1972 2

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) to (c). The information is
being collected and will be placed on the
Table of the House,

Scheme for assessment of Income-Tax
payable by wmall income group

3526 SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to

stabe
{8} Whea the Iucommtax Department
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introduced the scheme for smull Income group
assessent without examisation of accounts ;

(b) The definition of small income group
for the above purpose and whether this defi
nition has changed from time to time ; aud

{¢) The number of assessments completed
under the scheme in the financial year 1971-72
without examination of accounts in the ine
come ranges of Rs. 15,000/-to Rs. 25,000/ and
Rs. 25,001/-to Rs. 350,000/-?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) A scheme for expeditious
disposal of smali income cases was initiated
in January, 1964 by executive instructions.
Later in the light of experience gained, it was
considered proper to give the matter statutory
form and Section 143 (1) of the Income-tax
Act, 1961 was accordingly amended with effect
form 1.4 1971, to introduce a comprehensive
scheme commonly known as the ‘summary
assessment scheme’.

(b) The earlier small income assessment
scheme was ou lined 1n 1964 and further ela-
borated mm 1967. This scheme covered the
types of cases mentioted n the attached
statement ‘A’ to this reply.

As regards the current ‘summary assess.
ment scheme’ the Central Board of Direct
Taxes have issued instructions that it may
cover cases except those detatled in the atta.
ched statement ‘B’ to this reply.

() The small income assesstment schemeo
was supeiseded from 1.4,1971 by the summary
assessment scheme. 23,11,638 assessments
were completed under the ‘summary assess-
ment scheme® during the financial year 1971«
72. Ansalysed information regarding the
number of summary assessments completed
during the financial year 197172, without
examunation of accounts, for the income
ranges of Rs. 15000/ to Rs. 25000
and Rs 25,001/to Rs.50,000/ is not avile-
ble and its collection would involve considerne
ble time.

Statement ‘A’

Cases covered by “small income assess
ment scheme™ 1~

W
Rs. 10,000/ or below (Rs. 15,000{«

Cases with returned fucome of

i
H

1
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L)

Gil)

(iv)

)

(vi)

os below for the cities of Bombay
and Caloutts), Where, howsver,
theré were more than one  assess-
toents pending in 8 case and returned
income for any one of these years
exoteded Rs, 10,000/15000/- as the
o3t may be, the case went out of the
purview of the scheme,

New cages discovered on survey not
involving investment in property and
falling in the following categories :—

(s) The estimate of income made
by the Income-tax Inspector
was less than Rs. 12,500/« ; and

(b) The total capital employed in-
cluding borrowed capital did
pot exceed Rs, 20,000/-,

Cases of registered firms with four
or more partoers where the total
returned income for the year was
Rs. 20,000 or less and the last asse-
ssed income did not cxceed Rs 20,000
and in none of the pending assess-
ments the returned income exceeded
Rlc m.ml‘-

Partners cases where the total income
returned was less than Rs, 10,000/«
(Rs. 15,000/ for the cities of Bombay
and Calcutta).

All Government salary cases irres-

pective of the income returned /assess-
ed in the past,

All non-government salary cases
with incomes below Rs,18,000/-.

The scheme did not apply to the following
types of cases,

@
@

All Company cases.'
Returns showing losses,

(3) Cases of voluntary returns filed
by ladies and minors,

{8 Voluniary returns filed in cases
other than at (3) above in s0
far as the first  year of  assers-

\ Zpeny was Concersed,
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5) Cases involving spidific allega-
tions of tux avasion or in which
the tax evasion was suspecied
as per the information of the
Assessing Officer,

Statement ‘B’

Cases may be covered by the “summary

assessment scheme” except the following 1~

(1))

@)

()

@v)

v)

v

All company cases excepting in the
city charges of Bombay, Madras,
Gujarat, Dethi and Calcutta where
the Commissioners of income-tax
may in their discretion exciude such
company cases as they deem fit,

All category I—assessments, excepting
in the city charges of Bombay and
Calcutta where only Category I
cases with returned/assessed ncome
of Rs. 50,000/- and above m either
the current year or in any oae of
the last two years. For the otber
charges, however, the Commissioners
have been authorised to prescribe &
limit involving Category 1 cases
with returned/asscssed ncome of
Rs. 25,000/- to Re. 50,000/-: the
specific hmit may be placed anywhere
between this indicated bracket,

All cases irrespective of their cate-
gories which involve 8 Joas busi-
ness of Rs, 10,000/- or above even
if the total income after set off of
such loss against iacome under othet
heads is & positive figure,

First year's assessment in cases (in-
cluding direct refund cases) involving
income (from sources other than the
salaries) over Rs. 2,000/- except
where there is information that ine
vestment of over Rs, 25,000/~ is
involved.

Cases which form part of a group of
cases in which detailed investigutions
for detecting tax evasion Are condis
dered necossary for any ressoss,

Cases in which spovific allegas
tions/information had Yeen veceived
vagardiog (») tax evasion fovolviss
vonvsaled income of over Re. 25,000/
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mmmwmmsn immove [g) :
vable properties shaves, securities,
mm. ete, over Rs, 25,000;_ »
which on preliminary enquiries appear w i stder wen
to be prima facie correct, 1969-70 (=ai

(vii) All cases which have been reppened -
) uader Section 147 for purpose of m"ﬂ T 16,67,497 1,15140,“11

Te-aspersment. .
HTHIA qaT 9,54,439 5,04,07,820

(viii) All cases of trusts,

(ix) Cases in which assessees have claimed WY 2621936  6,19,48,231
amortisation expenses under Section
35D and 35E of Income-tax Act,
1961 andjor deduction in respect of ¥ wavt ot wear o ™
profits and gains from newly establi- 1970.71 (m)
shed undertakings or ships or hotel

business in certain cases under -
Section 80J. O g 1,92,223 1,65,20,698

(x) Cases where the valee of capital wgrwrex siwx 14,98,490  3,80,52,344
assets sold in a year exceeds Rs,
50,000/-,

AT 16,90,713  5,45,73,042

(xi) Salary cases in which there is a
difference of Rs, 1000/- or above
between the value of perquisites 1971-72
shown in an assessee’s return of ~
joncome for any year and that deter- m“'ﬁ@ wax 2,537,604 1,57,69,763
mined by the Assessing Officer for

carlier year. quEy §9¢ 33,771,867  6,21,63,568
s e fee '{ﬁ )¢ 4 26,35,371  7,79,33,331
3527 it wiwe v fag s faw qrferamt 8l grer Wi
welY q qarh ¥ ¥ HO fn @it wr IveEn
(%) oaw far Frr & qEga ot 3528, «ft viwv wurs oy : war vav
frad §; < Y Ig #A W F 58 e s fawer

aae & Mg afesacd e gro
() mr @7 wel ¥ ofaw I g fmr F A e Do o
ferm 3 Rfwer o & food 90X Qi wemr v 7
wOR awr T 93 frrdt foft @mg g ?
i st (s wniem W) 2

few vl (s TmPTTE W) n_milm,mmmnmw*
(%) ¥vdrr aowre @ wrey % o dfrmr gEET g &, Wi 18 s 1972 ¥ dv,
fa 9, vy o P wfefoow 1956 gaThr aflt @mnef ox it B
wrave s & sger qw QR ¥ w0 @O S A MR wwg W oasr @

ooty Wy oo @ e @ 16 Gty vl gt
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Y ot wrtwenn o oot (ot woelhwer Tew) :(w) st
. (w) wiernd et o R o &
B ¥t & e o e b o wrer &
) @ anft aw ok frrefed 4t garr 41
mrmf«m&qnﬁﬁmm e ¥ , @
qedf oy e W guifeat dan
(%) %1 usdigwor & ax de) N . _
widewar aga we 9§ ¢ et sgwEn- 333L. gmmm
farag m §; A< fee :
fx gt, & g ¥ w1 ¥femem A wwaw Wt ag agny
m!(ﬂ:;;qszz@g? w ®r w1 &3 fr fagre & T@ frgd adame

faw darow ¥ W At (ﬁﬂ' ¥®o
Areo witm) (%) o (@), dAfF qe
Faf e ¥ wred @S 2 @Rk oo
yfwat sei dx 7w av Afa | w
wor 23 7)Y faor § qvo1 s fewr ) ww
fog ag wgar v agr O i &5
srfeRar F19Y 92 7€ § ) feT Y, geETT
gt § fF udlmww &6 oo o 9w
ael Jarel ¥ gwe o dforgw ¢ aar
I &T 95 @ag wom W g s
Waifor wifa &) st afas agay I
e usitagg &6 & sdafal &k
gaawl & g JgaT gy evifag Wk
¥ afaw gure s Ay |

e g afeerdft gaeifed
qC W &t a1 @t aft e figent &1
3530, «ft yiwe e fay -

ot faag Wiwdt
¥T T AR qE wAR WY Har SO
fie :

(%) #ar door 2w FvIT ¥ 9%

gaufed} g% wig gra fed ar o ad
w1 oo e T e e 8 i

v ?

$oRfrae § forgdit ¥Ye vt aar d9 &Y
vafaal & feq o d3zAag fag § s ad
¥ 0¥ fray sfenal &Y q¥frmt i § 7

fafe sitre ar oy R feaw ot caman
dat (s} gwo AT Mus) : ;Rfuq
AT T3F T A7 7E g HR AWI-TES 9%
o & gt

g grrere W qw g
i gire? grer eTal o 9T
TN & AT T SrTayy

3532. it gweww wwi : war odEw
ot wrre. famrar et ag I@IA &Y Fav
w3 fr .

(%) = sfman gacenw (wdR)
% qfeesft oA & gamEa ST-NEEw F
gawEIE N o eariw gfen et @
fasg w1al 1 gz W & T av WEwd
5 & IR ¥ gfew § foid of wut §;

(=) @y & acy war §; %

(7) werwra § oo §uw v
wqr wrday M § 7

afew ¥ Ave fas sioly (wro Wi
fug) : (v) viooun cutwnew W avar
ufewuinl {fefer qiigr) & aviowt-
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wifedi & faeg, foaer gt ey affafid
wr 4T a1, T gfew & ow fawee

o s @ o

(w) xfoaw qateres & g &
o g mfgeifedl o oF aehr & fasmag
nrey gf fir qufy gad oofe & o @
fezdlY aw & qar & fog qu fevar IR
fewe @dar o, =¥ wma gar f ¥ smay
feuar wafg foifesr & feg foarnd
feuw sfeeas vawwrsg & faar wmEr
g | wXt wa ¥ fufoas Ig-waaw A
]I &' SAAT FY | 4 I g § fowr
At FfudE 1 o erdT 7 fagd
Ty AF gmferd gon | qAd & w14-
S FY AT 79 & fov oF Ja-adwy
g &1 W) T FaAr 07y 91 ) IA9 Afaw
fefid & oF QU AT Y Y WL
ad=y w1 gea@ foar agr & 1

(7) sfizen  oaerew ow fawa
T F AL 1w fiw CrERE Y I
0FT F Q9 Y97 HIQATT qH1F KT @y

g

it ¥ Qfenr fael o smawe
ot fwtow

3533. ot e waf @ w7 faw Ja
26 wf, 1972 & smrifiey s dear 7539
¥ IuT ¥ gravg ¥ O a3 O &G
e

(%) wxaus e sovar § @ Afen
fadf av sra-w7 Frafor & sar wew §
wafe & A ot ¥ wrd w W@ € aur
Gy @t Afer fasl gt wq-we faafer
7 wQ ¥ yar Wi § aer o A §Ame
wr §; o

(%) v & Dfen fadi farer wng-
wx Prator ot fanr our 8, w1 are-wy
Fritoy war ivke v st 2
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fev ey ¥ g W () W
Ao lﬁ‘l!)’ (!?) uix (’l). dod
fergeams wicforg oY o dod geiaw
ded (wre) foo &1, 2t Afesn faelY &1 w1
Frafeor wiw  sqaav dix sosm & fea
Tm &, ¥4ifE % g7 FOiGg g7 TQrAy
e g &

awg Y VT fas Jad wre greeda,
dq§ ~ wfer FEww e @w Al
faeq & § | 9% wwE ¥ w3-faafon, ga
fraw & srd # sre-gEEe @ g

R g I

2z v arw yhear ro wea iyt
¥ foq anrf nf A€ doy

3534, =t gEwer awf ;w7 fae wE
Tg ¥TN K FO LA fF

(%) "Rz d5 s sfear ¥ ow
af drorar qg & forak sava €% & wel-
wifeay gro &7 0f gy & fawen D
yafg 51 wmeat N1 affre sna =
T q§T; AR

(@) afz gf, &Y 7€ atoaT A -
Ty ?

firer siwrom & wron-wat (W ko wree
maw) : (%) 8T (@), gew oww Al
ar Y § A qWTaEw 9 @ @ e

et arer srafiwar & v g%
wogd afet Wt wfiv er amew

3535, it argemr wfigeere : gy vy
welt ag qE ¥ &1 w37 e war dur oY

v wy § fagd gk dfael € [
faway & orsre o wfR & smaizs & arawy
¥ g wrdwdy oy 0 R ol ofe gt
59 ox ¥y aoert o war afyfemr § 7
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oy sl (SR vy o) : v
STerd g meR-aay el Pt &
sty wfir wr e fisar arar § 1 won
¥ o9 oW gRA & SYEe, §6 -
Pafirer Tred} &Y Wi o o W g
g gyeey aft 8, eft wer wagd
el wY uf sz & fog freft 7 feelt
i formm ¥ R E ) w oy g oW
geerli ¥ sug-gay 93 fawre-fawe e
wen § wifs qagd dfe WY sfew
¥y wfow o1 wg¥

g & gy ¥ s g ey wr
ey T Tt st

3536. siY wrqaw wfgene : sar T
7Y 9% WA N FOFA fE @S & wE-
gt gg ¥ wredta ¥ar gra fead) i fra-
frg feer &Y gg @l ooy X F &Y

ag ?

o Al (o Wiy TW) ;e
W FY 95T wo o figr ¥ adi g

Proposal to start Alr Service between Ludblana
and New Delhi

3537, SHRI B. S BHAURA : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to siate ;

(a) whether there is any proposal to start
air scrvice between Ludhiana and New Dethi;
and

(b) if s0, when the new service
to start ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) Indisn Airlines are not comsidering any

such proposal,
{b) Does wot krise.

is expected

P 10 condtruet un t Blatiodn,
roposi Alrport &

3538, SHRI B. 8. BHAURA ;: Will the
Ministor of TOURISM AND CIVIL AVIA-

¥
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TION be pleased tb piate

(a) whether there is & proposal o cons-
truct an mirport at Bhatinda (Punjab) ; and

(b) if =0, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) No, Sir.

(b) Does not arise.

Acquisition of Land for Cantonment at Bbatinda
(Punjab) sad compensation paid to Land-
Owners

3539, SHRIB S, BHAURA : Wil the
Minister of DEFENCE be pleased to state :

(a) whether land has been acquired for
cantonment at Bhatinda, Punjab ;

(b) if so, the total land acquired and the
rate of compensation paid to the land
owners ; and

(c) whether some land owners have not

yet received compensation for their Jand and
if so, the reasons for the delay ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) and (c). Do not arise.

Credit from World Bank for Agriculturs)
Schemes

3540, SHRI B, S. BHAURA : Will the
Mnister of FINANCE be pleased to state ;

(a) whether some State Governments have
comiplained that the terms of World Bank
credit for agricultural development and the
financial discipline attached to such credit are
not suitable to India’s conditions ;

(b) if 50, whether the Centre has taken up
this issue with the Warld Bapk ; xnd

{c) if s0, the resuits theroo! ?
THE MINSTER ‘
YESHWANTRAQ &\m%
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Swts Goverments have suggested a few modi-
fications in the lending terms applicabls to
credit projects assisted by the World Bank,

¢

(b) Yes Sir.

{c) The World Bank has accepted some
suiggestions and others are under discussion.

Quartity of recoverable Ofl Deposits

3541, SHRI B. 8. BHAURA : Will the
Mipister of PETROLEUM AND CHEMI-
CALS be pleased to state the total quantity
of recoverable o1} deposits in the o1l fields n
India ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R GOKHALE) * As on
1-1.72, the total esumated quantity of reco-
verable otl deposits in the oil field in India
was about 114°3 million tonnes

Payment of expenditure incurred on Pak
P O.Ws to India by Pakistan

3542 SHRI G Y KRISHNAN :
SHRI K SURYANARAYANA .

Wil the Mimister of DEFENCF be pleased
to state whether the expenditure 1ncurred
by India on Pakistani Prisoners of War
will be paid by Pakistan after their return
as envisaged under the Geneva Pact ?

THE MINISTER OF DEFENCE (SHRI
JAGJIIVAN RAM) ;: Under the Geneva Con-
ventions, maintenance and medical facilities
have to be provided free of charge, However,
monthly advance of pay given to the mili-
taty and para-military personne! can form
part of arrungements that may be arrived
at between the parties, after the conflict.
This matter will be taken up when the
repattiation of Prisoners of War is discussed.

Information from I.C.R C abont missing pere
sonnel

3543, SHRY Q. Y. KRISHNAN ; will
the Mimister of DEFENCE be picased to
state whether Government have received any
information from the Ipternational Commuttee
of Rod Crogs regardiog the lists of 1006
Mithary onll Para-Militaty missian sersonnel
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which weére st to that Committes for veri-
fication with the help of Pakistand authopities 1

THE MINISTER OF DEFENCE (SHR{
JAGJIVAN RAM) : Out of total of 1,006 per.
sonnel, lists of 638, held as Prisoners of War,
wire received through the Internations] Commi.
ttee of Red Cross Thus, only the balanve
have to be treated as missing. The Internationnt
Committee of Red Cross had been requested
to ascertain the position of the missing
personnel but they have not been able to
collect and send any imformation so far,

Increase in Bank Deposits

3544 SHRIG Y. KRISHNAN : Will the
Minister of FINANCE be pleased to state :
the region-wise increase 1n the deposits of
Nationalised Banks during the last two and
8 half years ?

THF DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATIG]) * The region-wise 1o
crease in deposits of NMationalised BRanks
during the period September, 1972 is set
out 1n the Statement laid on the Table of
the House. |Placed in Library, See No,
LT-3506/72]

Amount found missing from the Civil Lines
Branch of the State Bank of India,
Jabalpur

3545, SHRI ARVIND NETAM : Wili the
the Minister of FINANCE be pleased to
state :

(a) whether a bundle of Rs 10,000 was
found missing from the Civil Lines Branch
Office of the State Bank of India, Jabalpur
recently ; and

{b) 1if so, whether any clue in this regard
his so far been found ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : The Statz Bank of India have
reported that one bundie of Rs. 10 deng~
mination currency notes valued at R,
10,000/- was found missing from the Tellers
counter at the Cwil Branch of State Bank
of India st Jabalpur on the 2Bt July,
1972.
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£5) Tho cise has been reported to the
police who are still inventigsting the matier,

extension of term of
W%mmm:cm

3546, SHRI ARVIND NETAM : Wil
the Misister of FINANCE be ploased to
atate }

{a) whether Japan and Iondia bave
agteed to extend the term of Japan's Ninth
Yen Loaa to India ; and

(b) i so, the salient features of ag-
reement 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (s8) and (b).
Ths Ninth Yen Credit Agreement stipulated
the terminal date of the Loan as 3lst
July 1972, Since shipments and disburse-
ments under two coniracts notifled under
the Credit were not expected to be comp-
leted by the above date, a Modification
Loan Agréement has been signed between
India and Japan on July 29, 1972 extending
the terminal date in respect of the contracts.

Of these contracts, one relates to import
of power tiller packs by the Projects &
Rguipment Corporation of India Ltd. and
the other to the import of machinery and
equipment for M/s. HMT, Bangalore for
expausion of the watch factory at Bangalore
and setting up of a watch factory in
Kashmir. The terminal dates for disburse-
ment for these contracts bave been extended
upto the 31st December, 1972 and the 3ist
December, 1973, respectively,

Trfiagn dwt ¥ qawr & wws ey
wpeit o wrd-and ¥ wrer won

3547, oft frwe WiwdY : s few s
lﬂmiﬁm'ﬁﬁﬁu: '

" (%) wr fawr ¥ oedg @9 ¥
it & Pzl wred go oy fead amgel
ﬁw‘ﬁl@mimmm
wﬂ:’mmammm
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(@) xw gwen § qoe g W
st St g "

farey starny ¥ wvow st (ot e T
wiw) : (%) @ (@), g asher
N ow Nty W @
T |

wrawe wewat afrity wwet .
frgzrer & wek & wrow

3548, oft fuwre atwd : wy faw e
1T grae faofia awal & aie &
ew, 1972 & qyrifics swr dear 1834
F ok e ¥ qg a0 €Y T Q@
fie : sgwr & Ffaoffa  wme) e
farrraa s asy S s Frer  ?

frer sfavoa § e Wi (ot ®o wTTo
wow) I} faafool & afacffe arel
9% ;- vy g efe @@ wr ek
Ffavfifa ara@ N o7 7 & fog smare
saer g ot <@ & 1 &7 ATAd X ) wae
frr wo &, &% 11 aem, 1972 & ow-
vt § ATl gww do 1834 ¥ ge ¥
AT T

2. fana ¥ sra-w fagieor & sifoffa
ael &1 a¥ Geqr § 0 @Y w1 gy
wrew ag @1 5 aeereln wafon smiafy
& sgere fawqe wrrltn aar afaste
sraet ¥ grark s we-frafol ¥ dywr
. fem & for qmee afwsfal o
dear i 7Y ff | 39% arg T el
N1 wls, 1971 § dwtfar v v foay
war §, wrfie srae afasrd), grafigy we.
Praffefadt ¥ erd 3w A wowr -k
anfee sreger WX O s & few, oW
arr & aveet § wefwiol o wft ey
# dfere ad & drem & froey off

3. dar fr il oy, 1972 Wt @w
awr ¥ wareifien wet so 1834 ¥ afefier
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et ¥ o Pear ward, dfircr we-rafoor
wrifyfiy awr frg g o Iuri¥ & wron
1971-72 ¥ wra-wz fagieot & froztr &
gt wk & Frem o g ¥ e
gure gar & ofe we-frafon & 197172
¥ ww aw-dfor swmr amet o de
1970-71 & wx sy-sifea arvel o gear
CRLOR LR I

fagre # aey o i ¥ Aty
¥t & fawm wr e

3549, off feae Wwd ; vy qgEn i
wwre fewma delt ag S &Y Far SO
fir .

(%) wrr fagx Aqdew Ml ¥
Nz A & fawa 5@ aar oifaw faers
wY a5z I ¥ T G 0¥ wEATH FHIT
& freradie §, d)

(w) afz g, @t sot gw fagwad
& ?

gz wYC A fawem Wt : (Wio
wet fug) (v) < (@), <t G-
gfy & Qua fagre d  Nugr ufre-
G SR #1 fawre W W e
1 W ¥ wgr@fy Al & ag-are
22 qwy f afwwge 55 & foly 13 oa
wod ol & w7 g § qar IF § o
goere g qfw w1 geaiar s foar
arat @ tw Aw & fawra & folt g wreet
ww dg N ol 1 senfan Wy
ghewell & cafie ewr aewr § o
SRfear wr fautor afeafox § 1

o $femr aar gfvan queanw
N ferr wrewil ot welt &
fovg ang it w7 AT
3550, it fwu oitwdd :
ot o Fag wre :
wr aden alir wree fuwre sl a
it R pusd® s
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(%) war aTwre i e shuwwr e
Wfegn wa ey ¥ fawrr wenlt off
wit & foq arg st &t A & At §
et sreary e fore fiar §; oive

(=) afe gt, & werw v ger st
wr AR 3w ey gwere A wr ey
firar g ?

wiew st wnre faweor st (1o
wof foy) : (%) s (@), oot o o
famaaresl & wdff ¥ fag qEr wy
26 af guy sfawaw vy 35 ok § fored
ATAITATT qe ¥ 37 ot g A fw
& a7 awelt § 1 ffemw TroTed A aArd
1972 & fammaewy & g9 o= & flag
fama fear qar Frafofen sy drmg
fraifcr #Y oY -

1-1-1972 %Y 28 ad;
sfa-arafe & sl Y 5 ad,
aqr frew @i a5t & o sarare faars
TR & ®9 ¥ frgea svfeard o groar
# 3 af a5 ¥t gz & o1 a1 it
W 9 ghegr gawnew ¥ frefalas
wrg drarg Fratfea o -

1-1-1972 %Y 30 a%; 9%y sqgher
wrfady-Sonfedl aar qagd <@ Yl

¥ sfawl 1 5 of, qw e A At
rerq srrare fesrr Rt & v ¥ frpe
gelmard M gea H3adar SrEd
o wdly |

oy fiwnsl WY aged e oW
st At §

Allocation of foreign exchange to stndents golng

3551, SHRI RANABAHADUR SINGY :
Will the Minister of FINANCE b pleated
to state the mmount of money réleassd Ny
mm&”%ﬁ?ﬂ um whe
proceeded oo W
study during lest Fvo yekry, Suianise
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Data relating
to higher studies are not maintained on a
Mate-wise basis. A statement is laid on the
Table of the House indicating the total
number of permits issued and foreign ex-
change reteased for the period from April,
1970 to March, 1972, country-wise, The
Reserve Bank of India deals with individual
applications subject to certain broad educa-
gional criteria and the students who comply
with these requirements are released foreign
exchange. The policy relating to educational
remitiances is also suitably publicised by
issue of Press Notes from time to time, In
view of the general policy relating to educa-
tional remittances, the efforts involved in
collecting State-wise data will not b: ccmmen-
surate with the results to be achieved,

Statement

Foreign Exchange Permits isstted and Exchange
released for Study/Training Abroud

For the Period April, 1970 to Mar;-h.
1971

AUGUST 25, 19712

81, No. Name of Total num- Total amount
the ber of per- of exchange
Country, mits issued. released

(Rs. 000’s)
1. 2, 3, 4,
1. UK& 119 "6710
Europe,
2 U. 8. A,
& Canada. 3754 100344
30 othﬁf
countries. 358 2616
Total ; 5308 109670

o v oo e )

For the Period April, 1971 to March,
1972

1. v.XK. &
Burgpe, 1050 5249
2. U. 8. A,
& Canada, 1834 39030
3. Dther
countries, 267 1414
45693

Yotal : 3151
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Maeeting of Usited Nagions Eeonomic Sackal

3552, SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased to
state ;

(a) whether, at the recent meeting of the
United Nations Economic and Social Council,
a suggestion was made by Chile to evolve
an international Code of Conduct to regulate
the affairs of Companies whose activities
spill over natiopal frontiers and influence
economic climates in countries other than their
own ; and

(b) if so, Government's reaction theroto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R
GANESH) : (a) and (b). At the $3rd session
of the United Nations Economic and Social
Council, Chile made a suggestion that the
activities of multi-national boundaries, should
be studied in such a way that eventually it
should be possible to evolve a framework
of regulations for such activities A Reso-
Jution was adopted by the ECOSOC which
suggested the sctting up of a Study Group
of experts to implement the suggestion made
by Chile. Such a Swudy Group could provide
useful data on the issue posed by Chile,

Recruitment in the Armed Forces and removal
of Reglonal Imbalance and Sectarian names

3553. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(a) total recruitment made for army,
navy and air-force during the perfod 1969.71,
State-wise ;

(b) the number of officers recruited
for training in army, navy and &irforce,
State-wise duriog the period ;

{c) the names of recruitment centres for
army, navy and airforce, including ceotres
for officers trmining In thros serviees ;

(d) the reasons for regional imbalance
in recruitment for defence forces and the
steps taken by Governtoest to remove it ;
and

f }

© the stepe takehs fbr dbtio? rof angh
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onal communal and other sectarian names
of different army units ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) to (e). Required infor-
{s being coltected and will be laid on the table
of the House.

Deteriorating Condition of Calcutta International
and domestic Airports

3554. SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL AV]-
ATION be pleased to state :

(s) whether the West Bengal Fimance
Minister met him last month in connection
with the deteriorating condition of Calcutta
international and domestic airports and the
Arr India and Indian Aurlines Services
and the services of international airways ;

and

(b) if so, the pomts raised by the
West Bengal Finance Minister 1n the meeting
and Government's reaction thereto !

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) and (b) Shri Tarum Kanti Ghosh, Minis-
ter for Commerce, Industries and Tourism,
Government of West Bengal met the
Miumister of Tourism and Civil Awviation in
Dethi on 27th  July 1972 and discussed
with him matters concerning civil aviation
and tourism including problems of Calcutta
airport. Air-India at present operates two
internatsonal fights per week through
Calcutta West-bound and three per week
East-bound. From 29th October 1972 there
will be three frequencies per week through
Calcutta both to the East and West, In
addition, from 3rd November, 1972, Alr-
India will introduce a new flight which
will originate in Calcutta and terminate at
London. The question of strengthening
Indian Airlines services betwsen Delhi and
Calcutta is also under examination,

Stage of construction and development of Petro-
Chemical Projects at Haldla Port in
West Bengal

3558, SHRI SAMAR GUHA : Will the
Minicter of PETROLEUM AND CHEMI-
CALS be pleased 10 state :

m‘m: dtage of construction mduﬂeuv:
fopment of pesro-chemical projects at
Bors in Wk Boniad ;

BHADRA 3, 1894 (SAKA)
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(b) when these projects are expecied to
hedcomp!md and to go into operation
AD

(c) the estimated production capacities of
these projects and their employment potesi-
tial ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRIDALBIR SINGH) : (a) to
(c). There is no proposal to set up a
petro-chemical complex at Haldia in the
Fourth Plan period. However, the Govern-
ment approved in November 1971 the
establishment of fertilizer project at Haldia
by the Fertilizer Corporation of India,
envisaging as annual production of 3,79,000
tonnes of nitro-phosphate fertilizer, 1,65,000
tonnes of Urea ferulizer, 60,000 tonnes of
soda ash and 48,250 tonnes of methanol.
The estimated cost of the project is about
Rs 88 crores. Preliminary steps for imple-
mentmg the project arc in band. These include
inclusion of licence agreements with foreign
parties for process know-how and contract
for design engmeering and supply of equip-
ment and machinery. Land for the factory
has been handed over to the Fertihzer Cor-
poration of India by the State Government
and tenders for boundary wall and tube
wells have been jssued The project is
expected to be completed by the middle of
1975. The total manpower required is estie
mated at about 1400,

Firing by Pakistan in Naya Chhor and killing
of two Jawans

3556. SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleascd to state ;

(a) whether the attention of Government
has been invited to a report in the ‘Mother.
land’ of the 3lst July 1972 standing that two
Jawans were killed when the Pakistan
troops opened fire on & group of Indian sof-
diers in Naya Chhor on 29th Jully, 1972;
and

(b) if so, reaction of Government theretp ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Yes, Sit. The
attention of the hoh, Member I3 invited to
the observations mado by the Prime Minister in
the House on 3lst July 1972 on this poiut
dueing the dedate on the Simla Agrepmpnt-



mmﬁ‘g‘m fiylag from Cricutta

3558, SHRI SAROJ MURHERIEE : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state : '

(n) whether no time-schedule is maintained
by tbe planes flying from Calcutta (Dum
Dum) to Siligurl (Bagdogra) and back ;

(b) if s0, the ceasons therefor ; and

(c) what measures have been taken to
ste that the time-schedule of its fights on
the sforesaid route is maintained, as circulated
on the 15th June, 1972, by Indian Airlines ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(&) and (b). There have unfortunately been
delays on’ this route due to engineering
smags, bad weather etc, Since the same
sirceaft operates & number of services.
a delay in one sector often leads to con-
sequential delays all along the Jine.

(c) Indian Airlines is making concerted
afforts improve the position by keeping a
close watch on reasons for delay and taking
remedial measures wherever possible.

Incovvenicnce cansed to passengers destined for

aad due to Nou-observance
of Time-Table of flights from Dum Dum
to Bagdogra

3559, SHRI SAROJ MUKHERIEE :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleared to state :

(a) whether as & result of not keeping the
time-schedules for the fiights from Dum Dum
to Hagdogra eccording to the lstest time-
tuble dated the 15th Jume. 1972, the passen-
gers destined for Darjecliog, Nepal and other
places are put to 8 great inconvenience ;

(b} winther any compluints have been re-
vcived i this regard ; and

( £) I 26, 'the action taken thereon ?

THE MINISCER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
g% fo w)iw Pagicngers have héert intotvbbien

on

4
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from cuglokering anags, adverss weather eic,
Some complaints wete received by Indian
Airlines which is making concerted efforts to
remedy the position by keepiog & olose
watch on reasons for delay and taking reme
dia! action wherever possibie.

Working of Monopolies Commisslon

3560, SHRI BIRENDER SINGH RAO :
Will the Minister of COMPANY AFFAIRS
be pleased 10 stats :

(a) whether Government of India have
inquired into the working of the Monopolies
Commission sinoe its inception ;

(b) if so, whether
have been found ; and

any irregularities

{c) the steps taken or proposed to be
taken to improve the drawbacks m the work-
ing of the Commssion ?

THE MINISTER OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY): (a)to
{c). An anaual report under section 62 of the
M. R T.P Act covering the period from Ist
June 1970 to 31st Decemnber 1971 will be placed
before Parliament as early as possible,

Aunditing of Accounts of Public Sector
Undertakings

3561. SHRI BIRENDER SINGH RAQ :
Will the Minister of COMPANY AFFAIRS
be pleasedd to state :

{a) whother Government are aware of the
sérious public criticisin regarding the concens
tration of audit work of certain public ssctor
undertakings in & few firms ; and

() if w0, the names of the firms which
sudit the accounts of public sector under-
takings 7

THE MINISTER OF CQOMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(8) Certain chartered socountant have besd
complaining sbout the concentration of sudit
work of public sector undertakings in & Jew
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The Comptrolier and Avditor Genetal bas stated
that the work is disteibuted smong ay many
firms as possible having regird to the sature
of the undertaking, its location, the location
of the office of the firm of chartered acedun-
tants, their organisations] strength,

eic  He has further stated that the number
of chartered accountants in  practice, viz.,
7418, being much more than the number of
Governtent companies and corporations, the
number of chartered accountants who can be
appointed ag the auditors of these Government
companies and corporstions is {imited,

(b) A statement showing the names of
the irms of chartered accounts which have
been the auditors of Government companies
is 1aid on the Table of the House {Placed
in Libraray. See No.LT-—3507/72)

Lack of tourist facilities at Ajanta and Eltora

3562, SHRI] BIRENDER SINGH RAO :
SHRIR, P. YADAV :

Will the Munister of TOURISM and
CIVIL AVIATION be pleased to state :

(a) whether tourist facilities such as good
quality of food and adequaete accommodation
are lacking at Ajanta and Ellora ; and

{b) if so, the steps Government propose
to take to provide mpecessary amenitics at
Ajanta and Ellora for attracting middie income
tourists and Buddhists pilgrims from outside
and within the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{8) and (b). Inorder to provide amenities
for tourists visiting Ajanta and Ellora, a Can-

~Rost House at Ajanta and & canteen
st Ellora were constructed during the Third
Plan period in the Contral sector. Subsidy
to the extent of 50% of the actual cost was
also given to the State Government which
constructed tourist bungalows for middie
income growp tourists at Fardapur, 3 miles
from Ajante, and at Aurangabad, which is
the nir-terminal and reil-hend for visiting the
cives. In sddition, 2 Reception Contre was
constrocted st Salgeon o the Central Sector
to facilitgte wisits to  she
thise bisjton

BHADRA 3, 1094 (§4K4)
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fn the Fourth Plan, water supply will be
angmented at Ajanta and Efora ia the Contead
Sector and the India Tourhm
Carporation will enlarge asnd renovate the
Canteen-cum-Rest House at Ajanta and the
Cantcen at Ellora, The Department df
Tourism will also construct a youth hostel st
Aurangabad.
Shiftiag of H of Sixth Flaance
mission
3563, SHRI NARENDRA SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Headquarters of the sixth
Finance Commission are likely to be shifted
outside Delhi ;

(b) if so, the reasons therefor ; and

(c) the total expenditure likely to be
incurred thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

{b) and (c). Do not arise.

Follow-ap action Initiated by 1.D.B. on
its Survey Reports

3564. SHRI C CHITTIBABU: Wil
the Minister of FINANCE be pleased to state ;

(a) the follow-up action initiated by the
Industrial Development Bank of Indin on fis
survey reports in respect of projects of five
States and Union Tertitories ;

(b) which are these five Stales snd
Union ferritories ; and

(c) the nature of project idens which
have emerged out of these Survey Reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH): (@) to (c) The Industelal
Development Bank of Indla, jointly with
other financial institutions, has Initiaged
follow~up agtion om the survey umm on
“"“r.ﬁ‘q':.u""‘“" "vod Unien, Ty
Uttar oy |

of Arupachal Prades!
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The project identified in the survey reports
are maioly based on the resources available
in the respective States and on  agriculture,
Horticulture, Torests, minerals etc. Some of
the ‘projects identified are pulp and paper
units, sugar mills, solvent extraction units,
fruit processing units, cement factories, etc.

The Committee of Control which guides
and supervises the work reliting to the surveys
has held meerings with the representatives of the
State Governments and State level financial ins-
titutions in Assam, Bihar, Orissa, Jammu and
Kashmir and Uttar Pradesh Inter-institutional
groups consisting of representatives of State
Goavernments, State level insticutions like the
State Financial Corporations and State Indust-
rial Development Corporations and banks
have been set up m the above five States to
watch the progress of implementation of

project ideas.

Settiog vp of Technical Consultancy Ser-
vice by Industrial Development Bank
of India

3565 SHRI C CHITTIBABU . Will
the Minister of FINANCE be pleased to state:

(a) whether the Technical Consultancy
Service for cach State, particularly in Kerala,
Andhra Pradesh and Assam, has been set up by
the Industrial Development Bank India ; and

{b) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R,
GANESH) : (a) and (b). A Technical Con-
sultancy Service Centre known as the Kerala
Industrial & Techmical Consultancy Organi-
sation Limited has been set up by the Indust.
rial Development Bank of India at Cochin on
the 7th Foebruary, 1970 in participation with
the Government of Kerala, the Industrial
Finance Corporation of Indis and the 5
nationalised ‘Lead Banks' in the State, the
Kerals Financial Corporation and the Kerala
State ladustrial Development Corporation,
Proposils for setting up similar organisations
in Assam and Andhra Pradesh are under
consideration of the Development Bank.

Teking into consideratios the, werkiog
expérience of the Consultancy Servios Cuntre
in Kersin, the Development Baok is  taking
seps to set up similar organisstions in  vhe

AUGUST 25, 1912

Wreitten Answers 160

other Btates, priority being given fo fhe
backward Stites.

Amistance to different Categories of
ﬁuﬂs under differentisl interest
tes scheme of Commercial Banks

3566. SHRI C. CHITTIBABU : Wil
the Minister of FINANCE be pleased to
state the nature of assistance availed of by
the Scheduled Tribes, Scheduled Castes,
physically handicapped, people engaged in
cottage and rural industries, indigent students
going 1n for higher education, the orphanspes
and women’s homes under the scheme of
differential interest rates from the date of
introduction, which has been introduced in
public sector commercial banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The public sector
bavks were advised about the scheme on
June 3, 1972. They have been attending to
prelimiaaries such as selection of th: branches
for implementing the scheme, 1ssue of 1nstruc-
tions to branches etc. Banks are required
to submit quarterly reports ending March,
June, September and December each vear
As the first report will relate to the peiod
ending September, 1972, the requisite infor-
mation about the nature of the assistance
availed of by sclected low mncome groups as
mentioned in the scheme, would be avaiiable
only some time after that date,

Gulmarg (Kashmir) declining in Popu-
larity as a Tourlst Spot

3367. SHRI C. JANARDHANAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(8) whether Guimarg (Kashmir) is fast
declining in popularity as a tournst spot ;

(b) if so, the reasons therefor ;

() how long Government would take ;o
decide abogt Rs. 10-crore Master Plan for
Gujmarg ; and

(d) wheother during the yecent tourist
soason  Cloverpment did not enrn  panch
loreign exchatge at Clofinerg 7
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c)‘l lnthe Fourth ‘Plan a proviuon of
3,38 crores exists in : the Centrai Sector

. fot “déveloping . tourist facllities at Gulmarg.’

‘Thieso iiclide the constmction of an serial

passenger ropeway, other types of fifts’,
- establishment of an Institute for tmluinz .

instructors and for imparting - training in
skiing and mountaineering, purchase of skis,
miountaineering and snow . clearing. equipment
of & centrally heated hotel, construction of
the’ Tgnmlrl-Gnlmm road. etc.  Many of
the facilities meéntioned above have already
been provided, and the work on the aerial
passenger  ropeway and the hotel will be
taken up during the Plan period, A master
plan of Guimarg indicating land use and
circulation has also been prepared and present-
ed to the State Government for implementa-
tation, The latter has-also made a provision
of Rs, 76.50 lakhs in the State Plan for
providing amenities at Guimarg such as water,
electricity, roads, accommodation, etc.

.{(d) Foreign exchange carnings are -esti-
mated on an all India basis and mnoton a
place-wise basis. The country earned appro-
ximately Rs. 40,38 crores in foreign exchange
in 197!_'=l__.s-minst approximately Rs, 33.03
crores in 1970.. Guimarg was not open for
" winter sports during last winter due to the
wnﬂict with Pakistan,

Roﬂmm ot sPr:::’lry Co-openum

3568 SHRI NARAslMHA REDDY

- Wm the Minister of FINANCE bo plcased
"v_‘toiﬁ!' H Uy

ROR whozber [ nuﬁr préwed Yo: Bank-
ing: . Commission -has favoured replacement

hakt lmd co-opeutive Banks ; and

: ﬂw mlpecpond ‘fo nphce -the

mﬁrgu W81 Priasary Co-gpovetive Credit,

- Baciotiis by Todepeodént ¢aral hnles
-_Mua Nmmmnnhw oW

Ao GANBSﬂ) ¥
hnremmededthcmzmup of rural banks
' eithier through the conversion of the Frimary™
. Socleties into ‘rural banks' or vy Hoking theei

. bank:

Wil the Mindster of FINANCE be pnma

: srative ’ oredit  sotieties by j..':,,i' ‘}‘_ 50
tuiral ‘banks o’ subsidiaty ‘banks . gies pr
g Mdmwm matiomalised mmmchr

" "OR FINANCE ({SHRI K. R..
“{a) " The Banking' Commission

with commercial bank; s rurnl m‘blldim s

(b)' The recommendltwm isundaooud 5
dmuon of the Government -

Utﬂimﬂono! lludlnGMttor ﬂmﬂm-=

3569 SHRI P, NARASIMA kBDDY
Will the Mimster of DEFENCB ba plom&
state :

(a) whether semﬂ_blom ot aam i
ment land stand reserved 'for - ‘the .use of . "

the Defence Dapamuent in Chmor Dinriat. .
of Andhra Pradcsh :

(b) if so, the -details of _
adjacent to Bungalore- Madrab Baf
Highway fnmng in Chmor Dlmlct limltl
a—nd .

© whether the  Defence newmm
has any programme to utilise- thesn plots and .
if so, the outlines thereuf? e e -

THE MINISTER OF DBFBNOE (sum
JAGJIVAN RAM) : (a) to (c). The Mm -
tion is being collected. and win belddan the;

Tablc of the. House

Expenm nerm!lml naulu
3570. SHR! JAGANNA‘IH MI&HRA

ltt!e

(8) whether the Nusmmea'
bech unabla 1o prune theﬁ' expe

THE MINISTER OF STATE- !N m
MINISTRY OF FINANCE -(¥HRI K. R
GANESH) . g
nationalised bankacumpﬂu hmm pald ‘on.
deposits- apd. borrowings, ‘ salicied _and slfos
. wagces of - employscs | ‘and, ‘oiker ;eperiting.
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expenditure, The expenses have been inareasing
in keeping with the increase of deposits,
opening of new offices and diversification of
thelr activities including lending to priority
and neglected sectors. Banks priodically review
the exponditure under various heads and take
weps to effect economy, wherever possible,

Specigl Grants to Rajasthan

3571, SHRI JAGANNATH MISHRA :
Will the Minister of FINANCE be pleased
to state

(a) whether special grants are proposed
to be given to Rajasthan Government to
enable them to clear their overdrafis and over-
come their financial crisis ; and

(b) if so, whether similar grants will be
made to other States also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANESH):(a) and (b). The State Government
have requested for assistance for covering
their budgetary deficit in the current year
However, a deficit does not by itself
qualify for any special assistance, During
the Fourth Plan period, Government of
India are providing special accommodation
(by way of loans) to those States, including
Rajasthan, which may be assessed by the
Planning Commission to have inescapable
gaps in resources, The guantum of accommo-
dation to be given to the State Government
each year is fixed after taking into account
the recommendations of the Fifth Finance
Commission in regard to unavoidable non-
Plan commitments, the scope of economies
in non-Pian expenditure, the efforts to imp-
rove the revenue and tax collections and
mwbilisation of other nprmal budgetsry
resources by the State Government.

Completion of Mangalore Fertllizer Project

3572. SHRI JAGANNATH MISHRA :
Wil thh Minister of PETROLEUM AND

CHEMICAI.S, be pleased to state :

() whother the Mavgalore Fertilizer Pro-
Ject will get dolayed dus to the detay in the
mm of Mangalors Harbour Project ;
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(b if so, the remasons therefor and the
approximate time by which the fertilimer
project will be completed ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R. GOKHALE) : () Pre-
sently no delay is expected in the completion
of the Manglore Fertilizer Project taking
into consideration the schedule of completion
of the Mangalore Harbour Project.

(b) Does not arise,

Setting up of machinery to co-ordinate prob-
lems of revision in Pay and Allomnce';r of
Central and State Government Employees

3573, SHRI JAGANNATH MISHRA ;
Will the Minister of FINANCE be pleased to
state

(a) whether there is a proposal to set up
a machinery for consultation on and a co-ordi-
nated approuch to problems, like the revision
of pay scale and allowances of Central and
State Government employees ; and

(b) if so, an outline of the proposal inclu-
ding the composition of the machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) . (a) and (b), There is no such
proposal at present to set up any machinery
for this purpose,

Replacement of Sur-Tax by Capital levy

3574. SHRI N. K. P. SALVE : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have any pro-
posal to replace Sur-tax by capital levy ; and

(b) if so, the ressons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANESH) : (a) and (b). The Diroct Taxce
Bnquiry Committee. has recommended in its
Final Report abolition of Sur-tax and intro-
duction of & tax on capital of compuoles.
These recommenditions are being, ensumined
hymﬂvmm
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Replenishment of Armour by Pakistan

3575 SHRI N, K, P. SALVE : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have any infor-
mation about the extent to which Pakistan
has replenished its armour after the December,
1971 war ; and

(b) the reaction of Government thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Government have
information on this subject but it would
not be in public interest to disclose it.

(b) The impact of such replenishment on
our security and our defence preparedness is
reviewed from time to time.

Performance of ONGC before 1962-63 and after
and ventures undertaken in other Countries

3576. SHRI P. VENKATASUBBAIAH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

. BHADRA 3, 1854 (S§4KA4)
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() whether thie ONGC has a programmie
of various types of servie, exploration for
oil and production of indigenous crude ;

(b, the comparative performance of the
ONGC before 1962-63 and after, by way of
amounts spent on the various activities and
results thereof including number of wells
spudded and quantities of crude produced
with its value ; and

(c) the nature of wventures undertiken by
ONGC in other countries and the quaatites
of oil that have accrued to the shace of
ONGC and whether the same hias been used
in Indian refineries ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R, GOKHALE) : (a) Yes,
Sir.

(b). The expenditure incurred on various
operations of ONGC before and after 1902-63
is given as under :—

(in Rs,[Crores)
From 1959-60* From 1963-64
upto 1962-63 upto 1971-72
(1) Geological Surveys 137 204
(2) Geophysical Surveys 279 1681
(3) Drilling 19°60 203 39
The achievements of ONGC during the same time-periods, in its major operations, aye
8| follows :—
From 1959-60* From 1963-64
upto 1962-63 upto 1971.72
1 2 3
(i) Geological Surveys
(8) Detailed and
Semi-detatied
Surveys (8q. Kms). 84,131 55,691
+  (b) Reconnaissance
Surveys (Sq. Kms.) Nil 42,108
(i) Geophysical
(Seismic)
Surveys (Line Kms) 17,201 85,463
(i) Drilling
() No. of welis 118 828
(b) Metreage
(Metres) 227,763 17,16,838 ‘

'dewmmiumﬂwmuaéwum:i Corporation 8 199640,
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(iv) OllfGas bearing
areas discovered 4
() Production and
dexpatches of
o
(Million tonnos)
(vl) Supplies of
natural gas
(Milfion Cubic
metres)
(vil) Receipts from
sole of oil and

Natural gas
{Rs, in Crores)

049

Nil

384

2263

1919°11

259-33

(<) There is only one venture of
ONGC abroad ; this is a joint venture for
exploration and production of oil in an off-
shore ares in the Persfan Gulif ONGC is

ted in it through its wholly-owned
subsidiary, Hydrocarbons India Pvt Ltd,
(HIPL), which owns one-sixth of the equity.
The other participants are Phillips Petroleum
Co. of USA snd AGIP of Ialy, both of
which also have one.sixth each of the equuty,
and NIOC of Iran which has bhalf of the
equity, In proportion to their respective equity
pasticipation, half of the oil produced goes to
the share of the NIOC and the remaining half
#a shared ecgually by HIPL, Philhps and
AIGP,

Of the oil produced in the joint veature
upto 16-7-72, 10,900,542 barrels (1°4S milion
tonnes approx ) came to the equity share of
HIPL. Against its equity share, HIPL so far
has been able to lift 6,912,603 barrels (092
wmillion tonnes approx.) only, because of the
probiem of finding buyers, and it having not
been possible to use this oil in the Indian refine.
ries for vatious reasons. HIPL however, have
#n option to make up this short lifting in
fotare years, and has actuslly beguan to0 do
o, frens Japuary 1972,

Out of the total Uftings by HIPL, upto
, 233,464 birsels (31,000 tonnes approx.)
sold on a trial basia Yo the Cochun Re-
Lid, The remaining quaniities were
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PDucilise in credit o \
mbymﬂww

1578. DR. H,P. SHARMA: Will the
Mipister of FINANCE be pleased to state ;

(a) Whether credits advanced to the rural
sector by Nationalised Banks bave declined
sharply during the last six months :

(b) if so, the comparative figures in this
regard for the perind January to June and July
to December, 1970-71 and 1972 (first balf) ;
and

{c) the main reasons for the decline ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE (SHRIMATI SUSHILA
ROHATGI) : (a) and (b), Statistics on

advance made by pationalised banks separately

to the rural and urban sectors are not main-
tained. Advances to agriculture constitute the
major portion of advance in rural areas, The
following table showing amounts outstanding
of direct agriculture finance to farmers by
natjonalised banks from December 1969 to
December 1971 (Latest six monthly available)
would indicate an increasing trend of advances
in this sector.

(Rs, in crores)

Dec. June Dec. June DeE
69 70 70 (! n
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